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ﬁr P. K.Roy for the applicant.
A.K.Choudhury,Addl C«G.S.C for the re
‘pondents. .
vide order dafed 16,10.96 in M.P.
167 /96" the applicant has been allowed B
to amend the O.A. The applicant is .
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DreY,K,Phukan for respondent No.4,
State of Assam. Learned counsel
Mr.S.sarma [or private regpondent
No.14. None for the other respon-
dents. Written statement has not
been susmitred,

List for written statement and
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0.A.No0.98/96

Mr A.K. Choudhury, learned Aadl. (.".S.C,
informs that the written statement on bHehall of
respondent No.l has already been filed, Mr f-%.K.H
Sharma appears on behalf of respondent “u,l4. [le

submits that respondent No.l14 will not file any written

statement. He will rely on the written staten.ont

filed by respondent No.l.
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By appe a
on behalf of the applicant pra, gor

ad journment of the case for pers y-
reasone Mr A.K.Choudhury.learnedswd
C.G.5.C and Dr Y.K.Phukan,learned &
Govt .Advocate, Assam have no obJect

f%\» B . 27.5.97 Mr B.C.Das.learned c:iﬁ!r

in granting adjournment.
List on 22.7.97 for hearing. -
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7.4.97 The office note indicates that not
were duly served on respondent Nos.l to -5,

‘filed written ‘

and 14. Respondent Nos.7 and 8 also have already

The A/D in respect of the

entered appearance.

~ other respondents have not returned after service.
_As the steps had been taken on 29.11.195% the

notices are presumed to be served on them also.
However, respotident Nos.13 and 15 have refused
to‘:accept the notices which will be evident from
the postal remark on the cover of the envelope,
"Refused".

on these two respondents also.

The notices are taken to be served

and 5 have
Mr P.K. Roy,

prays for 2 weeks time

Nos.1

statement.

Respondent alyeady .
learned
counsel for the applicant,
We feel

is sufficient for filing rejoinder.

to file rejoinder. that one weeks time
. Accordingly we

grant one week to file rejoinder, if any.
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Vice-Chairman-.
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List on 24.4.97.

Meé%’er/

A Respondents No.l & 5 have alrea
filed written statements. ﬁthﬂ;ﬁ.&ha ;
learned counsel appearing on behelf. ﬁf ‘
respondent No.14 informs this Tribunadl f
that he will rely on the written staEémen;—
filed by respondents No.1l & S+ Mr N. Dutté,
learned counsel for respvndentu No .7 & B
alsc similarly rely on the written state-

ment of respondents NO.1 & S«
Let this case be listed for hearing
on 27.5.97. The cace will be taken up for

hearing at Shillcng as it relates to Megha:
laya.
AMembcr vice«Chairman
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18.1.99 Heard counsel for the parties.
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CENTRAL ADMINISTRATIVE TRIBUNAL, -GUWAHATI BENCH.

Déte of Order : This the 18th Day of January,1999.:

Justice Shri D.N.Baruah, Vice-Chairman.

Shri G.L.Sanglyine, Administrative Member .

Original Application No.98 of 1996.
shri Maitty Sword Syiem, IPS . . . Applicant

By Advocate u/Shri~A.€Ray3,’.K.i:v.
- Versus -

Union of India & Ors. . « « Respondents.
original Application No. 99 of 1996.

shri Skylance G. Momin, IPS . « . Applicant

By Advocate shri A.Roy.

| - Versus =

Union of India & Ors. . « « Respondents.

By Advocate Sri B.C.Rathak,Addl.c.G.S.C

for respondents No.l & 2, Dr Y.K.Phukan,Sr.

‘Govt.Advocate for respondent No.4 Mr A.Sarma, .

Ms B.Dutta,Govt.advocate Meghalaya for respon-
dent No.5; in both the cases.

- m wn cm

BARUAH J.{V.C)

The above two Ofiginal Apblicaticns involve common
questions of law and similar facts. For . the pufpose of
disposal of these two applicationsfnecéssary facts are as
follows : .

The applicants were inducted to the Meghalaya Police
Service (for'shorﬁ MPS) after holding a competitive exami-
nation. On ccmpletion of the ‘training énd probaticnary period
both of them were posted as Deputy Superintendent of Police
(for short DSP) in the State of Meghalaya. In December 1976

the Meghalaya Police Service Rules were framed. Abcut 9 years

2 _

contd. .2
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after, in June 1985, the applicants were promcted tc the
Senior Scale of MPS. The applicants claimed that they are
recepientsof various medals. For appeintment to the Indiaﬁ
Police Service (IPS for short) under the IPS (Recruitment)
Rules, 1954 the Assam-Meghalaya4Joint Cadre zonsisted of
73 posts ana”out of them 17 posts were for the State of
Meghalaya. In July 1985 the Central Government approved
Meghalaya Civil Service éMCS) as a State Civil Servic;,for
the purpose of recruitment to IAS under IAS Recruitment

Rules, 1954 with IAS (Appointment by Promotion) Regulations,

1955. During the period from February 1986 to April 1989

the State Government mede correspondences with the Central
Government for the purpose of approval of the Meghalaya
Police Service (MPS for short) as a feeder service for
promotion to IPS. According te the applicants however nc
such appreval Was necessary and the State Government was
unnecessarily engaged in such correSpondences. In Aprll
1989 the Jbint Cadre Anthority approved the proposal of
recognition of MPS as feeder service for appointment to the
IPS by promotion. The nemeSof both the applicants had been
forwarded for inclusion.of their names in the select list
for promotion to IPS. The Selection Committee for promotion

to IPS had ®EER met in the year 1989 and 1990. However, the

names of the applieantsewere.not considered though they

were eligible to belconsidered. Only in the month of March
1991 the applicaﬁts were selected for appointment to the

IPS by the Selection Committee heldvon 12.3.1991 and pursuant
to this selection the applicants were promoted to IPS in 21.2.
1992 The case of the appllcants is that they ought to have
been considered for appointment to IPS by promotion as far
back,as in 1983 when they came within the zone of considera-
tion and were eligible for promotion. However this was not

- -

contd.. 3°



done. By Annexure-T order dated 10.8.1993 both the applicants
were given 1987 as their year of allotment which, according

to the applicants, was not just and proper. They ought to

have been given year of allotment on earlier dates. As their

cases were not taken into consideration the applicants were
pre judiced. Thereafter, the applicant in 0.A.98/96 submitted
Annexure-U representation dated 29.3.1994 to the Special
Secretary to the Government of Meghalaya aﬁd the applicant

in 0.A.99/96 also submitted Annexure-U representation dated
29.3.1994 to the Chief Secretary to the Government of Meghalaya
and by Annexure-V letter dated 19.5.1994 both the representa-
tions were forwarded to.the Government of India, ﬁinistry of
Home Affairs for its decision. It is pertinent toc mention
here that because of the long pending of the representations
both thé applicants approached this Tribunal by filing these
two applications and only after filing of the applications
the representations were disposed of by rejecting the prayer.
After disposal of the representations the applicants prayed
for amendment of their Original Applications by filing'Misc.

Petitions and amendments had been allowed.

2. In due course the respondent No.l had filed the written
statement controverting the claim of the applicants. In para
18 of the written statement the respondent had stated that
there was no inaction or delay on the part of the Central
Government. The applicants have no right to claim appointment
to IPS in terms of regulation 2(1)(j)(ii) of IPS (Appointment

by Promotion) Regulations, 1955. It is the State Government

Which has to decide whether to induct Sps ocfficers to IPS or

not. The paragraph 18 is quoted below

"That with reference to paragraph
6.39 of the application, the ans-
wering respcndent begs to state:
that there was no inaction or delay

;2</’ v - contd. .4
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on the part of the Central Government.

In terms of regulation 2(1)(j)(ii) of

IPS (Appointment by Promoction) Regulations
1955, the applicant has no right to

@laim appointment to IPS, It is the

State Govt. which has to decide whether -

~ to induct SpPS officers to IPS or not.

The State Govt. vide their notification
dated 5.4.90, recognised the Meghalaya
Police Service as feeder service for

the purpose of appointment to IPS.
Meghalaya Police Service was not a
feeder service prior to 5.4.90, therefore,
the applicant has no vested right for
consideration for promotion to IPS prior
to that date. The seniority and year of
allotments in the Indian Pclice Service
of the applicant and respcndent Nos. 6,

7 & 8 has. correctly been fixed under rule
3(ii) cf IPS (Regulation of Seniority)
Rules, 1988. Meghalaya Police Service was
recognised as feeder service for the
purposes of appointment to IPS from
$.4.90 i.e. much after the enactment of
seniority Rules, 1988, therefore the

said rules has caused no hardship to the
applicant. This case is not a fit case
to invoke rule 3 of IAS (Condition of

-Service - Residuary Matters) Rules,1960.

Meghalaya Police Service was declared
feeder service in April, 1990. No
Selection Committee Meetings prior to
1990 can be convened."

Again in para 21 of the written statement the respondent

No.l has stated as under :-

"That with reference to paragraph 6.42 &
6.43 of the application, the answering
respondent begs to state that the rule
position gquoted in this para is admitted.
The Govt. of India decisicn No.l below
rule 3 of the AIS (Conditions of Service
- Residuary Matters) Rules, 1960 provides
that :-

'A doubt was raised whether the power
of relaxing rules was intended to

be applicable to "Recruitment Rules"
alSO . )

The Government of India have held
that the "Recruitment Rules" cannot
be relaxed under rule 3 of AIS
(Conditions of Service - Residuary

Matters ) Rules, 1960.*' In view of

the above, it is not possible to
invoke the power vested in the Govt.
of India under rule 3 of the afore-
said Residuary Matters Rules to relax
the relevant rules for initial induc-
tion of applicant to IpS."

contd..S
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3. The State of Meghalaya. respondent No.5, has also
in its written statement disputed the claim of the applicant.
In paragraph 10 of the written statement the respondent No.

5 has stated as under :

". . . . . official steps have been taken
by the State Government on repeated
occasions in respect of the matter and

as such the allegation of the applicant

is not sustainable, since all the vacan-
cies were utilised by the Govermment of
Assam with the knowledge of all concerned
at that time, subsequently these feeder
post ceased to be available to the Govern-
ment of Assam and thereafter Government

+ 0of Meghalaya in accordance with the
Government of Assam and Government of
Meghalaya agreement have systematically
made use of the opportunities available

to the MPS officers."

- 4. We have heard Mr A.Roy, learned counsel appearing
on behalf of the applicants. Mr A.Deb Roy, learned Sr.C;G.
S.C appeéring on behalf of the réspondent Nos. 1 & 2, Mrs
B.Dutta, Government Advocate, Meghalaya appearing on behalf
of the respondent No.5 and Mr B.K.Sharma, learned counsel

appearing on behalf of the respondent No.14.

S. ME A.Roy submits that the authority concerhed have
unreasonably delayed the promotion of the applicants even
though the applicants became eligible and came within the
zone of consideration as far back in 1983. The proﬁotion

has been denied by the authority ccncerned on misinterpre-
tation of Rule 2. The resgondent'Né.l in his written statement
has stated that it is for the State Government to take steps
for recognition of the State Police Service as a feeder
servicg. The respondents further stated that the Meghalaya
Police Service was not a feeder service prior to 5.4.1990,
the date of notification by which the Meghalaya Police
Service was recognised as a feeder}service by the State
Government . Therefore, the applicants were not entitled to

claim promotion prior to the recocgnition. Mr A.Roy has drawn

ﬂ%///’ contd..b6



our attention to two different provisions of IPS (Recruitment)
‘Rules, 1954 (for short Recruitment Rules). Mr Roy has first
drawn our attention to rule 2(g), which is reproduced below:

“2(g) ‘State Police Service' means =
(i) for the purpose of filling
vacancies in the Indian Police
Service Cadre for the Arunachal
, - Pradesh, Goa, Mizoram Union Terri-
. tories under Rule 9, any of the
following service namely:-

- (a) the Delhi, Andaman and Niccbar Islands
Police Service:;

(b) The Goa Police Service;

(c) The Police Service;

(d) the ponicherry Police Service;

(é) the Arunachal Pradesh Police Service;

(ii) in all other cases, the Principal Police
Service of a State,a member of which
normally holds charge of a sub-division
of a district for purpbses of Police
Administration and includes any other
‘duly constituted poOliC€ SErvices runc-
tioning in a State which is declared by
the State Government to be equivalenc
thereto." (Emphasis supplied)

Abcording to Mf Roy, by the definition itself the Meghalaya
Police Service is the Principal police Service which is a
"State Police Service." Mr Roy has also drawn cur attention
to Rule 4 (1)(b) of the Recruitment Rule by which he wants
to show that recruitment to the IPS by promotion is through
promotion of substantive members of a State Police Service.
Mr Roy has further drawn our attention to Rule 5(1)@@) of
the Indian Police Service (Appéintment by Promotion) Regula-
tions, 1955. This rule provides the same manner of defina-
ticn of "State Police Service" as defined in the IPS
(Redfuitment) Rules, 1954 reprcduced abcve. By referring

to the above rule's Mr Roy submits that, as per the definition,
uhdoubtedly the Meghalaya Police Service is the Principaia
Police Service of the State of Meghalaya and, therefore, it
is a State Police Service within the meaning of the Regqula-

tion. Therefore, no order or approval is necessary by the

,@/- contde..?7
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' State Government or by the Central Government toc make the

Meghalaya Police Service as a feeder service. It is a feeder
service since inception which fulfills the condition. The
Central Government'was definitely wrong in denying the
promotion cf the applicants to the IPS cadre on the ground
that the Meghalaya Police Service was not recognised as a
feeder service'prior to 5.4.1990. Mr Roy further subnits |
that State Government was also under mistaken belief in
seeking approval from the Central Govefnmentiinasmuch as
such ‘approval was not contemplated at all under the provisions
cf the rules aforesaid. Besides ihese, Mr Roy submits even
if the Central Gcvernment ﬁook such a stand, by a letter
dated 23.2.1990, Annexure-N, to theroriginal applicétion

the Central Government had informed that app;oval .Or recog-
nition was not necessary. We qﬁote the relevant portion of

the letter dated 23.2.1990 :

“Subject : Recognition of the M.P.S. as
a Feeder Service for appointment to
IPS by promotion - Proposal for.

Sir, .
I am directed to refer tc your letter
No .HPL/76/71/243 dated 31st October,

1989 on the subject mentioned above and
tc say that the feeder service for

Indian Police Service have been defined
in the sub-rule 2(j)(ii) of I.P.S.
(aAppointment by Promotion) Regulations,
1955 was the principal service of the
State. In case M.P.S fulfils these
conditions, it automatically become

the feeder service. However, it is not
clear under what rule such a recognltlon
has been sought for."

In the written statement the respondents have remained silent.
Mf Roy further submits that it is sufficient that this was

a letter in fact written byvthe Central Government to the
State Government. Mr Roy further submits that the stand

taken in the written statement was contradictory to the

e

centd. .8



b

-8 =

lettér (Annexure-N) dated 23.2.1990. He further submits
that tﬁough the written statement of the respcndent No.l
shows that the applicant was not entitled to get promotion
prior to 5.4.1990. nevertheless the year of allotment was
given aé 1987; if they were not entitled tc recruitment
to IPS as Meghalaya Police Service was not recognised as
a feeder service prior to 5.4.1990, the question of assigning
1987 as their year of allotment by giving weightage of
State poliée Service would not have arisen. By saying so,
Mr Roy submits that, in fact, the Government gave recogni-
~ tion to the MPS prior to 1990 for the purpose of giving
weightage. Annexure-0 to the Original Application is a
notification by which the State of Meghalaya has given the
approval of Meghalaya Police Service as feeder service.
According to Mr Roy, the State of Meghalaya has no jurisdic-
tion in giving such approval. Mr Roy alternatively argued
that even assuming that recognition as feeder service is
necessary then also the Joint Cadre authority having
approved és,far back in April 1989, the authority had
delayed the consideration for appointment of the applicants
by promotion ﬁo the IPS. Therefore, at any rate according
to Mr Roy, the decisicn of the authorities ccncerned was
not cofrect.
6. Mr A.Deb Roy very fairly submits that the Annexure-N
letter dated 23.2.1990 is contradictory té the stand taken
in the written statement. If Annéxure-N is correct, in that
case-the recogﬁition wWas nct necessary. While considering
this aspect of the matter Mr Deb Roy very fairly submits
that this aSpeét was not taken into consideration. Mr Deb
Roy also submits that the claim is barred by limitation
as 1t relates to the year 1§83. Therefore, the same cannot

come into consideration before this Tribunal.

XZV//’ . contd..9
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7. Go&ernﬁent Adgvocate, Meghalafa on the other hand
submits that becéuse of certain confusion initially the
matter could not be considered. However, accofding to the
Government Advocate, the moment confusion disappeared State
Government took sﬁeps for appointment by promction. The
learned*Govt. Advocate also submits that in view of the
provision of rule in all probability the appfoval was not

necessary.

8. Mr B.K.Sharma, learned counsel for the 14th respondent
tries to support the stand taken by the Union of India.

He further submits that when the IPS Recruitment Rules of
1954 and Regﬁlations of 1955 came into forée, the Meghalaya
Police Service Rules were not in existence, therefore the
fule making authority could not have anticipated to include
MPS and the‘definition therefore was not applicable to the
State 6f Meghalaya and as such, according to him recognition
was necessary. Regarding Annexure-N to the original Appli-
cation, Mr Sharma submits that it lays down conditions of
fulfilment and without fuifilling the conditions the recog-
niticn was necessary. Mr Sharma also submits that the period
from 1983-91 is hopelesély time barred and the Tribunal
cannot look intc the claim. Mr Sharma further submits that
quota having been utilised by the Staté of assam this could

not be reopenéd by the authority and therefore applicants'

claim cannot be entertained at this stage. Mr Sharma further

‘submits that the authority rightly considered the case of

the applicant in the year 1991 after the recognition of

Meghalaya Police Service in April, 1990.

9. On hearing the counsel for the parties it is to be
seen whether the applicants are entitled tc the benefit as

claimed. The provisions contained in the Recruitment Rules

'77% ‘ - . contd..10



P

- 10 -

and in the Iic'agt‘lla'ci_ons of 1955 mentioned heféinabove have .
Service

not defined what the State Po;iceé;s.'Before taking a
decisidn_the respondents ought to consider this aspect of
the matter. Wé.ﬁav;yﬁerused Annexure-U representations and
aléo the ofder dated'i8.7.1996,passed by the Authority at
Annexure“whlé. In the representations the applicatts have .
given details of their case but the representations were
disposed of by the érde;. Annexhre'wklf without assigning
any reason tc the points raised by the applican#s. The

relevant portion is reproduced herein :-

Meecesessesnses the représentation of the
said officers have been carefully ekamined
and it is regretted that the same cannot
be agreed to."

The provisions of rules and others ought to have been taken
into consideration. Therefore, in our Qpinion. in order to
know the mind of the authority a detail reasoned order is

necessary.

10. In view of tﬁé above we diépose of the Original
Applications'with directiqn to the respondent No.l to diSposé
of the representations at Annexure-U by a reasoned ordef.

The applicants may file yet,another.representation each
giving detail of their cases within a period of 3 weeks

from today. If such representatién is fileqd, reSpondentsA
shall also consider the fresh repfesentations. if filed as
directed above and dispose of the-entire matter by a reasoned
order within & period of three months from the date of
receipt of the representations of the appiicants. If no
representation is filed éhe respondenﬁ shall dispose of the

existing representations within a periocd of three. 'months

.from today. Mr B.K,Sharma-submits that respondent No.l4

may also be given ancopportunity to explain his case.

52>,T.
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Hearing as prayed for may be given. It may be mentioned

here that other private respondents are not preseni.

11. With the above direction thé'applications are
disposed of . Considering the factsland circumstances of
the case we, however, make no order as to costs.

| Liberty is given to the applicants té approach
&ggrapprdprihhethﬁtﬂoritﬁcifcﬁheyeareeaggﬂievéd with the

decision of the respcndents.

( G.L.SANGLYINE ) | ‘ ( D.N.BARUAH )
ADMINISTRATIVE/MEMBER VICE CHAIRMAN

-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNZL, GUWAHATI BENCH,

GUWAHATI,

Oes 2o NO, of 1996,

i. Particuiars of the zpoiicait.

. Shri Maitty Sword Syiem, I.P.S.,

. assistaat Inspector General of Police

" Meghalays, Shiiiondg.

2, Particuiars of the Respondents.

L ke

2.

3.

4.

Union of India,

through the Secretary to the

Govt, of India, Home Department,
New Delhi. | |

Union Pubilic Service Commission,
Dholipur House,

New Deihi.

Joint Cadre authority,
Assam-Meghalaya Joint Cadre,
represented by the Commissioner &
Ssecretary to the Govt, of Assanm,
(Personnel (&) Deptt.),

Di spure.

State of Assam,

(Acmn.) ,

throuch the Chief Secretary to the

Govt. 0f Assam, Disspul.

5.......
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5.

6.

7.

8,

9.

10.

Ll

state of Meghalaya,
through the Chietf Sec:’cetary to the
Govte. Of Meghalays, Shiilong.
shri A-K.Naﬂ’y I1.P,Se,
Kaghiiiparas, Guwghati-~i9.
shri N,M, Dattz, I.P.S.,
Commzsndart, 8th 2, P.Battaiion,
B arhampur; Z2ssam.
ghri P.D.Gswani, IeFe S.,

Se Pe ¢ AOCOBO" Assam,

Guwaghati,

shri Pitatnbar Deari, IePsS.,

2T.Co (R,

Office of fhe.mrector General of Police,
Aésam, Guwahati.

shri Pallav Bhattacharjee, IPS.,

SoP., Dhubri,

District - Thubri, Assam.

shri S. B, Singn, IePe Se,

2sstt. Director, Burezm of Poliice Research,
& Development, PeG.O.y COxhplex,

Ladi Road, New Deihi.

shri znii Kre Jha, L.P.S.,

Se PeKarimganj,

}P.O. & Diste - Karimgaije

shri Jyotirmoy Chakravarty, IPS.,
Commandant, 2nd A P.Ba.,

.......

Derganie
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14, Ram Prakash agarwal,
SePos CeBel., Nagpur,
15, sri 'R.Chanéra Natﬁ&, I.P. S..,
C/O. ﬁix’iistr& of Home Affairs,
New Deihi. |
16. AK.Sinha Kashyap, IeP.Se,
C/0. Secretsry to fhe Govt, Oof Assam,
(Home Deptt.) '
Dispur,
17. B.Lyngdoh Buam, I.P.S.,

Nongpoh, Meghalays.

3, Detasils of Zppliication.

Particuiars of the order against which the

appliication is made.

. (1) Letter No, I-15016/37/92-IPs-1, dated 10.8.93

issned by the Under Secretary to the Govt, of
Indis, MH2a, New Deihi, fixing the gpiicant's

year of allotment in the year 1987.

(ii) Disposal of appiicant's representation
dated 29.3.93 by the Govt, of Indis after about
2% years by a cryptic a1d non-speeking order vide
ietter No, I-15016/37/92-IPS~I dated 16.7.96
issued by the Under Secretsry to the Govt., of
Indis, Ministry of Home affairs, New Deihi,
‘oommunicated to the asppiicant by the Under
Secretary, Home (Poiice) Department, Govt., of
Meghalaya vide letter No, HPL.16/90/Pt/94
dated 29.8.96.

4.0..‘.




e

4, Jurisdiction of the Tribunai s

The gpplicant decliares thst the subject matter of
th'e order impugned in this case is within the

jurisdiction of the Tribunai,

5. Limitation.

an appiication for condonaticn of deiey is being
fiied aiong with this O.2. as an sbundant caution

though there is no délay in fiiing the case.

6.  Facts of the case.
6ele That the appiicaat, a citizen of India and

a tribal of the State of Meghaiasya, has become a victim

nf continued State inaction and goathy aad the persistent
injustice, inequity a1d unfairness in action writs so iarge
in the instant case that the gppiicant is left with no
other remedy but to approach this Hoa'bie Tribunal demanding
justice., That to fumifii the long standing aspirsgtion of
the tribais of Meghaisya for self-adninistration to remove
the feeiing of deprivation amongst the tribais because of
the century oié and inherent ilils of our class=-based society,
the State of Meghalaya was created in the year 1972 with
the promise of equal opportunity and equal treatment.

But the irony of fate of the applicant's case is that,

eveh after the igpse of 24 years of its inception, he is
not treated at par with the peopie similarly situated with
the other parts of the country ad Gespite having power
vested in them by lLaw, the Govt, is aot exercising that

power to give proper reiief to the appliicant,

6.2.0....
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6o 2 That oonsequent upon formation of the new

Sstate of Megnalaya in’19‘72 axrrving out from Zssan,

the existing departments of the @Dvt., of Assamn were
bifurcated and separate departments were created for
Meghalaya and for the purpose of recruitmeant of its own
officers in ‘the State Civil Service and other siiied
services, Meghaiaya Pabiic Service Oommission (MPS in
short) was constituted in 1972 itseif under the
provisions of Chgpter II of Part XIV of the Constitution
of India vide Gvt., of Meghalaya notification No. PER.136/

6.3. That the M,P, SeCe after about two years i.e, on
27.3.74 made a1 advertisement for combined recruitment
of Extra Assistasrt Commissioner sid Deputy Superintendent

of Poiice (Dy. S.P. in short) fHor the Staste oi Meghalaya,

6.4. That pursuant to the sald advertisement dated
2743.74 M. Ps SeCe oonucted an interview when the gpplicant
had sppeared s1d was seiected fHOIr gppointment as a

Dy. SeP. a1d ultimately he was agppointed in the same post
and posted under the superintendent oi Police, Jaintia
Hiilis District, Jowai, vide Govte. notification No., HPL.-i53/
'73/Pt.l/.‘.s.4 dated 16.12.75. The gppilicant was subsequentiy

sent for training in the Assam Poliice Trading Colilege,

Derg@n.......



Dergaon, a1d on successful oomplietion of his training
and the pmbationary period, the Govt, posted him as
Dy. SePe (DeS X B,) Gam Hills, Tura, where he joined on

14e3.77.

A oopy of his appointment ietter dated 16.12.75

is awnexed as Amexire - 'A' to this application.

6e5. That for the purpose of regulating the gppointment
and condition of service of the person appointed to the

M, Pe S., the vernor of Meghaiaya, in exercise of his
power oonferred under Articie 309 of the Constitution

of India, made a mlie naneiy - the Meghalaya Police

SerViCe RlleS. 19760 _WhiCh cagne into @ffect frmm :‘.401 203.9760

6¢6e That the gppiicant states that after having
served in the various capacities for sbout 9 (nine)
years in the junior scale of M.P., S. the gppiicant was
pmmoted into the senior scaie of M.P.S. vide Govt,
Notification No. HPL.256/85/4(8& d&ated 28.6.85 and on
promotion as sach he was traasferred as 21d in Command
213 M, Lo Pe Bn., Tura, where he joined on 1L.7.85 and
ulitimately on 15.1.0.86 he took cdharge as Superintendent

of Poiice Wiiiiamnagar, He is presentiy posted as

6]

Assistant Inspector General of Police (Administrstion)

at. eeoe® s O
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The gpplicaat is substantive in the State

Police Service and foliowing are the detaiis of the

postings heid by him during the last 20 years,

6.

Post helds
Dy. S.P., (DSB) Tura.
Dy. SP. (City) shiiliong.

" 8DPO., Nongpoh,

Sy. SPe, JOWal,.

" asstt. Comndt. i MLP.

B,, shiilond.
aAsstt. Principai,P.Te S.,
shiiiong.
2 i/c, MLP. Bn, Tara.
2G&L. SeP., Tura.
S. Pe Willil amnagar.

Commandsrt 218 MLP, Ba.,
Tara.

S P.Infiltration, shiliong,.
S P. (City), Shiliong,

S. P. East Khasi Hiils,
Shilliong,

hsstt, I1.G.P. (2)
Meghal aya, Shilliong.

Erom.
i4,3.77.
9. 2.78,

3-08.800

12.,8.,83,

i7.8.83,

1150850
1070850
7.10.85,

i5.10.86.

2.11.87,
H.1.89,
5.,5.89,

i0.7.89,

16.4.92,

2
6.2.78,
1.8.80.
2.8.83,

16.8.83,

105 085o

3.6.85'

7.3.0.85,

3-5. 10.86.

2.81.87,

16.1.89,
5.5.89,
10.7.89,

16.4.92,

2 oopy of the notification dated 28.6.85 is annexed

as Annexare - 'B' to the gppiication.

6.7.......



6.7, That the gppiicant states that he has aa
unbiemish service recmord asnd achieved various distinctions
inc.“:.ﬁd‘:.rng President's Police Medai for meritorious
serviées. He is also seniomost Fmongst the MPS. officers

and fmom the enormous appresiations received by him from

v

1is superior officers, he has s reasonablie reiief that he
has & outstarding record in his A C,R. a&althroughout,

., Coples of some of the gopreciation jetter received
by. him are anexed hereto as mnexire « 'C' series to.

this appiication for perussi of the Hoa'bie Tribunai.

« ¢ - - . . . . - ©

6.8 . That the gppiicant states that for the purpose
of appointment intp the I,P. S. {mom gnongst the State
‘Poiice service Officers ad through other methods under
the Indian Poliice Service (Recruitment) Rules, 1954,
folliowing creation of, the State of Meghaliaya, the cadre
strength of Assam under the India Poiice Service (Cadre)
Ruies, 1954 (in short Cadre Riies) haa to be refixed -and the
share of' strength between the wastituent states in the -
Joint Cadre of Assam, Meghaiaya has been fixed as folilows,

which topk into effect from 1989s

~ Assam - 56
6.9 " That of the 73 posts stated above, 34 posts were

fixed to be filied up by promotion from the State Police

SErIvicCe cececoee



service officers s ¢ acoording t» the I,P,S. (Fixation
of Cadre strength) Teath zmendment Reguiation, 1989, the
ratio of paomotion posts for Assam a4 Meghaiayay are

26: 8.

6.10. That the applicanit states that the Govt, of
India thmugh their ietter No, 14015/45/79-21S(I) dated
23,7.85 conveyed their approval for rewmgnition of '
Meghalaya Civil Service (MCS) as State Civili Service for
the purpose of recruitment to the IS by promotion under
sub~ciause (ii) of Clause (g of Rule 2 of the IAS
(Recruitment) Rales 1954 read with sub-cizuse (2) of
Ciause (j) of sub-reguiation 2 of IaS (&ppointment by
promotion) Reguiation 1955, aithough the aforesasid ruies
does not in a1y way contempiate that the gpprovali of the
Govt., of India is required. The Govt, of Iadia

therefore &id not spply its ma mind and approved the same
aithough when approval for recognition of M. P.S. as

feeder serviCe was sought by the Govt, of Meghalayas

it ciarified the iegal position aad by giving oorrect
interpretation of ruie 2(j) (ii) of the I.P.S. (Zppointment
by promotion) Requiation, 1955, stated that such recogaition
of the Gvt, of India is not necessary §ide their lietter

dated 23.2.90 (znnexure - 'N' to the appiicstion).

A Cdeooocoooo



A mpy of the ietter dated 23.7.85 is annexed

hereto as anexure - 'D' to this gppilication.

6eile That the aforesaid letter dated 23.7.85
recognising M. C,S. as State Civii Service therefore ied
the Govt., of Meghaiaya, or for that matter the Joint
Cadre authority (as would appear from Annexare - ‘F'
jetter dated 27.8.87) to believe that similar recognition
in respect of M.P.S. would &iso be required for the
purpose of promotion to the I,P.S. The Govt, of Meghalaya,
therefdre continued to maske a series of correspondents
with the Govt. of Indis for necessady approvai in this
regard and it is only their letter dated 23, 2.90 by
which they ciarified the position. The gpplicant
therefre couid not approach the Hon'bie Tribunal

eariier fr proper reiief,

6.12.  That the applicant states that aithough many
0f the M,P.S. officers inciudiag the gppiicant were ejigible
for promotion to the I.P.S. against the vacancies
earmarked ﬁor\Megha:s,aya Wing of the Joint Cadre of Assan-
Meghalaya, yet the @vt, of Meghal.ayd took no steps
forward their names befre the Seiection ommittee on the
mistaken beiief that the State Police Service is required
to be recognised as a feeder service by the Gvt. of India

as in the case of MCS as stated above.

6.13000‘0000



6.13.  That for the aforesaid inactioa on the part of

the @vt. of Meghalaya, the vacsncies méant to be filiied

up by pmmotion £mm the MP. S.;officers fixed under the
Cadre ‘Raie, were utiiised by thegG:)vt. of Assam aad the
appiicant contimed to be deprived of his due promotion

to the IPS. from 1983 when he waiq eligibie for consicderation
for promotion., The Govt., of In&%lm' with the ooncurrence

of the Joint Cadre authority, thierefore appointed the

APS. officers aithough they had no jurisdiction to make

-

such appointment,

6.14. That the spplicant stdtes that Reguiation 5 of
the Indian Poiice Service (&ppointment by Promotion)

Reguiation, 1955 provides as follovws :-
5. Preparation of a iist of suitabie officers -

L. Each Committee shalli ordinarily meet at
intervais not exceeding on€ year and prepare a iist

of such members of the State Poiice Service (emphasis

supplied as are heid by them to be suitabie for
promotion to the service, The number of members of
the State Poiice Service inciuded in the list shall not
be mdre than twice the number of substantive vacancies

anticipated in the course of the pericd of twelive

MmONthSeees oo
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month‘s, oommencing _fmm the déte of preparation oz
the iist, tn the post avaiisbie for them under Ruie 9
of the Recruitment Ruies, or 50 per cent of the
senior posts shown against items 1 and 2 of the
cadre Scheduie of each State or gmup oi States,

whichever is greaster.

(2 The Committee shail oonsider for incRusioca
in the said list, the cazse of mambers of the State
Poiice Service in the order of seniority in that
service of a number which is equal to three times

the number referred to in sube-reguiation (i).

Provided thst such restriction shail not agpj,y
in respect of a State where the totai number of
es.:i;gible officers is iess then three times the
maximum pemissibie size of the select iist ad in
eu1ch a case the Committee shail consider all the

eiigibie nfficers 3

Provided further that in computing the number
for iézclusion in the fieid wmasideration, the number
—(of o fficers referred to in sub-regaistion (3) shall
be exciuded,

Provided aiso that the Committee shall not

consider the cases of a member of the State & Poliice

SewiceQQQQOO -
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‘Service uniess, on the first day of January of

the year in vwhich it meets he is substantive in the
State Poiice service and has compieted not jess than
eight years of coantimuous service (whether officia-
ting or substative) in the post of Deputy
Superintendent of Police or in any other post or

posts deciared eqivalent thereto by the State Govt.

Expianation sz The powers of the State Govt.

under the thiréd proviso to this sub-reguliation
shaii b€ exercised in reiation to the members of the
State Civii SeBvice of a oonstituent State, by the

Govt., of that State.

6635 That the appiicant states that 'State Police

Service' under Ciamse (ii) of sub-reguiation (J) of

Requiation 2 of the IPS. (&pptt. by Pmmotion) Regulation

1955 states as folicws :=-

(J) ‘state Poiice Service' means -
(1) for the purpose of filling vacancies in
the Inéian Poiice s€rvice Cadre for the
Union Territories under mie 9 of the
Recruitment Ruies, a1y of the following

services, nan€ly =

(a) the Deihi and zndaman ard Nicobar

Isiands poiige Service ;

(b)..‘...



(b) Goa, Daman anc Din Police Service ;

(00 Pondicherry Pollce Sexwvice

(d) the Mizoram Police Service

~»

“e

(e) the armunachsl Pradesh Police Service 3

(ii) in zil other cases, the Principal Police

Service of a State, a member of which

nomaiiy hoids charge oif a sub-cdlvision of a

district for parpose of police administrstion

and incindes ay other éuly constituted

nolice service functioning in a State which

'is deciared by the State Govt., to be

equivaient thereto.

6.164 That the applicant states that 'State

Government' under Regquiaticn 2(K) of the IPS. (&pptt.

by promotion) Regulation 1955 defines as folilows 3

(k)  State Govt, means s~

(i)

in reiation to a State in regpect oxf
which a separate Cadre of the service

exists, the Govt, of such State; and

in relation to a group of State in
respect of which a Joint Cadre of the
service ig oonstituted, khe Joint

Cadre rathority ; (emphasis sappiied ;

(iii) [ R RN




(iii) in reiation to a group of Union
Territories in respect of which a
Joint Cadre of the Service is

constituted, the Central Govt,

(L) 213 other words and expression used in
these requisticns but not defined shall
have the meaning respectively assigned to

there in the Recraitment Rales.

°
6.370 That the gppiicant states that Rale 2 a1d
4w 0Ff the ALl India Services (JoiAt Cadre) Ruies, 1972
defi'nes‘ a “"oint Cadre zuthority" for the constituent
States as foliows s~

2(a) “WJoint Cadre rathority" means the Committee

of Representatives referred to in rule 4

(b) ‘Constituent States' means the States in

respect of which a Joint Cadre is fomed.
4, Committee of representatives s-

(L) There shail be a Committee
mocxxkidrx oonsisting of a representstive of
each of the Gvernments of the Constituent

States to be caiied the Joint Cadre Authority,

(2 The representstive of the Governments
nf the constituent States may either be

me€mbers of an All Indis Service or Ministers

in th€eesocos
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in the Couacil of Ministers of the Constituent
States, as may be specified by the Governments

of the Constituent States,

6418 That the appiicant states that Ruie 5 of the

213 India Services (Joint Cadre) Rules, 1972 reals as foliows :=-

S5e Duties snd functioh of the Joint Cadre mmthority.

(1) The Joint Cadre 2uthority shall determine
the names of the members of the All India Services,
who may be required@ to serve from time to time

in oonnection with the affairs of each of the
Constituent states and the period or periods for
which their services shall be availabie to the

Government,

(2 Where there is a disagreement on &y

matter gmong the members of the Joint Cadre
 authority, the matter shail be referred to the
Central Gvernment for decision an€ the Govermments
of the Constitaent States shall give effect to

the decision of the Central Government,

6.19. That the gpplicsnt states that from a conjocint
reading of Requlation 5 and reguietion 2(J) (ii) of the
I.P.S. (2ppointment by Promition) Reguiation, 1955, and
rmie 2, 4 as1d 5 of the 2ii India Service Joint Cadre

Ruies, 1972, it wouid sppear that sy member who is

s‘.lbsta'&‘ltiveo sescse



-~

\,\O

substative in the State Police Service and has compieted
8 years of continuous service as Deputy Superintendent of
Poliice would be entitied for oonsiderstion for promotion
to the I.P.S. and since the M,P. S, which ig created under
the M.P, S. rules, 1976 has all the ingredieants of a State
poiice Service being the Principal Police Service of the
State, it requires no gpprcval either of the Govt. of
India_oz: from the State Govt. for deciaration of the

M, Ps. as State Police Service and it atomaticaily
beoomes the feeder service for promotion to the I,P.S.
This l€gal position was ciarified by the Govt, of India
in their ietter No. I-i101.3/i0/89-1i PsS-1 dated 23,2.90
(annexare - 'N') adiressefl to the Chief Secretary to the

Govt. of Meghaldya, Shiiiong.

Te gppiicant further ststes that the declaration

of the State Govt,/Joint Cadre authority is necessary only

in case of 'any other duiy oonstitutecd Poliice Service'

in the State which are not the Principal Police Service'

£h

of the State and the Mvt, of India's letter No. MHA, 28/
38/64-2IS(iii) dated 5.1.65 provides that a State Govt.
(Joint Cadre aathority) is competent to deciares ay &y
con stitute@ Poliice Service in the State as equivaient to
the Principali Poliice Service of the State for the purpose

of Requlation 2(j) a1d 2(g) of the I.P.S. (Recruitment)

Ruies, 1954, It would be pertineat to meation here that

1UNAC e esseese
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ander Raie 5(2 of the all India Service (Joint Cadre)
Ruies, 1972 decision of the Govt. of India is required to
be soudhﬁ oniy in case of di‘ségr'eement on a1y mattér among

the members of “the Joint Cadre zuthority.

6. 20, ' That the appiicant stétes that the Govt. of
Meghalaya montinued to ignore his case f£rom 1983 and

‘dia@ not {orwsrd the name of the gpliicant, to the

Seiection Committee for oonsideration a1d was unnecessarily
seeking approval of the Govt., of Ifﬂdia.-for recognition of
MPS. as Feeder service for promotion to the IPs, The
detallis of It‘h.e jetters/correspondences made in this regard

between 1986 ad 1992 sre given beicw in seriatim.

6o 2o That on 6. 2.86 the Asstt. Inspector General
of Poiice (AGun.) Meghaiays, Shiliong vide his letter
No. FM/XXVI-9/65 dated 6. 2.86, reqaested the Govt, of
Meghaiaya to take up the matter with the Gvt., of India
for recogaition of MPS. as feeder service for promotion
.to the IPS. S&imilar letter was aiso writteén by the I,G.P.
shri H, S Chittaranjan on 4.6.86 vide his ietter No, FN/XXVI -
9/717/68 stating therein that as maly as 5 (five) M.P.S.
O fficers have already oomplieted 8 years of service,
-Copi'es of the jetters dated 6.2.86 ad 4.6.86 are
sanexed hereto as zanexare - 'E' as1d 'E(1)' to this
application,

6.‘22.'0...‘



6622, That the ®vt. of Meghalaya vide its letter

No. HPL.76/77/i41L dated 27.8.87 waited the views of the
Director Generai of Poiice, Meghalaya, Shillong with
regsrd to the mawer in which the vacaicies of Meghalaya
Wi*ng.of the Joint Cadre of Assan-Mechalaya of the IPS,

80O 10?‘19 wtiiised by the Assam Wing are to be transferred.

The Govt. proposed under serial No. 3 of that proposal that -

3. S(five) promotion vacsicies due to Meghalava
Wing ané@ carrentiy utiliised by the Govt. 2f Assan may
be reieased by the Govt, of Assam at the rate of one

. vacancy per year till sich time that the Lkfwe five
vacancies are fully recognised by Meghaigya Wing,
from the year of recouped of the MPS, aad subject
to the oadition that the vacaicy caused under Assam
Wing against the pmmotion quota shouid be more than
one i.e. Lf oniy one vacancy is caused in a particuiar
year the Assan Govt, need not transfer the onliy vacalicy
to Megi"lalaya in that particuliar year.
» cony of the ietter dated 27.8.87 with the proposal

annexed théreto sre snexed as Amexure - wpY 5 this

application,.

6. 23, That the D G.P. Meghaiaya agreed with the

proposal made by the @vt. as aforessid with the modi fication

that instead of the proposgl IOr reiease oi one vacsacy

per years by 2Zssam it should ‘one or more than one as may

be..l.‘.



be agreed@ to by the Joint Cadre authority'. This suggestion
of the D, G P. Meghalaya was oommunicated vide 2,I.G, (&)

ietter No, FM/XXVI-3/79/Vol.III/84 dated 18.9.87.

A wpy oi the letter dated i8.9.87 is anexed

as Annexure - 'G' to this gppiication,

6.24, That the appiicant states that since there amse
a feeiing of deprivation and discriminagtion among the
minds of general tribals, the question was mooted in the
State Assembiy in the mtumn Session of the 31988 state
Assembly, but that did not attract attention of eighter the

Central or the State Govt, a4 the matter remained unresoived.

6,25, That thé Joint Cadre authority however heid its
meeting on 20.4.89 sd approved the M. P. S. as Feeder Service
for gppointment of the M,P.S. officer to the I,P.S. by
promotion, though suach reoogaition was not necessary in
respect of the M.P. S, officers since the service of gpiicant,
in the M.P. S. has aiready been incorporasted under Ruie 3(b)
of the Meghalaya Poiice Service Ru.‘-.é 1976 and in Principal
Pojiice Service of the State Fuifiiling the requiremeat of
Ruie 2(J) (ii) of the Reguliastion makiag him é.‘-.igib.‘:.e for
appointment to the I,P, S, under Régulation 5 of the said

Regulation,

Copies of the extract of the minute of the meeting of

the Joint Cadre authority, heid on 20.4.89 is annexed

as mnexure - 'H' to this appliication.

2; 26.... * e .
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2¢ 6. That on 15.,7.89 the Mvt, of Meghalaya fnrwarded
a .‘-.ette’ar. dated 12.5.89 from the Secretary, U,P.S.C. and
request;ad the D, G P. Meghalaya to fumish the information
in respect of the 1975 batch of M.P.S. officers for placing
the sane before the Se€jlection Committee for promotion to the
J.P. S. and further intimated that the Joint Cadre authority

has appmved the M, P, S. as a feeder service for promotion

+o the I,P.S.

& oopy of the letter dated i5.7.89 is anexed as

annexure - 'I' +o this agpplication,

6e 27 That in the meantime the Govt, of Meghsiaya vide
its letter No., 9.8.89 to the dvt, oi Indiag forwarded
mihates of the J.C,a. Getails of the agreement between Govt.
of Meghaiayd and Assam and M. P. S. Rale, 1976 to the Govt,
of India &d requested to gpprove the propossl to recogiise

the M,P.S. as Feeder Service for promotion to I,P,S.

4 ompy of the ietter dated 9.8.89 is snexed as

annexure - 'J' to this &ppiication,

6. 28, That the Gvt, of Meghgiaya again on 6.9.89
requested the I, G P. _Megha‘-.aya to farish iaformation sought
for for onward transmission bt the UPSC. for promotion of

X%. P. S. Ofﬂcers 1.73 the I.P. S.

A oopy of the letter dated 6.9.89 is anneéxed as

annexare - 'K' to this gppiication.

6. 29'...‘..
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6.29.  That pursusit to the aforesaid ietters of the
Govt. the A.I.G,(2) Meghalaya forwarded the names of the
appilicant énd shri S.G,Momin, with necessary particuiars
to the Govt, The ietter further intimated that the number
of vacancy in the promotion quota of the IPS for Meghalaya

Wing of the Joint Cadre of Lssan-Meghalaya is 8 (eight).

A opy of the ietter dated 17.9.89 is awmexed hereto

as anexare - 'L' to this gpplication.

6.30. That the gpplicant states that the Govt. of
Meghalaya again on 31.10.89 requested the Govt. ofl India
to approve the M,P, S. as Feeder Service for appointment

to the I.P.S. This ietter has again halted the process of

his seiection in 1989.

A ompy of the letter dated 31.5.89 is anexed as

znnexare - 'M' to this application.

6. 31, That on 23.2.90, the Govt. of Indis, in respoase
to the letter dated 3i.30.89 of the Govt., of Meghsiaya, has
intimated that if the M,P.S. fulfilis the oondition iaid
down in raie 2(J) (ii) of the I.P.S. (zppointment by

promo tion) Regulation, 1955, which defines feeder servicex
as principal service of the State, it would sutomaticailly

beoome the feeder service as1d the reocogaition of the Govt,

of India is not be necessary (emphasis supplied.

A OO;QY....



A ompy of the ietter dated 23.2.90 is awmexed as

annexure - 'N' to this gppiication,

6e32¢ That the Govt, oi Meghaiaya thereafter by an
apparent misinterpretation of Govt, of India's ietter

dated 23, 2,90, issued a notification deciaring M.P, Se as
State Poiice Service under sub-ciause (ii) of Ciause ()

of Ruie 2 of I,P.S. (Recruitment) Ruie 1954 read with
sub-ciause (ii) of clause (j) of sub-reguiation (i) of
Reguiation 2 of I,P.S. (2Zppointment by Promotion)

Regulation, 1955, The notification dated 5.4.90 further
i1aid dwn terms z1d oondition for sharing oi vacant nosts for

Meghal aya Wing between Assgn & Meghalaya.

A oopy of the notification dated 5.4.90 is annexed

hereto as Annexure - '0O' to this gppiication,

6.33. That the U, P, S.C. thereafter by its letter dated
6.8.90 had requested the Govt. of India to intimate them

as to whether the Cadré strength between assagn-Meghalaya
has been bifurcated sad é:n.so whether a Sei€ction Committee
meeting oould be convened in respect of Meghsiaya Wing

\a'nd by sending a oopy of the aforesaid letter dated 6.8.90
to the Gvt, of Meghaiaya, and further wanted a seif-
contained pronosal HOr oonvening a meeting of the Selection
Committee, along with requisite documents and upto date CRs,

tn be gsent to the Commission.

A OONYees0secee
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A opy oi the jetter dated 6,8.90 is annexed

as mmexure - 'P*' to this gppliication,

6034, That on 24.10.90 the Govt., of Zssam vide ietter

No.

EM2.51/88/30 had informed the Govt, of Meghaiaya to

utiiise the vacancy of Sri P.Ksr, I,P.S. who retiread

with effect from 1.4.90,.

2 copy of the jetter dasted 24.10.& 90 is arnexed as

Annexare - 'Q' to the gppiication,

6. 25, That the gppiicant states that there were

altogether 7 (seven) vacancies on and from 1983 against

the Medhalaya Wing of the IPS. Joint Cadre of Assdne

Meghaliaya, but the Gvt, of Meghalaya took no stens to

forward ngmes of the M, P.S. 0fficers before the Seiection

Committee and Seiection Committee which met quring 1989 ad

in 1990 oonsidered the cagses of the foliowing Assam Poiice

Service (&PS. in short) officers oaly who were ail j3¥niors

to the appliicaat in the rank of De., S.P. snd the appliicant

was deprived of his legitimate promotion to the I,P, s,

The said officers were subsequently promoted to the I,Pp. Se

on the date as shown bejiow 3



L.

- 5 -

Names of the AP, S,Officers. Appointed Apptt

1. Shri 2, K.Nath, Dy. S.P., 2Assam. 1e2,76, 6.2.90.
2. shri N,M.Datta, Dy. SP., Assam.  1.2.76. il.3.9i.
3. &hri P, D.Goswamdi, Dy. Sp.,Assam. le2.76, i.3.91,
6.36. That u:i.timate.‘u.y' the seiection Committee met on

12.3.91 a1d oonsicered the case of the gppliicant for
promotion to the I,P, S. a1d the foliiowing officers
inciuding the agppiicant were seiected, though they were

entitied Hor promotion much eariier -

(i) Sri M, S Syienm,

(2) Sri S G Momin.

6437, That in pursuance of the aforesaid seiection
by the Seiection Oamﬁiyyee, the gppiicant was promoted
to the I,P, S, on 2i..2.92, though he was eatitied to be
promoted during 1983 on completion of 8 (eight) years

of service ;s Dy. SP. with State Cadre,

A oopy of the order dated 21.2.92 is snnexed as

Ahnexure - 'R' to this appiication,

6.38, That the gppiicant states that the Govt, of
Indlis thereafter by its letter No, 1-11010/i7/92~-IPS-i
dated 5.10.92 £ixed the year of ailotment 8 (eight) 2ps.
officers which inciudes the names of the following APS.
officers who were ail juniors to the applicent in the

State Poiice Service (SPS) Cadre :
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Nane of APS, Officer. Date of Date of Year of
appointment appointment ailiot-
- a8s Dy, S.P. to IPS. ment,
1. Sri R.K,Nath, 1.2.76. 6.12.90. 1986,
2. Sri Ne No Datta, lo 2.760 . 10 3.93-. 1986.
3. P.D.GOSWa‘”ﬂi. 10 20760 1.3. 910 1986.

A oopy of the letter dated 15.10.94 is smexed as
rinexare - 'S' to this gppiication,
6.39, That gpplicant states that since his deiayed
promotion into the I.P. S, was not attributabie to him and it
was ohly because of the laches on the part of the Govt. nf
Meghal.aya andé the inaction of the Govt, of India which is
the gppointing authorj;ty, he was legitimately expecting
that the Govt., would act fakriy a1d wouid either issue
necessary direction to oonvene s meeting for review of the
seiect jists prepared by it from 1983 to 199i d@uring which
the gpplicant was eiigiblie fOr promotion to the IPS. under
its power of review or at ieast fixX his year of asilotment
in a position earlier to Respondent No. 6 to 8 who
were promoted to the I,P.S. from the State Cadre of Assam
and are juniors to him as Dy. S.P., by giving appropriate
weightage towards fixation of his year of aliotment by
relaxing Riie 9 of IPS, (&ppointment by Promotion) Reguliation

1955 or any other ruie/reguiation deeming him to be promotegd

ir‘.l.'..



prior to 1990 a1d fix his year of asliotment asd seaiority
in the gppmpriste nlace before his juniors in exercise
of the power conierred on the Central Govt, under Ruie 3
nf the ALl India Service (Condition of Service-Residuary
matters) Riles 1980 since itk is a case of undie haréship
to the gpplicant. But the Govt. had treated his case very
unfairiy and unreasonably as1d by its ietter No, 1-15016/37/
92-IPS~1 dated 10.8.93 fixed his year of silotment in the
§eaf: 1987 under Ruie 3(iil) of the I.P.S. (Requiation of
Seniority) Rales, 1968 by caliculating the weightage from
1992 in & unjust a1d unfalr mainer ad winsequéntiy he
was made junior to the private respondents in the

gradation iist,

A opy of the ietter dated 10.8.93 a4 a ocopy of the
seniority iist are annexed as zexare - 'T' zd *T-i'

to this gpplication.

6.40. That the gppiicant states that the Sejection
Committee, which met on 1983 (25.12.83), 1984, 1985
(30.12.85), 1986 (30.12,86) , 1987 (1i7.12.87), 1988
(29.12.88 a1d 30.12.88), 1989, 1990 and 1991 (22.3.9i)
did not oonsider the case of the gppiicant even whea he
was entitled to be considered under Reguiation 5 of the
I.P. 8. (appointment by Promotion) Reguiation, 1955 and as

such the gbove seiection were done improperiy being done
, D IoD

in violatinleeesos



in violation of the sbove reguiation. The gppiicaat
therefore is eatitied to be oonsidered in those sei€ction
through a review a1d artedate his appointment in the year
first he is found suitébie from 1983 to 1991, The
appilicant deems it proper to mention here that in a case
fiied by shri HeL.Dev, I.P.,S., SP/2.C.B., Assan, in O, a.
No. 83/94 before this Hon'bie Tribunal, the Hon'bie Court
was pleased to hoid that the gppiicant shri Dev shouid be
deemed tm have been inciuded in the select jiist of 1983
Awhen his name was not inciuded in that year becazuse of
some adverse remarks in his A.C.Rs., which were iater on
exounged.,. As S.L.Ps was however taken before the Hon'bie
Tribunal and the Hon'bie Supreme Court, by modifying the
order passed by the Hoa'bie Tribunali, directed khe Govt,
to reconsider the case of the gppiicant Shri Dev by
convening a review seiection Commi ttee méeting for the
year 1983 aid in compiiance with the above direction the
Ue.Po S.Co oondicted g review of the gdbove seiection and
the Committee having found him suitsbie sei€cted him and
uitimately Govt, antedated his gppointment from 1992 to
1984 in the Joint Cadre of Assan-Meghaiaya vide Govt,

of India's Notificstion No., HMa. 50/94/129 dated 29.5.96.
The appiicant therefore states that the Govt. has power

to review the seiection made during 1983 to 1991 and

NELS eeceoes
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he is eatitlied for a simijiar A rection from the Hon'bie

Court.

The gppiicart further states that since the Gvt, of
India's ietter dated 23.7.85 (annexure - 'D') recognising
M.C.S. as State Civil Service confused everybody and the
Govt, of Meghalaya also gave out that such recogaition is
necessary in case of M.P, Se which igs in peri-meteria with
the M,C, S., the applicant coulid not approach the Hon'bie
Tribunal eariier ad had to walt for a specific order

from the Govt. of India.

A opy of the order dated 29,5.96 is ainexed hereto

as Amnexure - T-2 to this appiication,

6.41¢ . That the gppliicant states that he has a right

to be ooasidered for promotion to I.P,S. in the 1983 to
1991 seiect list and because of the inaction off the part
of the Govt, those respondents were piaced sbove the
appiicant in the geniority iist resuiting total miscarriage
of justice., His rignt to career advancement is therefore
put in jeopardy siace with 1987 as his year of ailiotment,
he can at best retire as sSe€iection Grade I,P,S., whiie the
Respondent No. 6 to 17 woui€ soore a march over him and
rise upto the rak of I.GP. if not D, G P. in the

Assam-Meghaliaya Joint Cadre,

6642, That the applicant states that Rule 3 of the
211 India Services (Condition of service - Regiduary

Matters) Rul€s 1960 provides as f0iLlOWsS 3

3..0..



3. . Power to relax rales a1 d reguiastion in
. certsin cases s- Where the Central Govt, is

satisfied that the operation of -

(1) .. &y mie made or deemed to have been made
K under the 211 India Service act, 195j
. (61 of 1951i) , or
(ii) @&y reguiatich made under sny such rule,

: 'reg’ulatih'g the oondition of service of

pt-'—:rson appointed ‘to' 8 ALl India Service
calses uﬁmé’hardship in a‘xy ‘{Sartic=43.ar
case, it may, by orcder, dispense with or reisx
the. réqairem@ﬂs of that ruie or reguiation,
as thc case may be, to such extent and subject
to such exception a;d oondition as it may

- oonsider :necessaz'f for dealiing with the case

in a just and eqitsbie manner,

6.43.  That when a question amse regarding the extent
of the powers'vesteﬁ in the Govt. under ruie 3 of thé 2IS
(Condition of Service - Residuary Matters) Ruies, 1960, to
deai with thc cases involiving reiaxation o6f rales’ ad
reqguiation, the Govt. of Indis vide M.H, A, ietter No. 30/i/

63-2I5 (ii) dated i.i.66 have heid that - °

»

,@‘-:, Tl .‘j . - (a) ‘.J'ﬂdue'.......



(a) undae hardship siguifies unforeseen or
unmeri ted hardship to a1 extent not contempliated
wnen the ruie was framed asd does not cover

any ordinary hardship or incoaveaience wkk which

normally alises,

(b) the reiaxastion shouid ensbie the case to be
deait with in a just a1d equitabie mamer s d
not on grounds of oompassion however justified :

and

(o) the benefit to be oonferred in reizxation of
any ruie or ruies must be of @ pature aiready
proviged for in the rules; Govt., are not
empowered by this rie to confer benefits

which are not mntempliated in the ruies.

6,44, That the gppiicant states that the Govt, failied to
consider his case for promotion even after the Govt. of
India cierified that no gpproval or recogaition of MPS. as
feeder service to IPS. was required (vide their ietter dated
234 2,90 - mnexure - 'N') ad as @ resulit of this inaction
on the part of the Gvt. of Meghgiaya, the Respondent No. 6
to 8 who are junior to the applicant. got seiected s1d by
virtuve: of their egriier seiection as such ad oohsequent

promotion pursuant to that, 'they got 1986 as their year

r
Oleatessses
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of allotment under ruie 3(ii) of the seniority ruies, 1988.
The gpplicant would have gt ear.‘n.ier than that his case
been cmnsicdered in due time., Since his ax non selection
for promoticn toc the I.P.S. as aforessid is directiy
attributsbie to the Govt., ad not the sppii éant it woulid
have been fair ard just on the part of the vt, of India
to act equitably and pass necessary orders that the
promoticn order which he got during 1992 (zamexure - B)
shouid be deemed to have been made prior to 1990 to piace
his position gbove Respondent No, 6 to 17 in the inter-se
seéniority position to meet the ends of justice., The Govt,
therefore in the gitemative should convene a Seiection
Committee meeting of the seiect iist prepared d&uiring 1983
to 1991 so0 as to place him above thé private responlents in
the seniority position or give more weightage by reiacing
the gppropriste rule for fixation of his year of allotment

prior to those respondents.

6.45, That since Rale 3(il) (¢) of the I.P.S. 'Reguiation

of Seniority) Rales, 1988 provides that the welghtage

mentinnedeee e



. . .
mentioned in sub-ciause (6) of the said mie shall be

caiculated with effect from the year in which as officer
is gopointed to the service ad since under the Regulation
9(1) of the I,P,S. (appointment by Promotion) Reguisation,
1955, & officer cannot be appointed to the service unliess
his name appeared in the select iist for the time being in
force, justice and equity demands that the requirement to
rempain in the (seiect iist for the time being in force!
appearing in the sald ruie for promotiocn to IPS. shoulid be
dispensed with and/or reiaxed retrospectively so thst the
applicant may be deemed to be promoted prior to 1990 seiect
iist for the ends of justice, equity as14 £air pisy to keep
the namen: th_e‘applicaﬂt above the Respondent No, 6 to 17
who are ail juniors to the gppiicant, if a review of the

eariier seiect iist cannot be made,

Relievant provision under Ruie 9 of the Indian Police
service (Appointment by Promotion) Regulatio‘n, 1955 is

extracted beiow 3
9. Appointments to the service from the seiect iist.

(1) Appointment of mémbers of the State Police
Service to the services shall be made by the

Centrai Mvermment on the recommendations of the
Stéte Govt. in the order in which the names of members
of the State Poiice Service gppear in the Seiect iist

for the time being in force.

604400000000



6.46. That the sppiicant therefore filied representation

on 29.3.94 to the Govt., of Meghalaya through the Director
Generai of Poiice, Meghalaya, to tske up the matter with

the Govt. of Indis to review the order of hig year of
aijotment, The.D,G P. Méghalaya, vide his letter dated
19.5.94 by forwsrdng the said represeatation gave the

Getaiis of the circumstances under which, the gppiicart's
selection for promotioa into the IPS. was considered

matter tha'n 2. P, S, nfficers shri Z.K.Nath a1d others to justifly

the hardship caused to M.P.S. officers as stated above.

Copies of the representstion dated 29.3.94 aiong with
the forwarding letter dated 19.5.94 are snexecd as
annexire - 'U' aad 'V' to this appiication.
6e47. That the ®vt. of Meghalaya thereafter vide their
1 etter No. HPL.16/90/Pt/i5 dated 15.7.94 forwsrded the ssid
representation of the appiicant dated 29.3.94 to the Uader
secretary to the Govt, of Indis (MH2z) New Deihi with a request
to cn'nsiéer the representation submitted by the appiicant
favourdbiy,but the Gvt, of India, by a ietter dated 16.7.96,
i.e. after about two sd a half years rejected the said
representation of the sppiicant dated 29.3.96 by & cryptic
and non-speasking order in a mostx unfair and unreasonabie
mainer. The said letter dated 16.7.95 was forwarcded to the
applicant by the Govt, of Meghalaya vide its i€tter dated

20.8.95 which the gpplicant received on 31..8.96.

.Copies.o.....



Copies of the letter dated i5.7.94 and dated 16.7.96
and the rwarding letter dated 29.8.96 are zmnexed as

Amemare - W, W-1 and W-2 o this gppiication,

6.48, That the gppiicant in the meatime spproached the
Govt.. of I;ieg’na' &ya a nu:ixber A°f times but the Govt. only gave
out i:hat his case has been taken up with the Govt. of India
a'nd. in fact, the Gvt. of Meghalaya vide its‘letter No, HPL,.
1.6/90/Pt/42 dated 18.5.95 requested the Home Ministry

to oaaaxrey‘zzecéséa;y orcders to that eifect. The appiicant
with the hope so given by the Gvt., of Meghalaya did not

approach the Hon'bie Tribunal so long.

A copy of the iletter dated 18.5.95 is anexed as

zZnnexare - 'X' to the gppilication,

6.45. That the G®vt, of Indis ultimately after about

two a1 d a half years vide its letter dated 16.,7.96 in a most
unfair and unreasondbie mamer a1d by a cruptic maner ;ithout
giving ay grounds thereon, rejected the appiicant's
representation dated 29.3,94, but in the meantime on 5,7.95

confirmed the goplicant in the I,P,S. aiiocating him

to the cadre of Mechalays.

A oopy oi the order dated 5.7.95 is awnexed as

hnnexare - 'Y' to this agppiication,

7 e ke GROUN DS,

Tele For that the Mvt, acted illegally in not forwarding

the nane of the gppiicant before the seiection Committee

Of ﬂ]e..".’
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ot the Joint Cadre of Assam-Meghaliaya during 1983 to

1991 particuiarily during 1989 when the Joint Cadre
mathority itseif gpproved M.P.S. as feeder service for
promotion to I.P.,S. (Aanexure - H) ad also during 1990
when the vat. of .India.had also Ciarified that no
recognition by the Govt. of India is necessary (Annexare-‘N')
and .as such promoting him in 1992 a1d consequeatiy fixing
his year of gilotment in 1987 aiiowing his ju‘nior officers
in state Police Service to supersede ad/or go shesd of
him in intér-ge seniority position is a gross miscarriage
of justice a1d as such the gopiicant is entitied legally
to be promo'ted retmspectively to fix his year of aiiotment

pricr to Respondent No, 6 to i7.

7.2,  For that the sppiicant being a victim of the
administrative iepses resuiting fixation of his year of
siiotment to IPS. latter then hig juniors a1d there being a
DOWETr v-estedv on the Govt. to reiezve the appiicant Lrom
the undue hardship caused to him beczuse of the rigour -
of a rule, by msking appropriate reiaxation thereto,
fixation of his year of sliotment i‘q 1987 as against 1986
to his junior was unfair, unreasonabie, irrstional and
against the principie of equity as1d justice and fair piay

in actione

-

Te3e For that the right to ® equal opportunity in publiic

&

empioyment cuarsnteed unc®r articie 16 of the Constitution

of Infia also carries with it the right to one's career

advaﬁcema'!t. eewoveoe
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advaﬁcanEnt, a1d as sach fixation of the vear of

aliotment of the gpplicant later thaa his juniors for

reasons directly attrikutabie to them m amounts to deprivating
him of the right quaraiteed under articie i¢ zd i6

nf the Consgtitution of Indiaze

Tedeo For that the facts ad circumstances of the

piicaig' s case being squarely covered by the pmvisions

3

N

o 21 3 of the ALl Indla Services (Conditions of Service -
Resi d“uéry matters) Raies 1960 a1d the decision of the Govt,
of India vide MM, &, letter No. 30/3/63-2I5(i1) dated
i.1.66 inoorporated beiow that rule the Respondent Govt,
shouid have acted fairiy angd granted the reiief to the

applicant to safeguard his chaice of moving on the

promotional iadder.

T ebe For that, the séttled principie being that no
ruje or order which is meant to beaefit empioyees shoulild
normally be ownstrued in such a mater as to work hardship
and injustice specially when its operation is aitomatic
an@ if a1y injustice arises owing to a cause attributabie
to the Govt, itself, then the primary duty of the Govt,

or other authority is to resoive it in such a mamer

that it may avoid a1y ioss to one without giving undue

advanfages..




advantage % other, But ontrary to sbove, the Govt,
con strued the rej.evant raies ard reguistions in s manner
prejudicial to the interest of the gpniicant a‘.ﬁd giving
undue aflvantage to the members of the aPS. who are all
juniors to him, The order dated 10.8.93 fixing his
seniority is therefore not tenabie in ilaw and is iiabie

to be reviewed to give proper benefit to the gpniicant.

TeTe For that equity, justice and publiic interest
demanded that the Govt, ought to have reiesved the
appiicant from the frustration and disgppointment emanating

from an unforeseen gid uapredictabie situation beyond

;,-J‘

ig control by reilaxing apniication of Ruie 9 retrospect-
ively and/or any other miie which is causiag undue hardship

& Case since no raie cal be ooastrued to be so

28

an

-

exhaustive so as to defezt the very object aimed at by

the rje itseif namely efficiency in publiic administration
and to ensure that the rules for promotional channel has
been provided, but the Govt, without appiication of its
mind went strict into the rmle causing inequity, injustice,

disgppointment, frustration and heart-burn of the appiicant.

7.8.  For that the order dated 16.7.96 passed by the Govt.
of nda".a rejecting the gpplicant's representation after
about two and a half years by a non-spesking order and in

a most casual mamer is unfalr, unreasonablie, irrational

and is iiabie to be =set sside.

749, For that the Gvt. of India has passed the impugned

order dated 16.7.96 without gppiication of mind to the

reievaiteceess
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reieévant materialis on reomrd and by igiroring the rales
and reguliation reievart for detemmination of the gppiicant's

representation dated 29.3.94 an@d since such pubiic orger
made publicity by the Govt, caiot be suppiemented by any

—

subsequent expianation, the order itseif calot stas1d a8 is

. s

iiabie to be set aside.

8. Detailis of the remedies exhausted.

-

The gppiicant dec.‘a.a'res that there is no remedy avaiiasbie
‘to him in the service z;\zle/regulation against the imnugned
inaction of the Respondents and the Hon'bie Tribunai is the
only remedy availabie to the gpplicant. However an
application/representation against the impugned action was
submitted by the appiicant on 29.3.94 which Waé rejected
by the Govt. of India after sbout %'years i.€. on 16,7.96

- s

without any agppiication of mind,

9. Matter not pending with any other Court,
The applicant deciares that the instait matter
is not been tzken to any other court of law.

-

10 - Reiiefl SO’-IQE}E., .

1) To decisre that the agppiicant is deemed to be
seiected in the select iist prepared by the
seiection Committee prior to 1990 so as to get his
appropriate year of aliotm€nt a1d senriority

prior to Respondent No. 6 to 17,
~O R~
A direction to the Respondent No.l to 5 for review

and oonsider the case of the gpniicaat for

inciusion of his name in the Select Lists prepared
from 1983 to 1991 a1 d fix appropriaste year of

allotment ad geniority into the gppiicant's

128 Cadre,
OR‘ ® 009 0




2)

3)

to direct the Respondent No.i to 5

to reiax or dispense with the gppropriste
rmie/reguiation as may be required in
exercise o the power onferred on the
Ceatral Govt. under Rule 3 of the Ail
India Service (Condition of Service -
Resicduary Matter) Rai€s 1960 to fix the
applicant's apprmopriate year imxfixxkxhe of

allotment a1d seniority prior to i.986.

To pass a1y other order/orders as to the
Hon'bie Tribunal may deem fit a1d prmoper,
-Z1C- |

To set aside the order dated 16.7.96
(anexare - W~-l) passed by the Under
Secrefary to the Govt, of India, MeHe &e,

il,. Interim oxrder if any prayed s

i)+ If in the meantime the Respondent No., 6 to 10

ii)

are prmoted to a higher rank, the promotion

hail be subject to the resuit of the original

n

application filied by the gppiicaat.

Pendency of the gpplication may aot be 3 bar for
the Regpondent No.i to 5 to consider the prayers

he made in his gppliication,

12..'.0..0



i2. Particulars of nostai order in respect of
the anniication Ifee.
Postal O_rder Xo, -
Date - -
Issued from -
Payabie at -
i3, List of Enciosure.
Documents No. o shown in Index.

VERIFICAMATION,

I, shri Maitty Sword Syiem, IPS., Assistant Insgpector
General of Poliice (admn.) Meghalaya, Shiliong, ¢o hereby
verify that the oontents of paragraph‘l1&‘5,4;t151;';.4,4-3,:‘.gg/ciﬁ?,é-ﬂg;c.ﬁ
are tme to my k'nowledge aad those made in paragrapl'—f;a.-ztgﬁ: <34 ¢33
L~3g,4-t,o,é“z%év"? are true tw my information derived from the
reomrd asnd the rest are my humbie submission and I sign

this Verification on the 5 5y day 0f MHNawv L. 1996

at Gavwahati, S lloy -

Signatire.



ORDERS
o ,Lly
Doted Shillong, the 16th December, 1974,
He JiPT--15 ’/’/”:/ Pb. /14~ In pursuance of the recomsendation of the ileghalaya Fublic

: e Gommission, the following peroons are appointoed tenpors "1‘V;7/ 28 Deraty
avintendents of Police in the seale of pT‘ ol Fz 50i=35-745~ 5-1C05-B~40~

12;-5/« T, plus other allovances o adiinisoitle wnder the miles wvith offect

from the date of taking over cherge 2wl 1.1111 il further orders =nd ars posted to

the -'3'{_'".&'?,.).01] nobed against each:- f/m e of rosting_ _ _

1. Ehri Eierol Chrdstopher Majaw, - Office ol hhe Seile, tiaro MHill:, Ture,
£ Shri i .:LLt,b) Sword Syicm, - bJ’.i’ice of ths C.P., Jaintina [EHils, Joiwi,
2. Shrd anee G. Mowin, - Office of the Z,P., itasi Hills, Shillong,
1) ne. :J"/;'/J.—Q" B
Ve BAARTIS AN
Secretbury to the “ovarmomt of Hechalaya,
Hone Deprrinant,

Meno o JMPL~153/73/Ph. 1/ 1~A,  Dated Sillong, the 16 4h D zeenter, 1975,
Copy forworded to i-

1) “he Superintendert, Govi. Press, 'nc"fhal'%va Shillong for ypublication in the
Heghnlaya Gazotle, He is requested to supply this Df:pt,’o. with 10(ten) spare
covles of the Notification, ’

2 Tha ./L countant General, HMeghal aya, J‘.C’L-’.]J..J"E.-';i.?}T.‘(Ii.l\'.],.ih,f_f, Shillong-793001,

2) The I nepector (enersl of Foli ice, Frihnlaya, Shillonz for information and
i‘uftne * necessary aclion, This h'«,o = relevence Lo ]\1‘, /0 Ho. ki J{VTTJ-R/B'I,
dobed 5-9-75 and lettor 1:,.];]'I/KJI.*8/3/ datoed 22-10-75,

4) The Depuby” Commissioner ., Kiasi Hills, &b LLl'vn{w Jadntia iils, Jowad/Goro Ile_l.J,’i‘m*'w

5} The Superioteudents of Police, Khzu;i Hilds,Shillong/Jaintig [111s, Jowai/

Garo Hills,Turs, .

6) The I‘q*"g, Commigsion 1er'Supuly) Bhagi 1810s,8hillone for favour of release
of Shri Errel Christopher Majow, Ins )\,cmv of fupuly.

7) The Direchor of 'k{r culture, leghalaya, Bl Long Zor favour of rescasa of
Shei Maitty Suord Syic o, Statistical Ol"'lm,l. :

&) The District Famid; .Elmnl‘\r' Purcsu OfTicer, .Garo Hills, Tura for favour of
release of Shri Sylance Goliomia: ,Digtrict f‘uu.% Flaning Information Officer, 4. °

2) The Seceretury Lo the Coverror o[ Heanhalaza, hi ._IP:W «

iC) The Privase Secrotary w the Cldefl IL-nl‘,tnr fleghaloys,, Shi 1long. : ’
1) ALl Private Secretavies/Personal. isztls. to Hing bers and J'na ters of State,

12) Tha Privabs S"“I"O'«';i;il'y Lo the rlmi’ Szeretary Lo the CGovb. of Hegholaya,

13} The Secretary to the Govb.ol | Vieghaleya, Ly Do/ bor “iculture Leptt, and

Mkl

;1 G Bl - (]'

Cov "h \.H; !Jl 0r

Hzalth &F.P,Deptt, for _LnJ ‘orm:: n,_on aclbion,
14) Personal. Tiles,
)

3hrd Frrol Christopher I'~1,_"1:-.'.'. I'iis;sion Cony

for infermation and

S ¢ Mawkher, P, O.S’lﬂ'llor s BHERE I} nesessery action. Thoey
Wiy oam ‘Mn L, Svord S ‘;uosud to ‘(“pOJ"L
i U.ol*u.‘_r)mr—d 1 5 ,Cll\)‘l,"—’y to tho
7 S}.- A wﬂJ TGS u.'"'c.r-nu I ;.M)I. Plrowing: { Police of the
Bureau, P.0,Tura, Ga,ro 11.“._ Dis{:z.i.ct. o ricts concorned,
e ordoa clbca,
Undoy Socrabars to o7 L *m“:'!vf leghalaya,
JHomio (I yLien ) Deparbmord o
heowiixd 178, AT



" | . jﬁ, mer-_'xurzr;-[g,

et . GOVERNMENT OF. MEGHALAYA
h . : HOME (POLICE) DEPARTMENT

T e 8 e e

* ORDERS: BY ‘THE _ GOVERIOR * -

N OTTFE ICAT T ON T

-.--———-—-—-—-———‘..

o T , Dated Shillong, the.428th June, 1985, -

NO.HPL,.266/85/4 =~ shri W.R.Marbaniang,. IPS, Commandant, 2nd MLP Bn,

o %7 Tura is transferred ‘and posted until further
orderg as Superintendent of Polige, West Garo
Hills,  Tura,, vide: Shri Pradhan, IPrs '
Atransferred. S RS )

NO HPL 256/85/4(a) -0n relief, shri A.Pradhan IPS, Superintendent of
Police, West Garo Hills, ‘Tura 1s transferred and
« .. posted-as‘Principal, Police, Training. School,
.. Shillong vige.shri B.K.Dey,. IPS,..whose services
are being placed at the disposal. of Education,
Youth & Sports Department.

NO.HPL.256/85/4 (b )= The services of Shri B, K.Dey, IPS, Principal,
Police Training-School;’ shilléng are placed at the
disposal of EducationL Youth & orts Department

- * . . -.for appointment as Digrector of Sports,Meghalaya
" with effect from the date of handing over
: ’ __charge.‘ - A fL '
NO.HPL.256/95/4(¢)—“Shr1 AK .Mathur, IPS, Additional Superintendent ‘

.. . of Police, West Garo" Hills, Tura who was also ‘
. allqowed to function as. 2nd=-in-Cammand, 2nd MLP _,
" Brie,Tura’ ishtransferred and posted as Commandant, .

2nd MLP Bn,; Tura vice: Shri W. .Marbaniang,IPS,
- transferred, : .

: it w
ERU R W

NOHPL4256/85/4 (d)~ Shri M,.S. Syiema MPS, Assistant Principal,Police
. ' Training School, shillong is promoted to the

» Senior -Scale of the.M,P:S, and on promotion he is .

transferred and posted as 2nd in-Command, 2nd MLP
Bn., Tura vice Shri A.K.Mathur, IPS.' : .«

Be NONGKWRTH,
UNDER SECY .TO THE GOVT ,OF MEGHALAYA,
_ HOME - (POLICE) DEHARTMENT.
Memo NoOWHPL.256/85/4=a Dated Shillong, “the _28th _ gune, 1985.';‘ .
‘Copy forwarded tos- , - .
1. The Special Becretary to the Governor of Meghalaya, Shillong.
2. The P .S, to Chief Minister, Meghalaya, Shillong.

, 3. The P.S. to Minister, Home etc., Meghalaya, Shillong.
- 4. The Special ASSlStant to Chief Secretary, Meghalaya,shillong:

LT IL LT TOY NP

: CODtQJd,o see 0%/“




R | >

6'“ The Accountant - General(Accomxts/Audit) Megh,,laya, Shillong.

74 The Under Secy.to the Govt.of Indla, Mmistyr of Home Affairs,
' New Delhi - 110 ‘001, :

 8.-The Under Secretary to the Govt of Assam, Hdme (A)-Deoartment,
\ DJ.Spur. ' - :

A Y

9. All Supezt.intendents of Police, Meghalaya.

......

10. The Cornmandant, 1st M.L.P .Bn“ Meghalaya.Sh;Lllong.
Jl‘ ’I'he Commandant, 2nd M.D.P.Bn., ﬁru.ra - .’“}. S
‘12 The Pr:mclpal, Police . Training’ School, Shillong.

13, The Director of, Pr:Lnting & - Stqtionery, Shillong for publication

in the Gazette," _ N
/I//'I'he Officers concerned. . T S TIT R T

15, Personal files/Guard file. o >L

~t2 2
5. The Inspecﬁor General:of‘Police;iMeghalaya{ Shillong, - ' l

. ‘By order etc.,

U’nder ;Ae%.to ,‘the Govt.of Meghalaya.
L e q'ooooqo .
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' .._01 unl‘l ORI A uyiem, mru, Wj..;,; .

B observations are.as inquisitive as t}:xese, are

"
,232__~ - /\2qwaEXkyﬂI;"<»-
’ ‘ . o . ' AR
/ e
“opf of V.. "U.V?“/17—7?/15/4L3 Nn, Ord 'une/qul from Lhe Dennty q}
J.U.-)sl ctor ~nenaeral of to T oree TN and Aek vyt -LF .\CI_LH,') c~)u}"1110'1g (o
to the Sapdt.of PoliCQ,“ﬁst»ﬁaro 111ls,Tora,

— . ' \ T . .
' : c A :
nll’"a Was kxnd enough )

e Inspector—seneral of Pulice,re
to make the Tollowing Fenarks ol Lhrough.tne Mgekly St ugy Notesu.

. -

i

""’he Afoby. Dy.oupit.of rolice is m,.lfillg a g,ood beglnning. .

f pect,ed to be.

. o x : |
. R . A . DT . S 3
Tiope he will kzep then up." A ‘ A.." o

z
.

e Officer may please be inlormed mecordingly. . -
N E . ' S C .
f . . ’ - N ) . ) . .
.

!
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Copy to Shri M.S Syien, Proby. Deputy Supdt of Police.
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ghri B.S.Baber,IBs ,

Director Genl.and INSPECTOR GENERAL OF POLICE

MEGHALAYA
SHILLONG
22nd April, 1985
] il ‘I“‘?‘ TR vt raeenrirnsrerannenssnassuraniseveses '
Dear Sylem,

I em very glad to notice that your
performance at the 5th Training of Tralnees
Course at the National Police Academy from
4.2.1985 to 2.3.1985 was very good.

Please keep it up.

Yours sincerely,

Fp iP5 -
( B.S.BABER ) ’
'-/w'/f “@

v
shri M.S.Syiem,MPS, /

Assistant Principal,
Police Training School,
Meghalaya,Shillong.



- i, gy -

SHRI M.I.S. IYER,I.P.S.,

DIRECTOR GZi:ERAL
AND
INSPECTCR GENERAL CTF Q! 'CE
MEGHALAYA, SH'LLONG

...............

}‘20“4’“‘ g2y

The Shillong District Police want through
a trying time for'more than 2 month in tackling the

- gituation which'arose after the disturbances which

occured in Shillong on 26th May,i989. This situation

lasted for more than a month and required deep dedica-

tion to duty and continueus hard vork by officers like

yoﬁ. I am happy to place on record my deep appreciation
of the excellent work put in by you, thanksto which
the Superintendent of Police,Shillong coulcd tackle the

situation arising from agitat16n31 programme launched
by some student factions effectively, My appreciation

may also please be passed on to your subordinate

officers and men, A«

Yours {/--7 3

( M.I.S. mpi)ﬁ

Shri M.S. Syiem, M.P.S.,
SUperintendent of Police,(City),
Meghalaya, Shillong.

Annexvee~Co 40
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CONF IDENT 1AL/ IMVEDIATE

- o v - :
F.No.23-CA(11)/96 : QQ. % éksﬂJanuary, 1996

q B
To,. ' .: ' : / , .
. The Sécrétﬁry to the (__,/”

Covernment of Meghalaya,
Home (Police) Deptt., -
SHILLONG . '

Subject:-AWARD OF POLICE MEDAL FOR MERITORIOUS SERVICE ON THE OCCASION OF
" REPUBLIC DAY, 1996. : .

}Sir, '

| zm directed to say that the President has approved the award of
the following medal on the occasion of Republic Day, 1996 :-.

POLICE MEDAL FOR MERITORIOUS SERVICE

~ SHRI PRBV S INGH
DY. | G OF POLICE

. CID, SHILLONG
MEGHALAYA ‘

SHRI M.S. SYIEM
AIG OF POLICE
SHILLONG
MEGHALAYA

SHRI M.M. DHAR

DY. SUPDT. OF POLICE 4 <
ASSTT, COVDT., 2ND MLP BN -
COERAGRE . . o
MEGHALAYA

-2, An announcement to this effect will be made in the morning

newspapers of the 26th January, 1996 and the award will be notified in the
Cazette of India on Saturday the 10th February, 1996.

3. Similar intimation has been sent to the Secretary to' the Covernor
of Meghalaya, Raj Bhavan, Shillong. .

4. Please acknowledge receipt.

sV

Yours faithfully, °

iR

(G.B. Pradhan)
DIRECTOR

Copy to Ministry of Home Affairs, New Delhi.

2 "' JQ‘L&J;&#“‘.‘&;‘ iiﬂiﬁ’i“&i"ﬂjia‘h.&‘1:\.‘:&!‘“.‘3-\! lil.‘. Fiiraeub g s Lol s W T Kier e L
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pryersted

T No.14015/45/79-AIS (I)
Govt.of India,Ministry of Personnel & Training,
Adfv, Reforms and Public Grievances and Fension
(Deptt,of Personnel & Training),

**** New Delhi,the 23rd July,1985.

To The Chiecf Secretary to the Govt.Bf Meghalaya,
Shillong.’ -

Sub : Meghalaya Civil Serviee-Approval as State Civil Serviee-
for purposes of I.A.S.(Recruitment)Rules;1954 and I.A.S.
“(Appointment by Promotion) Regulations; 1955,

Sir, , .
' T am directed to say that the proposal of the Govt,of
Mcghalaya for recognition of the M.C.S, as a State Civil Service
for the purposes of recruitment to the IAS in texrms of the provie
sions of the IaS (Recruitment)Rules,1954 and the IAS (Appointment by
Promotion)Regqulations, 1955 has been considered,The Joint Cadre '
Authority of the Assam¢and-Meghalaya joint cadre of IAS had recom=
mended approval of the MC.S. as a State Civil Service,They had
also proposed that the Governments of Assam and Meghalaya may §
jointly arrive at-a decision on matters connected with the recogni-
tion of the M.,C.S.The Govts of Assam and Meghalaya have,after cone
sultations with each other and with the Govt,of India informed
that the connectéd issues have been decided to be settled in the
following mannex, . _
1. All the A.C.S.officers serving in.Meghalaya shall be absorbed
in the Meghalaya Civil Service,

2; The promotion quota of the joint cadre will be apportioned pet-
. ween the two States in proportion to the senior duty posts in
the respective Wings from time to time, '

3, The future vacancies in promotion quota in each of the two
wings will be filled by promotion from among the respective
State Civil Service officexs, ‘ ) :

4, The five promotion vacancies duc to the Meghalaya Wing,and
currently utilised by the Govt,of Assam will be released by .
that Govt, at the kate of one per year, beginning from 1985,

5, If any promoted officer, as mutually agreed to between the
two Governments,is to be transferred from Assam to Meghalaya
during 1985-1989, such officer will be -adjusted against the
five promotion vacancies to be released in favour of Meghalaya.

6, If any officer promoted to the IAS from A,C.8,0r from M,C.S,., .
is transferred from Meghalaya to Assam or from Assam to
Mcghalaya,then Meghalaya or Assam will take in exchange’ another
promoted officer from the other State or as mutually agreed to,’

7; In coursc of next five ycars,coimencing from 1985 if any non~
State Civil Scrvice officer of the Govt,of Meghalaya is appols

/against inted to IAaS in the Meghalaya Wihng, the same would be adjustea/

the five promotion posts to be released in favour of Meghalaya
Wing from 1985 onwards,

2, In view of the above,I am directed to convey the approval
of the Govt,of India,under subeclause (11) of Clause (g) of Rule 2 of
the TAS (Recruitment)Rules, 1954, read with subsclause (2)of Clause ()
of ‘sub-regulation (1)of Regulation 2 of the IAS (Appointment by
Promotion)Regulations, 1955 to the Meghalaya State Civil Service
a8 a "State Civil Service" for the purposes of recruitment to the

Indian Administrative Service,

Yours faithfully,
( BABU JACOB)
Director,
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OATICE OF THE IM‘FECTQ% GENER AL OF POLI(JHMBGIIAL JASSHILLNG.

‘/
Lt ‘ter Noo FM/XXVI-9/65 Sh1llong,the (« Febmary 1986,
From '
Shri S, Pt‘a%‘a:l I.p.5,
Assistant Invpector General of l’olice (Admn)
“eghalaya, Shillong.
To

The “recial ecretary to the Go»vt of Meghalaya,
1o e (Police) Departcent,Shillong.

fubject:-  M.P.S. AC FEECER PEitV ICE FGR I.P.S.

Eir .
’ As dlrected, I am to ctate that as at yresent, only

AePsf, 15 rocornised as feeder service for the purposes of I.P.S.
(Aopointment by promction). Regulation 1995, After creation of the
ftgte of Veghalaya Cove rnoient. have crested M.P.S, with effect from
the year 1976, The first batch of officers recruited wnder h.l‘.u.
have alreaily completed more than 8 veurs of service in tne cadre. .
@rd hence many of then way be eligible for inclurion in the uelect;
List for I.P.S. However, this ehnll gbvious 1y require M.P.S. to te
recogniced as feeder service at par witn A.P.S. for the purpores }
of above mentioned Regulrtior. Here, 1t may be pointed out that gas
at present we do not have .any S.P.8, Officers from Mghalaya on the

‘Select List. Tne vacancy caused Fue to retirement of Shri J.C.

Mawrch, 1§ also 1ikely to he ut 11 1sed by Assam Wing of the Joint
cadre for Feﬂi up the quota of S.P.S. Officers, unless steps are

impediately takan Lo r2t M.P.LS. xecog'nisaa for the above purpose,

In the cir curstances, it 15 requested that imnediate
steps may be taken to move Cove: ‘reent of India for fetting b eF oS,

Y
[ 29

recognised as feeder service. " i

Yours faithf'u 11y,

<=

Atsictant Inzrector Cenersl of FPelice (Admn),
‘eghalaya, €hillang.

‘/

Cli. ...

7

. /
( Cory to file ¥o, VXIS /ct 76 - M.P.E. hmles for record ).

L3
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OFFICE OF THE DIMEGTOR GEN<KAL OF POLIUE:MEGHALAYAg
8K 11.LONG '

o900

. 4
NO. 11/%:V1-9/77 /68, Dated Shillong, the ~‘/4u11e,1986.

Froms- v’
Shri H,S Lhittaranjan,IPS, .
Inspector General of Police,(Adm.)]
Meghalaya,Shillong«

T0:-

The Secretary,
Home (Police) Department,
Govt. of Meghalaya,Shillong.

Subject:~ M.PS. A5 FEEDER SERVICE FOR I.P.S.

References~ This office letter No FM/XKVI-9/65
dated 6th February,1986, '

sir,

I am directed to invite your kind .
attention to the above cited reference and to
request that immediate steps may be taken to
move Government of India for gettingM.P.S,
recognised as Feeder Service to the 1.P.S. It
may be mentioned that as many as-5(five) M.P.S,
Officers have completed 8(eight) years of service
and it is time that some of them atleast get into
the Selection List for the I.P.5. _

Early action may kindly be taken
up in the matter, :

Yours faithfully, Ak ,

( H.8 .Uh%a?jiahﬁs/'

Inspector Gegeral of Police,(Admn.),
Meghalaya,Shillong.
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GOVERNMENT (T MEGHALAYA -
HOE(PWICE) DEPART MENT -
. €0a
NOKFL.76/77/ 141, Dated' Shillorg, the 27th Migust, - 19€7.
From - Shri B.Nonghynrih,
S Deputy Secretery to the Covt,of loghaleya,
To . . L&Phe Dmdtor General & Mapactor General of Folice,

Iieghaleya ShJ_llong.

Subject :- Recogmtlon of leghaleya I‘olnoe Service o3 a feeder
. - service for promotiom to the JIS,

Sir - -
’ . I am directed to send herevith a Note on Recognition

of MFS a3 5 feeder service for promotimn to the IIS and to request thet
your vievs on portlon mar}red 'X' thereof mey please be furxuched to-

. Govt, urgently,

/
Deputy Secretary to the "Govt.of leghaloye,
Home (Folice) D/}* ment

adtiad
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i—é‘ . noco;mltion of Mpphalaya Folice Sorvice a3 a feeder

service for promotion to the 1FS.

"I the foint IFS chre of Assam-Meghalaya, therex are -
27 promo’clon posts agninst which State Folice Service Officers are promoted
‘under the IFS{Appointment by Fromotion) Regulations,; 1955, According to the .
cadre strength out of these 27 posts, 21 posts are meant for Assan Wing and
6 posts for Meghalaya wing. However, uptil now all the 27 posts are filled
ﬁp by prombtion of Assam  Police Service Officers. R also appears that all
thosge prémoticm posts are filled up at prosent i.e. utilised by the Govt.
of Assam and only one promoted offi€er from Assam Police Service viz., Shri
B.A.Xhongman, IPS-SPS is serving under the lbghalaya wing. The above positim
. is due to non-recognition of the Mbghalaya Police Servlce as a feedor gerviee

for plomotmn to the IFS.

i

i

-Since the constltutlon of the lbghalaya. Pollce Service in 1976
thls State Govt, have taken up the question of recognition of the Mbghalaya
Pollce Service with the Joint Cadre f\uthorlby from time to time but the questlon
could not te settyled uptil now. The Joint Codre Authority in its meeting held

“on 18,5.85 observed that since the recognition of the MCS is BetTat the ginal -
st,ge avaiting approval of the Covt.of India, it is felt that there would not
be eny difficulty to rocognise the other services like M.F.S. or M.P.S. as
feeder service to the resrectlve Al India Sel‘Vloe. The Govt.of‘ I-bghalaya
~ however, will prepare a working paper for both the semc;es for d1scusmon;:

The Govt.of Meghalaya rocruited itsx first hatch 6f officers in
"the M.P.S. in 1375 and am such by bow these officers are eligible for considera-
tion for promotion to the I.P.S. However, the M.P.S has not yef been recognised '
as feeder gervice for promotion to the IFS, it is not possitile to take up their
cases for promotion to the IPS gnd so long the Asgam Folice Sorvice officers

. are enjoying the share of promotion vacancies mgapt for Meghalaya wmg also.

i o ' . | .-.'..2/-‘
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T " Since all the promotion vacancies meant for Assem wing and leghalaya
“,  w.ng are filled up it is also not possible for Assam Govt. to transfer the
share of promoum vacancies to Meghalaya wing at a time even if the Mpghalaya
Police Service is recognised as feeder service to.the IFS immedistely. Tn view
"+ of the po'ntlon eXplaf{Ié&( above and t:ﬁ) fi‘?,’i{tiﬁtﬁ,t’n‘°/,_r“°°g“ t‘nix: o t}xﬁ(fb;{ Jalaya
Police Service as a feeder service for promoticm {o thé Hoint IFS ({ 5 (five) '{%’X‘"
promotion vacencies now utilised by the Govt.of Assm, it is pI'Oposed as below .
for- conSJderatlon of the Govt.of Assam,

—

1. The promotion quota of the Joint IIS cadre may be apporbloned
between Assam and Meghalaya in proportion to the senior duty posts in the res.

pec{;:we wings (i.e.senior posha under St,te Govt, and Central Deputation
RBeserve) froum time to time,

2. Tuture vacancies in the promotion quota in-each of the two wings =
may be- “illed up by promotlm from a:nong the respective State Police Service ot '

offlcers. : C S ) .
, 3 Tive (5) pfomotim.vacancieé'due to Meghalaya wing and éurron’oly
) utlhsed by tm of Assgm may bo released by the Govt,of éssem f.t.(,t'Se rate

T N N A TP Be o feed & o’s i
of one vacancy per year[till such time that the 1ve vacancies ‘are fully récouped

h ]

by Mbghalaya wing, from the year of recognition of the MPS ond subject to the

t .contﬁltlon that the vacancy caused under Assam wing epaingt the prono‘tilm quota
| should te more than one i.e, if only one vacancy is caused in a p'nrtl(cular year
the Assam Gorv’c “need not transfer the only vacancy to lbghalaya in tHat parti.
c\ﬂ.aryear.. , o : , | / i

!
'

4. If any promoted officer, as mutually agreed to !:etween the (t;ow G;qrt.s.
is to be transferred from Assam to Meghalaya tefore the complation of’ transfer
of five promotion v'xcanc1es env1s:gnd above, such officer will bte ad‘lyusted
agumst the five promotion vacancies to be released in favour of lh'vhala\ya by
Assam, . ' ) :
5, If any officer promoted to the 1IS either from AFS or. from.l:*lFS is

transferered from Assam to Meghalaya or from Meghalaya to Agsem, then the State
from whore the officer is transferred will take in exchange another }l:r.omoted. :
officer from the other State or as mubaslly agreed:to.

| e : . -~
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Reference ;.

Sir;' 

o>

S ] ’ . )
5 22 Anenone -G
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' 2
WFFICE OF THE DIREKCTOR GLWLRAL & INSPLCTOR GENERAL OF POLICE:
;4},&’ :
I tter No FM/XXVI-3/79/V01 III/8%, Dated Shillong, theATSépt '87.
"FTom -¢  8hri W.R, Marbaniang IPS,
_ Asstt, Inrpector General of Police(Adnmn),
Mog halaya, Shillong, " '
To A ‘

The DCput} Sedre tary
to the Government of'Meghalaya

~Home (Police) Department, Shillong,

‘Recognition of Meghalaya Police Service gs g
feeder service for promotion to the ips,. - -

Govt, Zetter No, HPL, 76/77/141, at, 27.8.87;

R4 a’/

w;Lth reference to above, I am directed to inform

you thdt the Director General of Pblice agrees with all the points
in the portion marked ' Xt cxcept a little change at point No. 3
which should be 1nCorp01ated as follows T

3e

5 (five) promotion vacancies due to Meghalaya Wing
and currently utilised by the Govti, of Assam may be
released by the. Govt, of Assam at the rate of one

. vacancy per year or more than one as may be agreed
" to by the Joint Cadre Authority t111. such time that .

the five. vacancies are fully recouped by. Meghalqya
Wing from the year of recognition of the MPS and-
subject to the condition that the vacancy caused under

Assam Wing ‘against the promoticen quota should be more

than one, 1.,e, if only one vacancy is caused in a
\particular year the Assam Govt, need not transter the
only vacancy to Mpghalaya in that particular year,

Yours faithfully,

Asstt, InSpector General//i)Police(Admn),3
/Mee:halaya y Shillong,

// oofo.o.’.o'

' v
_ ¢
000~ . ///
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EXPRACY OF MINTE OF THE MEST ING OF THE JOINT CARE HTHRIY HELD OV

R.ofes8D W THE OFFICE CHAMBAR OF THIS O JAF SECRETAY A SHILLQC.

L ‘:.‘l;‘. o ‘ ... l‘
Membarg prasenb: . A T
To Shrd A, PoSarwen, L. A.S., ‘Caief Secra'tafy,' Assen,

2, Shri V. Ramelrishnen, L 4S., Chief Secretary, Meghslaya,
DI a0 . e o it o

12 Recogniticn of MPS as a Feeder Servn.ce to IPS.

Jodnt Cedre mtharity spproved the pLOpOSBl oi‘ recogniuim
ni Meghsleya Police Serxvice as Feeder Service for appoim)m 'ta the IPS
Ly praaction, '

e

R T

S/ AP WAMAL,. ' I/~ ¥y RMABRISDIAN,
Coisf Secretary, Assem, (,h:_iei Sacretary, Negholuya.
eses o Lot ) |
i R
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From: Chri 4,P.Oflyn,
Under hcvretu:y to-the E;O}\} Me'{fjl/ ya.

To e Director General § ln' rctor Ce,mr«l of rn]ice,

Meoholayz, Shillong. s

Subject: Selection Committee Meetin or celection of

ftate Tolice Service Office f-'c(_ promotion to

the—Indtan—-Fol ice-Ser"ice. I G) X
¢ . Sir, ' |
I am directed to forward herewith a copy of D.O.letter
No.F.4/3/89~-AIS dated 12.5.1989 alongwith ite enclosures from the
j _ Secreztary,Union Puklic Service Commirscion and to reguest yo'ﬁ to
furnirh the information in rerpect of the TR U""lf\ re of 1“'1"

batch as per guidelines laid down by the Union Fublic »ervir*e
Comni"ion to this Departrnent imme"'!l“tely

}'; _ The Joint Cadre Authority has apuroved the M.F.S

——o —
T e i o

as a feeder <ervice for pro‘notion to the I. F.S. As c'uch we may

.~ ... e o+ wota s o

- furmish the particulars 0f the above ment oned M.F.S Officers to

the Union Public Service Commirsion pending approval of the
— =

\ Government of India, : : : : .
- ' - . ' ] f“‘-._‘
’ gz : © Yourrs faithfully, o .
| 1571
) _ . Under fecret-ry lo the Govt.of Meghadl aya,
' g ) &~ Home Department
. g
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Tho State Goverment {n the later part of 1901 mtw;ea. e
pmpoaal tircogh the Botnt Cwire Arthority for e rocognition of tho !omnlm

""""

Rolico Sarvice os o Peader Sarvics for appointoet: by procoticn to.tho Bin
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to‘himd‘.

Accarding to me Idian Folice mioe(rbmsan of.' Ca».ro Sbrmgth) W

Lonth Aendment Rogilubions, 1969, the posts to be £ ed up bypromtim in’

regpoch of tho Joind LP.S Cadre of Asnan-Yoghaleya to the I.P.SBapa- Bcheaxlo B
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of tho Maghdloya Polics Sexrvice as Feoder Service fhr @Loixrbnmt to- t'\o hlum f‘ .
Jolico Sarvice by promotisn a3 provided undor the I.P.S(Ibmfnbm W

Framtion)Reglet icns, 1955 and IL.P. s(lbmitnmt) hales, 195/. a0 ropired oro o
enclosed horewith, ' N e
1.' Hiniten of ¢he Joimt Cwire Axthority, knn&%!b; 'vhlrvn. ,

¢ Conditions agrood to by both thy Covernnan of fAsomm and

e

thg Covirnogat of toghalayu, Noakr. R
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GOVERIIENT OF MEGIALAYA lu( ) )

HOME (FQL ICE) DEPART MENT ()

NO.HPL.160/89/16, Datoed Shillong, the 6th Septa:ber, 1989, é?

From - Shri H.F.Oflyn,
Uider Secretary to the Govt,.of Moghal.aya.

To - mrectcr General & hspector Ceneral of Falice,
. lbghalaya Shillong.

" 4abject - Selection Committee Meeting for selection of State

Police Service Officers for promotion to tho IFS.

" Reference :- Ietter No,HFL.160/69/6 dated 15.7.8%.

~

Sir, '
In inviting a reference to the letter cited above,

I am directed to request that the information called for in it may

please be furnished to this Department immediatcly as the Govt.of Mdia

" has fixed a time-~schedule that the information in this regard should

reach the UPSC latest by bepbcmber, 1989, The Govt, ¢f Assam have already

s o i {2 ST S8 L s bt e 4wt s emtim s 5 oant o

——

sent their proposal ooncernmg the A P .b Officers to the U.I‘ oS .(,q K

Yours fal’chi\;.l..ly, f

) ()(/» -

Under becretary to the Govt.of teghalaya,
e (Police) Departmemnt

@RI

¥



L Annexure L . 11

A ' - - | . - \ . \<7(//
: Confidential,

.- OFFICBE OF THS DIRECTR GENERAL & XNSPECTCR GENGRAL OF'POLICBi
y MEGHALAY As SHI LLONG. |

Lo . . ,_‘___
Lotter No.FW/XXVI-9/124, Dated Shillong, the 7/ Septenber, '89,

" From " g Shri Prem Singh, IPS, e
o o - Asstt., Inspector General of Police (A),
Meghalaya, Shillong.,

\

'1..‘

" Te s 8= ‘

Shri H. P. Ofl
Under Secretary to the Govt. of Meghalayl.
. : . Home (Police) Department. Shillong. :
(ST TERREUR : 1 o i ,
: 1r~{ g ) ‘ ’ .
B Subject i= Selection Committee Meetin? for selection
T I R A P of .State Police Service Ofticers for promo-

¢ .. tlon to .the Indian Police Service.

.. Reference. 1~ . Govt. letter NQ,'HPLllGQAB?/6, dt.'15.7.§3:/}

sir, -~ % | e e 3

. With reference to the above letter, I am
directed to state that only 2 (two) directly recruited Meghalaya
Police Service Officers of the 1973 batch are eligible for inclu-
sion in the Select List for promotion to the Indian Police Service,
namely (1) Shri M.S. Sylem, MPS, and (2) Shri S.G. Momin,MPS.

The required information/documents as pex
Annexure 'A' are fumished as follows:i-

i . (1) (a) Shri M.S. Syiem, MPS.
(b) Shri S.G. Momin, MPSQ

1 ’ (2) A.C.R's of the above named officers available -
‘1n ‘this office are enclosed herewith. A.C.R's for the following
periods in respect of Shri Syiem could not be furnished qs Lhe
same are yet to e initiated. The Reporting Officers have ‘been
requested to initlate and sulmit the same early. Same w11 be
supmitted to Govt. as soon as they are received.

! Name of Offigex @ " Pariod:
: 1) Shri M.S.Sylem, MPS. = (1) 3.1.87 = 23.7.87,~
o (2) 23.7.87 = 1.1.1.87./

o (3) The number of Senior Duty Posts bLorne on the
;%ndian Police Service Cadre (Meghalaya Wing) of the Joint Cadre

of. Assam and Meghalaya is 17.

oaoeoz/-



£2 A
-1 2 3=

oA . .

O» (4) The number of existing vacancies in the prome=

V\tion quota of the Indian polica Service (Meghalaya Wing) of the
Joint Cadre of Assam & Meghalaya upto 30th November, 1990 is 8
which is the total number of posts to be filled by promotion and
“which are now being utilised. by -the Assam Wing of the Cadre due
to non-recognition of. the Meghalaya pPolice Service as a feeder
service. Apart from these 8 posts there are o other anticipated
vacancies for the period in, question. A separate note on this is
onclosod herewith at Appendix 'A' by,

(5), (a) Shri M.S. Syiem. Mps.g Both belong to the

Comoa - (b) Shri .S.G. lomin, MPS.J Scheduled Tribe,
S (6),2, Certified that their integrity has ndt baen
‘ A questioned. .
T U9)”" T4 be furnished by Govt. e
(8)  Nil, . o

(9)  Not applicable.
(10) , This‘concé}ns Home (Police) Depaftmed;
b _ e T . R

t - L w

Bnclo:~ 'As above!', I S ' RN
! [ §
* P' 3 ¢
i - 7]
‘ q Yours faithfully,
- * 1
- l .-r ‘ 4 ‘ 7" “\ ’ ) .
o S 3. - Agstt.{Inspector Genoral of Police (A),
O PO S T Nbghalaya, Shillong.
4 R = ) XEXXEE) -t -R. <
LS IR S . b, /1/ N _ R 2

./

'.\
™

'
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APPENDIX .- 'A!

Subject i~ Iransfer of promotion quota from Assam
to Meghalaya. ‘

w
e
.

In reply to Govt. letter No.HPL.76/77/141,
dated 27.8.87, it vas suggested to Govt. vido.ghis office letter.
No. FW/XXVI=3/79/Vol.111/84, ‘dated 18.9.87 (copy enclosed for’

ready reference) as follows &= Cants .
. » ‘&-A

s S

»>

5 promotion vacancies \ now 8 ) due to the

—— - —————

Meghalaya Wing and currently ‘being utilised by- Assam Government
may be released by the Government of Assam at the rate of 1

vacancy per year or more than 1 vacancy as my bs agreod to by

Joint Cadre Authority till such time as all vucancios ara recouped’

by Meghalaya Wing.

In view of this, it 18 suggested tmat the

-.',

GoVernmont of Assam be moved for releasing 2 promotion vacanclies
\ B

ot

{.e. one for the year 1988 - 89 and one for 1989 = 90.

L]

VPN A SN
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GOVERNMENT COF MEGHALAYA
HOMB (POLICE) DEPARTMENT

\ : v
836033 ' .
NO.HPL.76/77/243, Dated Shillong, the 31st October, 1989,
From - Sard H.P. Qﬂyn

Undex Secretary to the Govt.of mgmloyn

To 1= The Joirrb Secretary (Police), ' v
: " Govermment of India, ‘
Ministry of Home Affairs,
Yew Dolhi - 110001,

Subject - Rocognition of the Meghslaya Iolice Sorvice as a Fooder
. Sorvice for appoinmtment to the IP3 Uy promotion-
propogsal for. _
Referonce i- Winistry's W.T.¥soage Ho.1~1 1013/10/89-1}‘S'.I'dat§d 25.10.89,
N el Qg ©
Sir, . '

P iﬁviting a reference to tha.Mi_ziifxtry's V.’I‘.i‘baaa@ _
cited above, I am directed to furnish herewith a copy of the b’rOposal_ aont..
undor letter No.HPL.T6/77/2% datod 9.8.89 alongvith i£0 enclosures for
favour of obtaining’ Miniatry's a.pproval on the proposal’y

’;1’;‘7 . : | :-
o, 2" 936 S
N}

Yours fa.ithﬂxl]y

\((L/

Under Becretary to the Govt.of Moghilaya,
A-Baxe (Palice) Departmont ‘
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No. I-11013/10/89~1Fs-1 BTy
Sovernment of India/Bharot Savkar 'V
Ministry of Hone Atfairs/Grih Mantralaya

P

ot al L Sy -
New De1hi~1u?.,ci\lv tlYi 23rd Feb.,, 90
w h U ; .

!

™

S P 1y,
"‘rq_- R v -]‘.‘

To : ' . g)%
L,/fg:/;;ief Secretary, Qx¢;“/-

Government of Meghalaya, \
llome (Police) Department, , : k\/“/
shillong

. — o —

Subject : Racognition of ‘the 11,P.S; as a Féeeder
Service for appoiatment to Ips by
promotion - Proposal for.

. . i ,'{ o, L
Sir,. o)

I am(g;;ected to refer to your letter
No. IPLY76¥77 /243 dated 3lst Oclober, 1982 on ihe
subject mentioned above and to say thut the feeder
service for Indian Folice Service Ads defined in
the sub-rule 2(3j) (ii) of 105, (Appointment by
Promotion) Regulations, 19554%3s the principal

© se1vice of the State. In case M,P.S, fulfils

v
¥

these conditions, it automatically become the
feeder service. However. it is not clear under
what rule such, a recogni' ion hds been sought for,

Yours feithful)., L e
) ' "-!1-

“ (. wa ,gghbﬂﬁ’z@ )

JH2ER SE BTANY Tu TYE.G'\)VT. VI IHD 1A,



: S . ' ) ‘ ‘-stzgay—‘ R e LN
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Y ' o = _ - G \ ()
Y . - . -~ . ‘ L“’

7 ¢ GOVRUIMEIT JF HEGHALAYA 0
at N VR
' : IO (P0OLTCR) DETATHENT A N EX E-

JHESEaE

HOr I 1C AU TG

’ .
o, itFL, /b/77/¢,/+8 - T exercise of the povers confecrred under sub-clause (ii) of
clalse (g) of Rule 2 of the I.P.S(Recruitient). Ruleu,hulp read vith sub-cimsc (ii)
of clause (j) of sub-regulation (1) of Repulation 2 of the I.I.S(fppointuent by
Pxom.,t ion) Repwlations, 1955, the Governor of ikghalaya is pleased to recognise whe

“Megnal wa Pylice Service® rs a #State Folice Service! for the purpose of Yesruitoant
to the Tdian Police Service with the following terms and conditiors:- N

1. That the promotion quota of .the Joint IPS Cadre shall e apI)ortioﬁed between
~ Ascom and Meghalaya in proportion to the Senior duty posts in the .rbspeﬁti\"e Wings

(i.0. Senior posts under the State ‘Covermnert and Oenbral GOVernmorrb Depubat ion
Re.,erve) from time to time.

2. Future vacancies in the promotion quota in each of the two Wings shalt be filled

up by promwtion from among the respective Stute Falice Service Olficera.

3. 7(saven) promotion vacancies due to leghalaya Wing and currently utilized by
Covernmert of Assam shall be released Ly the CGovermaant of Assam ub the rato
of olle vacancy per year beginning from 1990, till such time that the seven
vacancies are fuily recouped by Evieghalaya Wing, with imnediate effect subjach
to the condition that the vacancy caused under Assam Ving against prorouion
quotav should be more than one. ‘

Le I any luomoted ofilcu,r as rutually agreed to behween the two GOV(..I‘mil?J'ftS e
£o be transferred from Assam to Meghalaya before the completion of 7(so'von‘
prouwotion vacancies envisaged above, such officor will be adjusted against tho

7 (seven) promotion vacancies to be released in favour of leghalaya by hAsswa,

5. I any officer promoted Yo ti:c I.P.S either from A.P.S or M.P.3 is transferred
from Assam to Meghalaya or from I"’ghalaya to Assam, then the State from whicre
the officer is transferred will take in exchange anoth,er promoted officer {ron

{the other State or as mutually agreed to..

A A '..8 Gl deors naaly (1) i, Atewparilka and (2) Bord K, Cualmubariy are
absoriad in the . -.S with ot'fect trom 7. 3,00, ) ‘
‘k »

—

J .. FHIRA

opOCIOl Secretzry to the Lovt of Mephalaya,
Home Pbllco) Depertmont ‘
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NO.HMA.51/88/30 0 ‘Dated Diamr,'jgbe 2lth Octobar, 1990
et CFrom | Smwd GC.Omtda,
S o Under Sacrotary to the Govt.of Assam.

e e The Secratary o the Govt.5f Meghalays, ™
T Home (Folice) Department,Shillong.
abs Selaction Oomnlttee meetmg for salecblon of SPS officers
S for promotion to JPS. '

" Your letter NO HPL.160/89/56 dt.23.8.90.
: ‘ oo e oo T
:1 WLt 4 . . . . T ) '
C ' b A Youljs faithfully,
S e 84/~ G.C.Omtda |
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B PTICULARS OF STATE POLICE SERVICE OFFICERS E.,IGIBLE FOR INCLUSIOH IN TFE 'SELECT LIST P RS L
FOR PROMOTION TO INDIAN PCLICE SERVICE FCR 1990 -~ , O L . e SRDEET L

—-'-"'——-T—-’—"’———‘——‘—'-‘————-—..—._.,_,_____________‘_____. _________ ._._-:___r___._—_—_j
i 71 whether held substan-i Date of - X Date of : . 1. SMADKS © T Tre 07

I +iv@ appointwent in continuous I continuons [
I state Police Sfervice 'y ..officiatior_ officiationl
- 1 as on 1.4.89 . = - { 2s DSpior itd in IPS. . [
I ] -equivalent X Cadre post]

- T T e e -~ = — - _-—————_I—'-—""—"'"'_'——'"i——"?-'%-_————'""‘—L"""-."—
1 2 3 X 4 1 55 f 6 X 7
il e e e e T R
Lo

1. . Shri M.S.Sylm (STE), : » 1.5.1947 ﬁ.P;S;Senicr Scale 3.£.7§ ‘ CORAY L i 13T
2. Shri £.G.%omin (STH) - 1.3.1985 . o- . 22f12§75' Cow MAls s momeis o
3. Shri T.L:har (STH) 1.7.1954 © _do- '17fz.?s C - NAL.-e o iwnans Fumo
-- 4, Shri L.B.Saﬁtjma (ST:) | s 22.,2.1554 -Go-~ ] "1.2.78 . . NiY: ;o o "eomn $30ED
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No. I-14013/ 12/91-1pS-1
Government of India/Bharat Sarkar

- Ministry of Home affairs/urih Mantralaye

New Delhi, the )7l -9,
g\_l__OTLFIQ_.i_;L_ION '

In exercise of the poweIs conférred by sub-rule (1)

of rule 9 of
Rules, 1954,
9 of the Ind

the Indian Police service (Recruitment)
read with sub-regulation (1) of regulation
ian Police Service Gppointment. by

promotion) Regulatlons, 1955, the president is pleased

to appoint

the following members of Meghslaya police

service to the Indian Police service on probation and

to allocate

under sub=-Tu
(Cadre) Rules
from the dat

them to the joint cadre of sssam—-peghalaya

le (1) of rule d of the Indien solice Service
, 1954. The appointments will take effect -
6 of issue of this Notification.

""" ﬁEﬁE"B?‘?ﬁﬁ??ﬁﬁiﬁi&E‘*“"‘WISEJT;F‘SIEEh
‘shri M, 5. Sylem - 1.5,1947
Sshri S.G. Moman C 1.3. 3945

-~ -, g™ -
. . . . f ™™ ™ .—.—.—.n.o.u.—..—.-.n'a'

) éy~<§v~*(:, A

Z/’;,f,'___
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. QFFICER ON SPECIAL DJTY (POLICE)
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No. I-14013/12/91-1ps-I Dated: -
4013/12/9 | (S AR

A copy each is fopwarded_to s~ .

L. The Chief Secretary to the Govt. of Meghalaya,
Shillong w.r.t. their letter No. HPL.160/89/129
and 137 dated 26.8,91 and 1.10.91 (with two spare
copies for onward transmission to the officer
concerned.)

2. The Accounfant_General, Meghalaya, Shillong.

3. The: Secretsry, UPSC, New Velhi '

4,  The LG & IGP, Meghalaya, shillonyg. Co

. {‘?\r ?\"C.-‘

. . ' _ 7,!'!.“\'./
' ( BUA SIJGH )

R OFFLCER ON SPeCIlaL LUTY (PULLCE )
15 Spare copies for Ips-I bection L
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. HOST ILBULTATE
. HOST_1iysprare

BT
NO.I~1:.16, 17/92-1ps, 1 .

Governmens ¢ India/3harst Sarkar
Ministry Of H-wpo Affairs/@rih Mantrelaya

LK)

Nesw &elhi-lS-lﬂ-QB

To
The Chief Sccrotary t> the
¢ Gﬂvernment of A8,
Home (n) Depet,, S ) N
Dispur,Guwahati~6 ) ‘ oo ‘ B

Sub ., _ IPS(Regz.-la!:i-.m BE seniorigy) Rulos, 1388-proposal e ,
for dcterminatinn “f Saniorit, .o DR tee 1pg ¢ . - - 1
Officcrs. s

P State Covsrnment's
1 G, 1009 M the . Ty

I am directai oo o)
letter No.HMA.694/82/Vn1.::/495 Gatad

Subject cited above A} A0S $2y Cthae gh.. Feniceg oy >f S/8h, T ! =
. N.C, Panging ang Sevoen din.re, e T IPS(RegulatiDn of ' SR ' |
‘Seniority)Rules, 1988 zng on the basis s infnrmation furnisheq, - ) ' 5

by theo State Governmen ¢ T 1) b oas Zo1lows in Lh; Gradation -, -4 ;
list of I»s Officers nE nss-m-n;yhalayn Cruizy - 5.,

~—---——-—-~—~-~—..-———_——..——--—--n'--
< -

S. Name of the Date iroyy 2t ~f s R RS Tt 1 T year
No.officer(in dhich oo ALt e FLSwiigha of *
AR

the order of inyg == ny ens ey oaf Yok~ thgz in allot~ v . f? B
their place_ DOt Dhoisy . gig Vice tirms lnent, N y

ment in th.- thev - SRR R SR rules f,i < i
Select lisyt) Dyroonie, - ddin 2(3)(i1) ' ,.Et .
" LS S AT L Tanx af ehe . 2

™3 ‘-);) .
il e e
10
L 2 3 : S 6 7
S/Shri '
«N.C, Panging 2-9.¢n AR IR S 22 s - 7 yoars 1933 2-
+P. Deorj 1513072 C=12n 16 Y=ars g yuIrs  10g8s
e3.1.Gohain 15-~12.73 5=12_29 16 years 5 ycars 1985 '
<A.K. Nath - 1-2.74 h=12-1a gy YCArs 4 years 1986 -
'N.M. Dutta 1-2.75 L1=3-21 1S vours 5 ftars 1986
'PD. Goswanpg 1-2.74 1-3-.21 15 +iars 3 Ycars 1986
S.M. Rehman 21-9.4. © 312291 27 vears 9 i2Ars - 1986
H.L. pepr 19-12.54 3.0y 25 .years 3 FUars 19gg }
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2. The year of allotment of 5/shri &.:. Rezhman and H.L. Dzb
promotce IPS Officers have 1y an rostrictad t0‘19§6_in terms .
of proviso to rule 3(3)(c) =7 -IP8 (chulation‘of;scniority)
Rules, 1988 as Shri P.D. Coswani 12S(SP5:36) who was seniro
~ to these offic-rs in th: &:1 ot 1ist and was also appointed
§ ¢ to Hhe Indian Police G.rvice prisrite these offic.rs has boen
1 . ~e . 0y 4
: assign.d 1986 as the yc:r »f allotment in the Indian Police
Service, e Pt
, . e et ‘
3. The above eight officors ~oaint.d to IPS by promotion will
be placed bel s the Direct ocruits of that year of allotment
in terms of. Rule 4 of the IPS (Regulation of Seniority)Rules,
i! 1988. Inter-sae-seniority am>nj them will be in order to which their
. namos are arranged in paragrosh(Isabave. The name of Shri N.C.
Parjging shall however, =2p2 -0 bholew . the: name oL Shri P.C. Yein
124 {SPS:33) . ' |
S/ P.¥. Jaln o
 UIDER SECRIT/AMA . T THD GUVT. OF IND I
: NO.I-15016/17/92-1PS-1 Need 16-10-232 ’
vt Copy forwarduorl LU frfoyvies i e ol onoccusary -otion bz
J 1. The Chief Sccrat-ry to tho oavt . 2f Lcouam, -ilome (Dolice)
Department, oispur(with 17 snar. conivs). The coancérned )
' of ficers may ploase bt indromedd ~cearrdinaly. :
2. The accountant Gonarsl, se-ny, lnovar, _
3. The Chiaf Secretary to n Iyst, > 2otalaya, Shillong.
' 4. The accountant Gencral, ~%-~1-773, shill-ni,
R
N . B T
| \ . - .
" o= Derle vt 5
Unooly CLIAIZITNRY IO T 1) DLOF IMNDIA
]
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F A . ’iéie,  AhHﬂE$URE |

wOAT IMMBDIATE
No.Lo15016/37/92-1PS. 1
Govermnent of 1nox1/, larat Sarkar
Ministry of ilome Af{azxs/urlh Mantralaya

® . L " . : , ’ (j -
' : New Delhi, the /@ / é} N
'/52 " p///// ;
N, b V" The Under JvCY. to the | ' \ s
;}fi!{b Government of MegnwlaY3, \y\
© Homv\PoLlce)Deptt., .
c}l.‘ ] long ° i . "v .
Guler IP@,R@wu ition of ﬁ““&ﬁrity#»i“ 25, LAggs“
o Daters 3 i-m Q SUATAL \s&\i‘bzf &y z,“'"‘f"‘f\ug‘f"b AT
@ffigafﬂ. b

9. A,
o

I m diractad to refer to 3pe’ho o ”"nﬁuul?a

a L
o0 /2t./13 dated 2nd June, 1973 on the & 33ct olisd

cay thot the seniorlty of /00, M.S, ﬁ‘t R and BB B

TIPS ¢fficexs shall be as fq‘l NS iﬁ the ghﬂdaﬁlgﬂ FER-%

Gfiicsns of Maghialayas Cadr : ;q; g;%

2 The detalls of sexvise f respeit c& ha Smau Pelics Cifkeses

appoiniad to the Indign Polive qervic. by prometio” -re.as fcllows i

i

Laad o LE ] £~ - -y o L d > - e o «a i o~ o - o e an «¥ - o <Y ] -t «e o fesid Ll ew - e
¢, Ham2 of the . .te frea [Date of Cﬂvoa,;"¥ Total Yooz
tio, Gfficer(in-  which hel- appoinde years of - Weighlrg? 3
the order ding rank A»nt to  service in Yress  allet-
ot their nct below  I1:F.8e  z2ndrred in texma m2ni.
placement that of - i ot of Tuls
in the Se )~ Dy.S.P.ox ' rank not 3(2 114
ect List). equivalent . below that of thew-'
‘ ‘ Of RDY.SelPe IPS;‘.RG-"?‘;"' e
nr ’&qi.‘j\"‘“" 1 "L,.s.Ou..z o 3
eny. of senic=
. . ""j 5"'\.[
Rulls,1¢38)
1 2 ; 3 4 N S : 6 7
G/8hri ' . ' | S . ‘ i}
1, M.S. Syiem 3.1.70 2le?¢92 T 10 YRSa & 51587 .
hY
2:  3:Ge Momin 22.12.7% 2. n2 392 }“‘) Y& R ' RIS
e e e O wm ew ew Wt A gu -~ s m - a“ucf_n we oy 2D s P TR " ere ae e e - - e e €Y e

3. fha above menti.ned IPS Officers ep ointed to IPS by plOWObiOW
are placzd below the Juniorwwoat Direc Rocrujt of 1087 year of allw
man in terms of Rule 4 of the IPS(Rnguiatlon of Seniority) Rules )2
Inter~z2 ser. o;lty ameng. them will be in order in which ohhxx names
are arranged in paragraph 2 abuvea

[
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A,

Np;1.15016/37/92~IPS.I‘
Copy %o ¢

i

2.

N

ces 4 ove

The cohcerned offigers may kinddy be infermed qccosdingl*gs

Yours f@ltthfully'.
J (}i % / |

‘ { P.S,PILLAL )
UNDER SECY, TO THE GOVT. OF INDIA

dated y \Gi 8\ Cf3 ~

The Chief Secretary to tha Govie of Meghalaya,
shillong ( with 2 spare Capldal v

The Accountant Gene'fal, Adedin, Meghalaya, Shillongs

The Chief 3ecretary, Govt, of Assam, D

~ g . .o Ve 4
D TS I Y £ o B B L O P
E SEA JRVIE S Ghoo oyt s ) s R N R VRIS

( P.3urPILLAL )
UNDER SEQYw ~TOTTHR:GOVT,., OE INDIA

, o

>
Por Internal distributient- .. T I DA SN
O pp e T Sy o RS o2 S r o fn nRE Arbmen RN MU A 1"'"; v ook i b
Y PRI RPN LI L SRE LRI b AT I O

Copy each to 3.0.(IPS.1T), B®, (IPS.IFI&IV),

.. Dealing Handg Promotion/ACR Sesta, IPS.T. Section G

. lO'spare coples.
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ASSAM & MEGHALAYA

Authorised Cadre Strength of the Indien Police Service (As on 1-1-1995)

i . No. of olficers in position as on
Senior Posts i p
. 1-1.95
‘Under Under  Totsl  ‘Depu-  ‘Leave Reserve, Direct Promo-  Total . "Direct Promotees Tots!
the ‘the tation Junior Reserve, Recruit-  tion sutho- Recrults
‘State  ‘Central Reserve Training Reserve  ment quota tised *
Govt.  Govl. : quots strength No. in No. in

Junior Senior
Scale Scele &

sbove
74 30 104 18 22 110 38 144 8 82 33" 123
‘8L, :'Name of the Yeaar ‘Dats of Date of ‘Presant post Date of Pay/ Police  Remarks
“No. Officer/Source ol of birth appoint- held sppoint- Spacis!  Medals,
recruitmant , educa- allot- ment ment to pey If any
tional qualiticstions ‘ment toIPS the pre-
and Home State. sant post
‘M (2) (3} (4) (5) (8} n (81 (9) (10}
“§I8hel ] Re..
‘1. 'K.P.S.Gill 1957 28-12-34 4:2.68 OGP Punjadb 9.4.84 . PM . Ondep.to
{RR) M.A, Chandigarh PPM Govt. of
. *V:Punjebd
{Extension
in sarvice)
‘2. "H.S.Chimanjan ) 1861 6-1-37 13-11.61 DGP, Assam 1-4-94 . IPM-. .
YRR) M.A, . . PPM

3. “D:N:S.Srlvastavn 1864 26-8-39  30-7-84 ‘DG & IG of Police 1.9-93 7700/- IPM -
{RR) B8.A, LLM, Meghalsya PPM .
‘Uttar Pradesh

4. "R,Das 1864  1.1.41  B.7.64 'DGCG &'COHG, . 1494 . PM

{RR) M.A, . Assam
“5. "M.M.Ssgar 1964 © 241040 19-7-64 Addl. DG (V&AC),  26.9.94 . PM - .
‘IRR)'M.{\. Asssm
* 3«

8. "L.T:Léngkumar 1964 ‘6.8-31 18-7-64 -Dir. Clvil Dafence 9-7.93 7400/- 'PM -'rp"lhe
{RR):B.A (Hons) -+ & CGHG.'Meghatays, - . rsok of
“Nagalend Shillong ' ADGP,

‘Ex-cadre
7. 'W.Hiishikessn . 1964 16-1.41 3-7-8{3 Dir. (S&V) ONGC 11.9-01 - e ~On dep. to
(EC/SSC) M.Sec, Nazire Qot J
8. “D.K.Das 1985  a2-40  5.7.85 . . . . * On study
4AR) M.A leave w.e.f.
.20-8-79 &
epplisd for
voluntsrry
retirament
-} "E:N:Rammohnn 1866 20-11-40 26.7-65 - . - . PM Ondep. to
(RR} M.Be¢. PPM aot

19
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t
(1) (2) . (3 (41 {6 (6} l‘() @ 9 (10
. ' l ;
8/Shil . . Rs. 1
10. P.K.Misra 1965  27-6-41 14.7-66 - ~ . . Y On dep. to
(RR) B.Sc(H), B.E. ) R GOI: w.e.f.
Dip.in Dev. Admn. . *14-11-789
({Birmingham) ’ :
11. P.C.Sharma 1968 28-6-42 10-8.66 - . . - Ondep. 0
(RR} MLA. . . : GOt
12. P.V.Sumsant 1967 28-12-45 18.7-87 1GP (Border), 6-12-94 - PM -
{RR} 8.Com. Aspam | PPM
13. L.Dsvid ) 1967 19-3-44  20-7-67 \GP (Operationl, 5-12-94 - PM -
{RR) M.A. . Assam :
14, G.N.Des ' . 1967 18-4-38  16-7-67 1GP (OSD), 117.-91 - -
{RRI M.A. . ' Assam )
15. K.Lalchunga 1968 -1-1-A% 3.7-68  Advisor (S&V) 117-82 - PMG -
{RR) B.Sc.{Hons.) ASED Assem. :
18. H.K.Dika . 1968 58-1-45 4.7.68  IGP {SB) Assam ) 11-12:80 - | .f‘P_M -
(RR) M.A, . PPM ;
17. S.R.Mehra 1970 4-3.40 6-7-70  IGP, BI(EO), 6-7-93 . - .
(RR) M.A, Asssm v ‘
18. D.N.Outt : 19714 9.12-46  10-7-T1 1GP (TAP), ‘ 5.12-94 - M -
(RR} M.A, . Assam |
19. G.M.Sllvas\avu 1972 16-7-49  18-7-72 Dir. (S&V) 1-12:93 - - PM _Ondep.to
(RR} M.A, . . Oil India Ltd,, ' ] EMG . GOt
E ) Deradun. . . : '
20. LSailo . = 1972 1-3-47  17-7-72 IGP HORs (CID), - 5-11.93 8300/~ IPM ° .
(RR} M.A, Maghaleys, ’ o '
Mizoram Shiltong \
21. R.N.Mathur 1973 20-4-49 .23-7-73 IGP {CiD), 11.3-94 . PM e
{RR) 8.S5c. * Asssm
22. Sherada Prasad 1973 12.9.60 16.8-73 - TR . ©. . Ondep.to
(RR) M.Sc. : . GOt
: ) \‘ <,
23. 8:K.Dey 1973 . 17-3-51% 12.7.73 1GP (OSD), . 6-11-93 8300/, - "« B
{RR] B.A.(HI . Meghalays, . . N
Meghalays Shillong - HE
24. S$.K.Dedb 1973 1-6-39 7-11-78 IGP {Admn}, : 4.9-93 . PM .
lSPS\'B.A.(HOHS.’ o * Assam ' . i .
26. ﬂ‘eniit Biswas 1973 21-11-37  7-11-78  Oir, Fire Service, 23-1.91 . - B
{SPS) B.A. Assam ! .
3 K 26. B.CKalita 1973 6-6-40  7-11-78 DIG (SB), 11-12-80 - M -
Pl (SPS) M.A. : Assam « PPM |
. .. 27. M.Thenga! ’ 1973 1-3.38 17-11-79 DIG (V&EO), 12-9-94 - LM -
JA {SPS) B.Sc. ] . Asssm ' :
B 28. Sankar Barus 1974 3.12-51  20-7-74 DOIG (Admn.), 12-.9.94 - . .
.t (RR) B.A. ' Assem i
i 29. S.P.Aam 1974 ~ 15.3-49 10-11-74 . - . -  Ondep.to
{RA) M.Sc. . GOt
¥
§
b y 20 :
g - ‘ .
HE e
4 :
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ASSAM & MEGHALAYA

" {2) {3 (4 (5 (6 n (8 (9 RI)
SiShrl 4 - Rs.
30. K.C.Reddy 1974 5-12-48  21.7-74 . | IPM On dep. to
. (RRI M.Sc. . * Gol
3%, B.P.Rao 1974 10-6-49 14.7-74 - - . On dep. to
{RR) M. Sc. Gol
" 32. R.N.Saikla 1974 1-4.38 3-4.80 DIG (B), Assam 2:3-91 . - -
- (SPS) M.A,
33. M.Mohan Raf 1978 17.8-48  21.7-7% - . . - Ondep. to
' {RA) B.5¢. GO!
. 1
34. W.R.Marbaniang 1978 29.8-61  30-7.76 DIG (Teg./AP), 1-6-94 8700/~ PMQG Ex-cadre
- {RARI B.A. Maghalaya, Shillong iPM
’ Meghataya
36. J.A.Seligram 1976 8-10-60 10-11-.75 . - . PMG On dep. to
(RR) M.6¢. : GOl
38. A.K.Sahu 19756 23-4-63 16-7-76 DIG (TAP/EB), 19.7-94 - - -
(RA) M.A. Assam ’
4 .
37. K.Krishan 1978 19-1-66 14-11.76 - . - - Ondep. to
{RA) B.Sc.(Hons) GOl
. !
38. Sibahrate Kekatl 1978 1.2-65 14.11.78 . . . - Ondep. to
{RA) M.Sc. GOt
39, Subesh Goswaml 1877 6-12-54 11-11-27 DIG (AP), 12-7-94 - .
- (RRI M.Sc. Asssm
- 40, Ar'\il' Pradhan 1977 3-7-51 12-7-77 DOIGP (SB), 15-6-92 5400/-. . Ex-Cadre
{AR).M.Sc. Maghalays ’
Meghsluys Shitlong -
41, Prom Singh 1877 1-4.65  2.12.78 DIGP (CID} 17.8.92 6350/ - Ex-Cadre
{RA) B.A. * Maghefaya,
Himachat Pradesh Shillong
‘43, J.Choudhury 1978 6.6:65  18.11.78 - . . . Ondep.to .
{RR) M. A, GOt
43, N.Ramachandran 1978 4.10-52° 18-11-78 - . . PMG Ondep. l‘v- ¢
{RA} B.Sc. ‘GOt <
" 44, B.Kezo tg78 20-9-54 14-11-78 DIGP {WR), 2-6-94 5250/- . E;(-Cadro
- (ARI M.A, Meghalays, .
Shillong
48, A.X.Maliick 1978 11-9:57  13.11.79 . . - - On dep. to
(AR} M.Sc. GOl
4. D.K‘.P'a(hak 1879 1-3-68 13-11.79 DIG (ER), 29.4.93 - -
(AR} M.A, Assam '
47. P.J.P.Hanaman 1873 8-12-54 13-7-79  DIGP (ER), 3-4.93 5250/- - -
{RR) B.VS(:. Meghatays,
Maghalaya Shillong.
48, A.K.Mathur 1980 29-4.54 1§-9-80 - On dep.to
(RR) B.8¢. : GOl
48, Rejsndra Kumar 1980 312.66  15.9-80 OIG ISR, 14.5.93 . . .
(RR} B.A, LL.B. Asgam
21
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(1) (2} 3 (4) (5) 16) 7 {8) ‘(9) ,(1.0)
) :“
S/Shr - Re. ‘
: . ~ i .
§0. R.C.Tayal 1980 3-12.65 15.9-80 . . - Ondep. to
AW . GOl
(RR} M.Sc. : !
: |

51. Kalyan Doshmukhya 1980  1.3.39  5.10-83 DIG ICID), 21.4.03 - PM |

(SPS) B.Sc. Assam : ‘ )
\ |

52. Tara Pada 1880 28-9-29 21-9@3. DIG (R) Assam 2|'-4-93. . PM .

' Chakravarty ' PPM :
_(SPS) M.A. i -

53, Ashim Kumar Roy 1980 1.1.40 25-9.-84 DIGP (CWRY), 3:6-93 . . .
{SPS) B.A.(Hons) Assam d

54. B.A.Khongmen 1980 1.7.37  24.8-84 DIGP (R&W) - 1:6-93 6200/- - .

" (SPS) B.A. : Megh., Shillong ' .
Meghalaya .
55. S.P.Kar’ I 1980 1-1-46 25-9.84 DIG (CID), 22-6-94 . -
{SPS) B.A. Agsam
56. Rajpv Mehta 1981 23-8-56 11.1.82 SP East Khesi 31.5.84 4200/ - .
" {RR) MLA. : Hills, Shillong 400]-
New Dealtu
N |

57. Gunotam Bhuyan 1981 1-1-53 ° 11-1.82 DIG {Security), 22-6-94 - - . i
{AR) M.Sc. ' Assam 1[

58. Ravi Solanki 1981 29.7.56  2.12.81 . . . On dep. to
(RR) M.A, GOt

§9. Bhabadhar Dutta 1981 1-1.39 7-10-85 OIG (WR), 6-7-94 . - 2!
{SPS) B.A. Assam :

60. S.M.A.B.Khandakar 1981 1.1.44  1.11.85 DIG INK), 20.6-94 - iPM -
(5PS) B.A. Assun .

81. Khagen Sarmah 1982  1.12.55 3.1.83  Principsl APTC 1192 . .

(RR} M.A. Dergaon, Assam

62. Oilip Kr.Bora 1982 1-9-55 3-1.83 - i . - Ondeap. t0.
{RR) M.A. GOt

63. Watisangba Ao 1982 19.6-50 3-1-83  AIG (Trg.) 30.6.94 . . O
{RR)} M.Sc. Assam R :

' 64. M.N.Kokati 1982 1.3.45  23.7-86 AIGP (Admn.) 26.7-91 - M. -
(SPS) B.A, ’ Assem !

65. B.8.Misra 1983  10-3.55 29.8.83 - ! . . Ondep. 10
{(RR) M.A, . + GOt

66. Rajendrs Kr.Shurma 1983 25.8-55 29.8-83 5P, Waest Garo §-4.-93 3925/ - i
(RR) M.Sc. Hills, Ture 4001- .
New Delhi .

67. Jatin Mipun 1983 1-8-562 15.12.83 SRP Pendu. 5-9-93 - -

(RR) ’ Assam :

GA. K.N.Sarma Baruch 1983 1-3-38 29-12-88 SP cum FSA, t-9-84 v PM.

(SPS) M.Com. ' Assam- ' )

69. S.N.Mazinder 1983 1-3.37  7.8.89 Comdt.3rd APTF Bn.,  (17.9-92 - M .
Baruah : Assam ‘1
{SPS) M.A. ‘

|
22"
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T 1) ) i 15) (6) ) o o 1o -
SIShri Rs.
70. AK.Das 19483 1344 G-12-89  Comdt, PTC Dergaon, 22.7.M
($PSY B.A. Assam :
71, K.K.Nath 1983 .1 11.4)] 6-12.89  SP {Border), 21-7-94 -
v (SPS) B.A.{Hons.) ’ Assam :
72. B.K.Barpujari 1983 1344 G-12-8%  Comdt, 1st AP Bn. G-11-01 .
(SPS) B.A. Assam
73. P.C.Yein 1983 1-3-91 7-12.89 Comdt. 2nd APTB Bn, 21-1.93
{SP$) 8.Com, ) Assam
74. N.C.Panqing 1983 1-4-39 3-11.90  Coamdt, Ath AP D, R.5.073
(SPS) B.A. Assam
75. S.K.Jain 1984 5.10-56 19-12.849 - On dep. 10
(RA) M.Se, M.Phil. GOl
76. Mukesh Sahay 1984 1.5-58 17-12.84 S P CHL, Delhi 19.7.91 Qnrdcp. to
{RRIM.Sc. : GOl
77. Arvind Kumar 1984 30-9-59  4-1.85 Ondep. to
" (AR} M.Sc. 2 GOI
78. Umesh Kumar 1984 A.-12-56 4.1-.85  SP (SD) Assam 6-7-94
(AR} B.Sc.
79. Pradip Kumar 1984 12:6:52 4145  SP Nagaon, 1G 2-91 -
(RR} M.Sc. Assam
80. Prit Pal Singh 1984 29-8.55 4-1.85 On dep.to
IRR) M.Sc. . Gol
81. Y.C.Mndi 1981 8.5 G 12 7 85 ‘On dep.e
(AR} B.Com., LLA, GOt
82. R.M.Singh 1984 10-6-59  10-1-95 SP Somtpur 29-6-04
{RA} M. Sc. : .
83. P.5.Purohit 1985 28-7-58  B-1-86  SP Jantla Hills 4-10-93 37001 -
{RR) M.Tech. - Jowai, Meghalaya 400/- /
Rajasthan ' ,
84. R.Awasth 1985 10-9-58  23-12-8% SP Golaghat 24.6.94
(RR) M.A. “
86. Ajit Prd. Rawnt 185 10-10-58 6-1-86 Comdi. 12th AP An, 1.7.04° -
{RR) M.Sc. '
86. Kuladhar Saikia 1985 - 1.9.59 8-1.86 ° SP ACB, Assam
(RA) M.A.
87. Pitambor Deuri 1085 1-4.42  13-11-90 AIG (R} Assam 9-8-91 -
(SPS) B.A {Hons.) .
86. B.N.Gohain 1985  1.2.37  13-11.90 Comndt. 1st 17.7.94
(SPS) 1A, ASRF Bn.
A9 Pallav mmn‘nchmicn 19868 17.1.69 8-9-80 S P Kntungaiy 17-11.92
(AR M.Sc.
90. 5.8.Smgh 1986 24.4.58 25-8-86 On dep.to
{RR) M.0.B8.S ' GOl
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g91. Anil Kr.Jha 1986 1-5-60  25.8-86 Comdt. 11th AP Bn. 27:4.94 - -
(RR) M.Sc. i
82. Jyotirmoy 1986 1.3-62 15.12.86 Comdt. Ist APTF Bn. 18/12.93 . ' -
Chakravarty : : ‘ |
{RR) M.Sc. |
93. -Ram Prakssh Agarwal 1086  15.4.60  25-8-86 . . i
{RRA) B.E.{Mech). . :
b1 .
. | :
94, R.Chandra Nathan 1986 13-12-‘61 15-12-86 - - ! . - On dep. to
(RR) B.A. \ ; (¢]o]]
. : | :
95. A.K.Nath 1986 1.6-45 13-12-90 S P SB Assam 26-7-91 . . -
{SPS) B.A, LL.B. ~
. 96. N.M.Dutta 1986 5.1.49 11.3.90 Dy. Director, 1.7-94 - - -
{SPS) M.Sc. Fire Services, !
Assam | |
: ]
97. P.D.Goswami 1986 1.9-51 \ 1.3.91 S.P BHEO). 15.3-91 . - -
{SPS) B.A. . Assam
‘ * ¢ i |
98. Dr. H.L.Deb 1986 13-1.42 16-3-92 SPV & ACB 19.5-93 EM o
1SPS) . Assam : ;
i
99. Ravi Kant Singh 1987 18-1.63  15-12-87 S.P Tinsukia 3-12-93 . - -
(RR) M.Sc. ’ Assam
100. A.K.Sinha - 1987 16-1-62 1.7-87  SP Morigson 11.12.93 - . -
Kashyap ¢
R {RR} M.A ~
i
101. B.Lyngdoh Busm 1987 5.11-59  24.8-87 S.P Infiltration 7-6-93 3000/- - Ex-Cadre
{RR) M.A, M. Phil. Meghalays, -400/- i
Meghalaya Shillong
102. M.S.Syiem 1987 1.5-47 21-2-92  Asstt. IGPIA) 17-7-92 4000/- -
* {SPS) M.Sc. Meghalaya, 400/- !
Meghalaya Shitlong ’ :
103. S.G.Momin 1987 1-3-45 21-2-.92 Comndt. 2nd MLP 30-10-91  4000/- . -
{SPS} B.A. Bn., Georagre, 400/-
Meghalaya Waest Garo Hills
104. Bhaskar Jyoti 1988 24:1.63  26-12-88 SP, NC Hills 30-4-94 -
" Mahanta
{RR} M.A. |
*105. Binoy Kumar Mishra 1988 26-2-63° 26-12-88 Comdt. 2nd AP Bn. 14.9-94 - .
(RR) M.A; v | :
108. M.A.Vijay Kumar 1988 22-9-56  25-8-88 SP, West Khasi Hills, 6-4-93 3200/ -
(RR) M.A. Nongstoin, Meghélaya i 400/- X
Andhra Pradesh '
. i
107. T.Okhar 1988 1-7-54 11-3:93 S5P{SB) Meghalaya, 6-10-93 3750/- .
{SPS) B.A Shillong 400/- )
Maghelaya i
108. Mukesh Agrawal 1989 6-2-63 21.8.89 SP, Kokrajhar 23.6-94 B - .

{RR) MBA.
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109. Kumar Vinoy 1989 5-8-63 26-12-89 SP, Bongaigaon . 28-6.94 . .
Singh Deo '
(AR)

110. Y.K.Gautam . 1990 30-9-61  27-12.90 - - - . On dep. to
{RR) MBBS. GOl

111, Lungrinding 1990 .8-11-60 27-12-90 Add). P, (HQI, 19-9-94 . . .
(RR) B.A.(Hons), Ghy. City ) ’
LL.B8. ~ -

. ]

112. G.P.Singh 1991 8-11-67 6-1-92  SDPO Rengia 9-11-93 - . -
{RRIM.Sc. :

113. L.R.Bishhoi 1991 6-3-63 6-1-92 - SOPO Udalguri 1-12-93 . . -
{RR) M.V.S¢.

114, K.P.Changkaksti . 1-2-43 23-3~93 Comdt. APTC, 10-9:93 . . -
{SPS} M.A. Assam

116, Harmeat Singh 1992 30-12.68 11-1.93 SDPO. Bokakhat - . .
(AR} M.A. )

. .t

116. Smt.ldashisha 1992 30.10-65 1-6-93 . Assti. Co. 2nd MLP, §.12-94 22754 - - .
Nongrang Georshre, SOPO
{RR)B.A. (Hons.) Dadangiri
Maghalaya N

117. Prakash Kr, Lohia 1992 3-5-63 20-12-93 - - . . .
(RR} M.Tech ‘

. 118. Hari Prasad Raju 1993 1-1-63 20-12-93 - - . - -

{AR) M.Sc (Tech.) >

119. Mrs. Malini 1993 12.7-65 201295 - . . . .
Krishnamurthy
(RR) M.A,

120. Dr. Ram Prasad Meena 1993 . 20-12-93 - N . . .
{RR) M.8.B.S

121, U.C.Das . 1-4-41 25-1-94 SP SVC, Assam 6-4-91 . . .-
(SPS) M.A.

122. L.B.Sangma . 22.2.52 9-3-94  SP, €ast Gaso Hills, 5-3-92 3875, - .
{SPS) B.A. Wwilliamnagar 400/-
Meghalaya .

.

123. B.R.Rana . 13-2-59  30-12-94 AIG (FSITmHic); . 21-8-93 3480/- . .
(SPS) B.A. B Maeghalsya, 400/-
Meghalaya Shillong .
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“"’-’.’4 ‘ GOVERNM};‘,NT_OF—KSSKM—\ Y
HOME (A) DEPARTMENT
( kR Vol \Y
ORDERS ' BY THE GOVERNOR . gi/
. ‘ ' ' L

NOTIFICATION '
Dated Dispur,the 29'th May, 1996.

NO. HMA. 250/94/129 : The following Mytification No. 1-14013/34/
95-1p5,I dated 9,5.96 issued by the Under Secretary
to the Covernment of India, Ministry of Home Af fairs,

New Delhi is republished. /@-3?1—3?? ¢

nConsequent to inclusji6n ef ‘his name in
the Select List of 1983 by the review Selection
Commuittee which met on 15.12.95 in pursuance of
judgement dated 21.9,95 in OA No. 83/94 of Central
administrative Tribunal, Guwahati Bench and in
exercise of the peweérs conferred by sub-rule (1)
of rule 9 of the Indian Police Service (Recruitment)
Rules, 1954, read with sub-regulation (1) Af Regu-
lation 9 of the Indian Police Service (Appointment
by Promotion) Regulations, 1955, the president is
pleased to antedate the appointment of Shri H.L.
Deb to the Indian Police Service from 16.33Z to
14,11.84 and to allocate him to the ‘cadre of Assam
Meghalaya under sub-rule (1) ef rule 5 wf the Indian
Police Service (Cadre) Rules, 1954, This supersedes
this Ministry's Notification No, I.14013/22/91-IPS.I
dated 16.3.,92," ’ : ]

. 8d/~ M.L. Miglani,
Under Secy. to the Govt.of India.

od /- B. Sanina.

Deputy Secretary. to the Govt,of Assam, .

‘Home (A) Department.
Memo.No,HMA. 250/94/129-A, Dated Dispur, the 29th May, 1996,

Copy to s~ -
‘ 1. The Accountant -General, Assam etc., Shillong/Guwahati,
2. The Director General of Police, Assam, Ulubari,Guwahati-7.
3. The Under Secy.to the Govt.of India, Ministry of Home
Affairs, New Delhi- 110 001,
4, The Registrar, Central Administrative Tribunal, Guwahati
Bench, .Guwahati=5, : —
%, The Under Secretary, Union Public Service Commission.
Shahjahan Road, Dhalpur House, New Delhi- 110 O11. :
6. The Secy. to the Govt.of ‘Meghalaya, Home (Police) Deptt.,
Shillong. ’ S
7. The Superintendent, Assam Govt, Press, Bamunimaidam,
Guwahati- 21 for publication. . - | ’ .
’ 8, Shri H.L. Deb, IPS, Superintendent of Police, Vigilance &
Anti-Corruption, Kharghuli, Guwshati-4.
-9 Personalbfile Of Shri etetEsseobsbeboessotsssnsvacsatee

"EEEREEREXENRNE RN I N B I B I 2N NI N NS

By order etc.,

Deputy Sec to the GOVE.of ass ’

' - Home (i) Department,
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Shrl M.5. Sylem, IFS,
Asstt. Inspector Seneral of lelice,(A),
Meyhalaya, shilleng.

The Speclal Secretary
ta the GCovernment of[Me%halaya
Homae (Folice) Dapartmgnt, bhiliong.

(Through the Dirsctor General & Inspecter
General of Folice,Meghalaya, Shilleng)

Representation in the matter of aséigning
the yaar of alletment in the 1,P.3.

- Govemnment lettaer N3, HFL,16/90/Pt/17,

dated 14/9/1993,

I write to represent herewlth against the

orders as regards assigning of the year of allotment in the
1.P.8, in my case conveyed vide Gevemment ef Mayhalaya
latter under reference.

1.

I was recruited and appointed te the
Meghalaya Pelice Sexvice in the rank of Deputy
Supekintendent of PFellce in the year 1975 on
the basis ef the emergency recrultment, the
first ever racruitment of the Govemment of
Meghalaya for ixtra Assistant Commisyionorxrs and
Daputy Superintendents of Pélicelwolf=beforé
the service Hules of the Meghalaya Civil Service
and Pelfce Jexvice wore framed, fhe Mules were |
subse.ently framed in the year 1976. The re=
cruitment was made threugh the Meghalaya Pyblie
Sorvice Commissien as par advertisement No,
MP5G/18/2/73-74, dated 27.3.1974, The examinatim

conducted for bath the Civil and Pelice Service
was the Same,

Put while the recognition ef the Meghalaya
Civil service as a feeder service tv the I1.,A.S,
vas complated ond notified en 237/1985, the
racognition of the Moghalaya Folice s2rxvice
(MePe3) was unnecessarlly delayed.

0000-00.02/-
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The Directer Jenexal of| Police, Va qhalaya ﬁ‘5 i
taken up the case for the recognition of the
tejhalaya Folice 5ervi:e since 1986 vide his
letters tio, L/ XAVI=Y 65, “te 6.2.86 and No.

FA/ ARV 1=9/ 77/ 6%, dt. 4.(.86,

In the y:ar 1987 the Go 3pinmcnt of Meghalaya
informed the Uirector 3 nkral of Police Meghalaya
vide letter No. HPL. 76/77/14, dt. 27.8.87 that
the Joint Cadre Nuthorityl of the Assam ~ Meghalaya
Cadre in its meeting haeld on 18.5.85 obsarved
that since the recognition of the Meghalaya Clvil
Services 1s now at the final stzge awaiting
approval of the iovernment of India, it i§ felt
that there would not he any difficulty to recogise
the cthuer servicaes like Mza3halaya Forest Serviee
Or Meghalaya Folice service as 5 feeder services
to the respective All Indi, Services,

but the Join. Cadre Authority recognised the
Meqhaluya Police vservice as 3 feeder service to
the Indian folice service enly till 20.4, 1989.
and 1t was not until 5,4.1990 the service was
recognised and notified as a feeder service to
the 1 oFau, by the Government of Meghalaya.

In pursuance to the rnclqnltion of the Joint
Cadre rwthority Sovarnment vide their letter No,
HPLo 160/ 83/6 dated 15.7.198) recuested th‘o

Director seneral of #olic to fumish the particye

lar of tha tws 1975 batch |of E.P.S. officers,

(1) srt .5, Sylenm, (2) 51 9.3, Momin, for onward.

stnission to the Jnion :ublic Sexvice Commissicn

for their inclusicn i{n the seloct list for P YoM O

tion to the Indian Follce Service, Accordingly the
$ame was submitted hy the Director deneral of

Police, Meghalaya vide his letter I o P4/ XXV 1~9/ 124
dated 27.9019890

fut even though one vacancy had fallen Qacant
\Vith eff’..‘ct fr()m 1040199"

an subSQQuphtly suriene
dered by Assam Covornment

Ny Case was not taken up
to place me in he solact List of the year 1989
noecr 19300

coo-o;oo.‘;y"‘
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fis a result of ths delay in the recognition of
the M.P.5, as a feador sexvice tu the 1,P.S,
3(three) Assam I'olice vervice (A,P,5) officers
of the batch one ysar Junior to tha M,P.u, i,e,
the bateh of the year 1976 of the A,P.5, were
nceminated to the 1,P.S, "sarller than me, s M,.P.S,
officer who belenged to the 1975 batch of MaPS,
The 3 (three) officers of the 1976 batch of the
AP.S. has also been assijned the ysar of allote
mant in the 1.7.5, hihher than ne. According to
Govermment of India, letter to, I—150i6/17/92~
I1r5-1, dated 15.10,1992 thae following of ficexs .
of the A.P.S, ware appointad to the 1.p,5, on thq
détes shovn ajalnst thoelr nane, ’ :

1. 5ri Ak, Nath ~ appointed to the I1.P.S,
cn 6012-19900

2. 9ri Huade Dutta ~ appointed to the 1,P.5,
an 11.3.1991.

3. 5l P.D.Soswanl = appdinted to tha 1.0.4,
' on 11.3.196%.

The above threo 2fflcars have bean assigned
the yaar of allotwnt in t'e I.P.S. as followste
1. 5ri AJK, Math = 194
2. 3ri HM, Datta o 1886
. 5rl FuD,Goswamt ~  1og6,

Whereas in my Caée though I was recommended by
the Selact Conmittar held in shillong ¢n, 12th
March, 1921 1 w358 appeinted to the 1ndiaﬁlp011cs
Service only 1Ml ths yaar 1992 f.e. en 21,2,1992
though the Govarument ot Assmn'had released one
vacancy with cffect from 144.1970 vide thelir lotw
ter Jio, HMA.bL/BQ/30, L. 24,10,90.0ut regret to
say ~hat a8 por Sovarnment of India's letter Ho,
I~15016/ 31/ 92« P51, dyted 10.8,1993 cenveyad
vide Sovemnment of Peghalaya letter 1o, HeL,1€/
I/ Ft/7, dated 14.9.10913 have heen assigned the

Year 1967 as te ycar of alletnent in the Indian
Police uervice,

dy aprointicent to thy l.Peoo, .. later
than tho three officars of the 1976 batch of the
AP.Ly and ajaln assigntng tre Y2ar allotwent in
tha I...5, alsn later than the 1976 bstch
f 525y officers 1s both unfair and unjustifisd
through ne faylt of mine, '

.cooo*/-
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Further, as a result of the delay in the
zacoqmition of the Feghalaya Police bexvice =8
a. feeder servive #e the Lidian Folice Serviwge,

7 (seven) promotien \vaz*;m.irs%s due to the Meghae-

laya wing «f ‘the Joint ¢ Cadre ©f Assam & ‘Meghalgya

wata utilised by the Government of Ass.am :as of
the wear 1990, : :

Biztcors walongtng te tha

State rolice wpavicte are wilyible Tor counslideraw
“tion to.be plaged in the 9elact 1ist for appoinie
“ment to-the P, on completion of B (sight)

yaars of Sewvice dn bhe thalte FPollce Sexvige.

dn my case, 1 wonld have thereforxe heen dus
for J'J*w’ntncn‘t o the T Fo%. 0 the waar 1037

- and as per the old regqulatien .of Jeniority Rules

1958 wivich was still in force in Lthe year 1587,
I would hove been assigued the yaar 1982 as the
yzar of allotment, and 1T &2 new ale is appliH
L would have ‘:A:ev‘:n"aési-gn'@d 1983 as the year of

allntment,

an hnving'heen appointed to the 1,P.5, till
1992 the Bequlation of Seninsrity falls under the
new lale eof 1088 which care into force with
eficct frem that yﬂar, thierefore 1 \as-a'SIQned
1987 3s tha.vear.¢f alletment in the 1 ‘PS5,

The Uirectoz Sanerxal of Yeolica, Maghalaya in
his lettar !, E/RAVI-2/160, <t, 31.12,1992
addressad to the Leputy Sicrotary, Home (Police)
Guvarnrent of teghalaya had. represantad the
facts of my case multe elabarately and very

clearly fur cynsidarstien vhila assigning the -
Syear of allctoenl tn mes But 18 §s regretted

thzt the Geoverrmant of Nejhalaya vide their
Latlnc ftws HPLOIG/20/PU/ 13, dt, 11.5.93 addresscd
w thz Under Jecratary, Jovi. of India,Ministry

. of Heme Affalrs had not represented my case to-
Cthe sovt, of India in the right prospective,Govs,

of Irdia, in veply, has slrﬁply ropeatvnd the sane

sreposal eof Lhe Govt, of .’:‘;eghalaya‘while intima~
ting my yvear of alletment,

000005/"
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I would also like to bring to your notico‘thatg
I will attain the age of supperannuation on i
1.5.2003, but having been assigned 1987 as the ﬁ
year of allotment I would probably retire only jé
in the Selection Grade-of the I.P.5, As stated fé
in“para 1 above, 1 bﬁlbggod to the first batch fg
of Meghalaya Police Service, 1975, and was also
placed at the top of the senfority 1ist of the ?f
Meghalaya Police Service. Govarnment had seen 1t
fit to shoulder upon me important aséignments_thg
Cadre posts even though I was s$till only a Moghaﬁ
laya Police Service Officer, tha most important |
being that of the Superintendent of Police of éiﬁ
(undivided) Hast Khasi Hills District, I have -
never shirked my responsibilities and fasl that .
I hévo devoted the best of my ability and givonﬂ
the best years of my life to the service of the
people, But I reget to Say that I am deeply
grieved at the order assigning me the Yeax of .
allotment in the I,p.S, ‘ g

o -y

Db g it e M i
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Lastly, your attention is inwited to the f
Judgement of Supreme Court of India in the case
of R.S. Das and others vrs, [he Union of India
(AIR 87 sC 593) whexein emphasis has been laid

on advance preparation of the Select 1ist

well 4n advance to avoid any delay, The. extract
of the judgement {s s follows :. I

Extract of the Judgenment of the Supereme Court

~delbvered on 11.)2.1986 in the case of R.5, s

and others vrs, Union of India,

.'As the select 113t §s to be prepared each
Year, the State Govermment shoyld take action

well in advance to avold any delay,If unde delay

is caused in Preparation of select list, 4t
provides occassion for suspicion against the
authorities and it is likely to generate fonse
tration and heart burning among the members of
the State Civip Service, which would obvicusly
be detrimental to public adninistration®,

-........(Y-
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1 weuld theref@ze. farvently appeal thaﬁ‘my case
as regard the assigning of the year ef all tment may kindly be

. once again Teprasented to the Gavernment of Indla as per facts

glven absve with a recommendation te. .Tefix the year of allotment

" net later then 1983. 1 am confident tlat my appeal weuld net ge in
' vain and have falth that Gevemment in its wisdom and cempassien

will redress my grievance,

Yeurs faithfully,

GenarHl ef volice.(A).
aya, Shilleng,

Asstt, Inspecte
t"egh‘

Rl Rl Sl Tl R o
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OFFICE OF THQ DIRECTOR GENERAL OF POLICE:MEGHALAYA:SHILLOGﬂ

1. I am foywarding herewith the representations of Sarvaghree

M.S.Syiem,IP§,Assistant Inspector General of Police (A) ".and

S.G.Momin, IP§,Commandant,2n MLP Battalion., . | The

representation,I think,contain facts and need to be looked into

seriously and with priority. From the records avallable undue -

delay appeargd to have been caused to place these' two of%icers.’

in the selgct' 1list.v This office had taken wup -with the
Government. of :Meghalaya since 1986 for the recognition'of’ the

M.P.S.as a feeder service to the I.P.S. and “also to/place the .
X

XVI-9/65

above office;s in the select list vide letters No.FM
dated 6/2/86"and Fﬂ/XXVI~9/77/§8Mdated 4.4,86, .

3

2., -CGovernment vide letter- No.HPL.76/77/141 dated - 27.8.87

that there 1s no difficulty.to recognise the other services
like the M.F.S.,M.P.S.as feeder services .to the respective

A.I.S. The Qovernment of Meghalaya will therefore prepare a.

working papar for both the services for discussion". Even

though the cpse of the M.C.S.was cleared and notified on 23rd -
JulK' 1985 the case of the- M.P.S. was not pursued, It. was.
aps unfoytunate that the matter wag pursued only after the -

per

issue was yalsed in the floor of the Assembly by, Shri

H.D.R.Lyngdoﬁ‘ during the Autumn Session of the Meghalaya
Legislative “Assembly,1988 conveyed vide Governent - letter

No.HPL.264/8§/3 dated 11.8.88. 'In Teply to the Assembly’

Question,thig Office informed the Government that since all the

materialsg relating to  the question are already with the-'.'.
. Government,vaernment may,therefore,appropriately reply to the

question,

The Joint Cadre Authority finally a proved the MLP.S.as“a-

feeder servige to the I.P.S.on 20th April,1989. Further to add .. -
to the -alrepdy delayed process and to the heartburn and.

frustration of the of icers,the notification of the recognition
was publighed & year later,vide Government Notification
No.HPL.76/77/248 dated 5.4.90, This I feel 1s a great injustice
done to the Qfficers with no fault of theirs R

* .

3. As a yesult of the sald secretarlal- delay fn ' the.

recognition of the M.P.S.as a feeder service to the I.P.S.the

Government of Assam had utilised 7 (seven) promotion vacancies '

of Meghalaya as of the ;ear 1990, 1In pursuanceAto.Goyernment

their letter No.HMA G1/88/30 dated 24,10.1990.

/248 dated 5.4,1990 the first’ vacancy. .

. '
h Mmoo
oy A B

4, In'puigpance to Government letter No.HPL.160/89/6. dated :
15.7.89 a Proposal for the inclusion in the select List of the-

two officers was sent ' by this office . vide letter'

No.FM/XVI-9/124 dated 27.9.89. But though the reco nition of
the M.P.S.as a feeder service was publighed 1in April 1990 and
the first vacancy released by Government of Assam in 199Q

1

March,1991, *

«P/2,.

yet ‘. "f K .:':
the selection of the two -officers was delayed till] 12§h
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5. Further,on the matter of assigning the year of allotment ' \§> W
in the I.P.S.in respect of the two officers,it was represented - L

to the Government vide this office letter No.FM/XXVI<9/160 :.

dated 31.12,92 where reference was also made asuréaarda the . .° o oo
-Assam Police Officers of 1976 batch of. the A.P.S. hile one.' . - Pohee
‘Assam Police Officer of the 1976 batch was duly appointed: to-.: SRR
the I.P.S.in 1990 and two in 1991,our two officers of the 1975 .. AR RN

batch of M.P.S,were appointed to the I.P.S.ih March 1992'.A3 a .
result,the Assam Officers were assigned the year 1985 in the.

case of one Officer,Shri A.K.Nath,while the other two,Shri: L
P.D.Goswamli and N.M.Dutta,were assigned the year 1986 as'the '.°° .' .~ s
year of allotment in the I.P.S. Therefore it ls surprising and AU
unfortunate fay the two Meghalaya Officers that the  Home, . Lt
(Police) Department Meghalaya did not recommend thelr cage as . 5ﬂth
suggested by this Office vide letter stated above, .The el
Government of India had,therefore,accepted proposal ofu'the,q;‘,";ngk@“”'
Government of Meghalaya and assigned the year 1987 as the year. IR
of allotment tq the two Meghalaya Officers,as per the new rules R
of 1988. All 'this happened because of the undue delay in . = T
placing the twq representationists in the select 11st, o K

6. Even the Police Officers of Sikkim & Nagaland were in much Te

better position. They were straightaway assigned the year of R
allotment 5 years from the date of ioinina of Police in- - PSR
Nagaland and 2 years from the date of Jolning in Stkkim at the ° R

time of initial constitution of the I.P.S.Cadre in their. "\.',-7'3
respective States. ' B

7. In this connection an extract from the udgement  of: ' ., R
Supreme Court delivered on 11/12/86 in the case of R.S.Das and . . T
otheTs.,vrs.Union of India {s gliven below for perusal. = ) :

,:_mf.i.v.ﬁ

"As the Select List 18 to be prepared each year,the State
Government should take action well in advance to avoid any
delay, If undue delay 1is caused in preparation .off Select - -
List,it provide occasion for suspicion against the authorities -
and it is likely to generate grustration and heart | burning..
among the members of the State Civil Service,which woul
obviously be detrimental to public administration". . | ' " -

Syt PSR KN

N

8. The above extract speaks for itself and calls for a review . ° - A..ﬁ5;
of the asafgnment of year of allotment ' to the - . -~ " ).
representationists by the government, Lo

)

9. As the officers of Assam Police Service of 1976 batch have e g
been assigned 1985 & 1986 as year of thelr allotiment in - - . . '°&
I.P.S.it -will be in the fitness of things ' |[Lf . the Y ¢ S
representationists who belong to the 1975 batch of M.P.S,are "¢ " M
glven 1984 as their year of allotment in the I.P.S. . CoL s e

10. The representationists joined M.P.Sin the'year 1975 and - Can

have been assigned 1987 as the year of allotment to I.P.S.,that . fvf;HJZ;l
15,12 years after that recruitment in M.P.S. The A.P.S.0fficers SRR 5
of 1976 ,appointed one year later than the . Sl

representationists,have been assigned 1985 & 1986 ag the  year R
of thefr allotment {n I.P.S. I am sure that 1{f they go to T

tribunal/court,Government may not be in sound fodting to: ' "
counter their arguments for justice. L o

- 0-P/3oo
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11. The reprusentationists are. first rate officers who are
working with {mmense dedication and devotion in diacharge of
their duty and have proved their worth as excellent officers of

the Department., I will be grateful 1if Government considers '
their representations right earnestly with sympathy at an early .

date,
¥

'1? [ fé‘ﬁ: ." ':

... (D.N.S.SHRIVASTAVA), . S

Director General .
and '

Inspector General of Police,Megthaya,-

SHILLONG

Shri K.K.Sinha,IAS,Chief Secretary,Meghalaya,Shillong. .
U/O No. FM/XXVI-9/195 - Dt.19/5/94, '
{ t
¥
‘ Al
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“ NOHPL, 1/%y/PY/35, . Dated ahmong,th. /57“ .my. 199/..\
Fromg Shri Y, Lyngdnh, ) ‘ L
, Under Socrvtar: to tho (bvt. or )hghalaya. .
To B
‘!he Under Socrdtuy to the @vt.*of mdia, K
E f bome Affairs, . Gt
8QV ~110001¢. +. . A -,' o
.o . ' u,- 0 . ’,
" aubjects S (Regilation of senamzy) nn.ea, 1988 Dqtemind:ion K
‘ of Seniority otpWoo Qﬁ‘im Cel ,;; : . ,‘-';' }
1; “.!:Q',.I
Referonoe; .. Ninistry's letter No, I.’15016/37/92-IP3.Idad;ed 10.8.93.A i

S hmgantmuuthm:uralettercitodm,
I am direvted to forward harewith the represmbations smitmitted by 8t
M.S. mien, rs (sps-a'z) mad 8.0 n-m,m (srs—87) and to sta{a as m.].ovn-

. 1. The Joint Ondro nthnrity of wmnnoghdvn hmre apprwcd

 tho proposal of reaognition of the Meghalays Pulics Survice as a .feodar omié-

for prosotion to the  LP.Sy in its mesting hald on ar.l.':89.

2, After rooeivmg the approval of the J’oinb Oadra Alttnrity, L

tho State Gaverment smglt for the approval of the mustryum sute A
Gvernment?s letter No, HPLe B/TI/26 dstod 9,8,89; ' . i

. - .' oy
4 ’.- . ]
.-|, ,l.

" 3 Hme Ministry in their letter No, x-1101y1o/89.1ps,1 S

. deted 26,2,90 have oquyodthoir docigion on the mabtery .- . .'~,

1

4, :lw stm Q‘M mld “dm tb ”.P.rs w Q r ’ N “.l-'.;‘-"»

preparsbmnorthemocbuﬁtmvuhdd. ' , BN
5. The State Gvernment in their lebter No,HFL: ww/kz

. f‘
‘u.‘ .

A}

dabed 197,90 have requested the UiP,3.C to consider as a Specidl sa.ocem
OGormittee Moeting for Meghalaya Wing snd the UPSG in thair lehter Bo.r.'l/z(z)/.. N

89=AI3 (M) dated 6,8,90 have remested the State tbmmmt to mitmit prOpoul '

. for convenlug & meeting of the Selection Comnittes and mrdmg].y the Stat.o
Gverment have silmitted the proposal to the Gmaission vids 1ett&‘ No' m..
1%0/89/55 dghod 23.8.90, 'Fwover, the Salection Gumdttes Mot ing' mﬁ‘b.

held during 1990 end the Select Iist 1990n:rlbgmlm\ﬂngcaﬂdmbb¢
prepared, : ‘

Under tho cirammstances indicated dbove, I an, thsrafora, ' .
10 request tho ¥inistry to kindly favourahly cmsider tbe repreaart.a&icna" i
“Y mbnitted by the officers end convey neocassary omhu o o caﬂy date. N .

. Yours mthﬁﬁuy

Sop T
Under Secretery to the Govt ~f Moghalwd,_
Bmo (Pdlice) Departusntly .. . . - L

. '.._.:"‘a‘;
’ooo e .,'\,:.’ “

o
' i
+

'- .
, ;“!,
BN EL A
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Momo No, HPL, 16‘:90/Pb/ 35.

of P
xxv1-9/19$

foxwarded to the Director

aﬁ%&m

) . . .‘ i
‘ o AP [
. t ' . ‘

Dated Shinong,tha /5% ,1'954‘.3 |

ms'r;

ec'bor Cenem

General & B R
?ettm“ U/O.NOQFW" ‘

with refewenoo to his

B ordor sbe,, .

b <

Undsr Secretary to the Govt.of Ileclmlawa,
oot

[N

Hone (Palice) Dap
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I o c*‘r‘"r'cv} H reier o stote Gve,

SA )

ers

» VIR Py o
LOAEXNER o Hwda

MO 5% IMMEDLZ TR,

]

10, T-15016/37/9 2-IPSe1, .
l B

C{.J v};;‘“.i;\v‘l \l!’ ..L‘ ;J.;,,
-
i

var

iinizstry of Home Affalirs.
(.

2 @W mlh..g thﬁ 18.7.96.

s O i 1'1 (.g:l u.}. ::‘t:y’ﬁa

i) DPemavtre

{

ks
.

¢ Tenrfgontation of §/ihril M, . Sybem, IPS

(<PS:87) end & G #omin, I9s (s

regne o gs

(]

3

- 16/90/P ﬁ dat

f

cead 4 oay thot tfne representstion

')

~leni),

: ! Mig
'Jmlﬂt &ccret x;\ th the CGovi. of Indle,
Yele : L9, 3011527,

S3187)

‘a letter

23 19.7:.94 on the zhove aoted
of the saigd

nave Leen c*mc"ﬂl]:{ exzmined gnd Lt L= rogreteed

r Yours f£sithfully,
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b AANeKUre = "o, | '
; COVERUINT OF MEGHZLAY Ao
HOME (FOLICE) DEPARDERT,
is‘éo,.m?h.,lé/%/Pt/Sé, L, éhii;x;é;ng, the 9th agist, 1996,
FProm's shri Y.Lyngdoh, _
' Under Secretary to the &ve., of Meghslaya
To & The Director Genersl & Inspectnr General of Police,
Heghalays, Shillonge ’ '
subject s Aeprosentaticn of &/shri M. s.Syben, IPS(SPS:8T)
and S GMomin, 1Pf, (5P5:87) - regarding.
sir, |
I em directed to forward herowith a copy Qf ietter
Bo. 1=15016/37/92-1P5.1 dated 16,7496 fmm the Under
ecretary to the Gove, of Indds, Minletry of Home Affairs,
New Delhi for favour of infmrmation,
;oum fadthiuily,
5¢/- Illegible,
Under secsetary to the Gove, of
Medhel ay e, Homa (folice Department,
Memo.. Mo, HPL.16/9Q/Pt/54~2. Lt. Shiilong, the 20¢h August,1936,
Copy 0 ge 4 '
1, & M 58 Sylem, LIPS, Inspectol Cenerel of Pelice (4),
Heghaleye, chillong. :
2 shii & GNomin, IPS., Superintendent of police,
- West Gamn Hills, Tura. '
Yours feithfully,
-&:‘i‘{ﬁw -
| Unde:«x:;é}écmtmy to ithe Gvt, of
Meghal@é}{&ﬁ Home (Police) Department,
R cull S V :
i :
< i
i ;9 :
' f !-El e
:: rat
' !‘,‘

.
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. 9%  MNNEXURE X

£ ‘ -
4 GOVERNMENT OF MEGHALAYA ' \L,g
) ' - HOME (POLICE)DEPARTMENT o : 3 o
K  RERR f_ -
MO HPL. 16/90/Pt /42 'Dated Shillong,the [ % l~May, 1995, ‘
" From := Shri Y. Lyngdoh,

Under Secretiary to the Govt. of Meghalaya.
To - -

The Under Secretary to the Govt.cf India, {
Ministry of Home Affairs, [
New Delhi ~110001. .

{q . Zq S
Subject IPS (REGUIATION OF SENIORITY) RULES,1988- ETERMINATiON
OF SENIORITY OF PROMITEE ;PS OFF ICERS. '

Reference:- State Government's letter;\No.HPL;l6/90/Pt/35
© dated 15.,7.94 and NO.HPL.16/90/Pt/37 djted 18.7.94.

Sir, {f?
In inviting 2 reference to the State Government's letters
cited above, I am directed to request that Ministry may kindly

convey necessary orders early,

A}

Yours faithfully,
&4 [ — 'L

Under Secretary to the Govt. of Meghalaya,
Home (Police) Depsrtment,

LR Y A J

MemyL.lé/Oo/Pt/Q-A Dated Shillong,the . May, 1998, -
/ 'COpy to Assistant Inspector General of Police(A) with reference

to letter No FM/XXVI-9/94/8 9.5.95,

By order etc.,

Under Secretary fc the Govt.of Meghslaya,
,gZ\Home {(Police) Depsrtment.

®s0 00

<
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N GOVERNFENT OF IEGHA AYA ©
\ ) HOl E(POLICE) DEPARTIENT \q/

00

CRDERS BY THE GIWERNOR
NOTIFICATIOQ
Dated Sh111ong, the 27th July, 195,

NQ.HPI .64/93/42 - The following Notificatinn issued bv the
GOVemmPnt of India in the Minirtrv of Home Affairec, New Delhi i-

repub]irhed for general information.
No,I-18012/4/94-TPF,1 dt.5.7.95

In exercire of the powerrs conferred by rule 3-A cf
the Indian Police Service(Probatinn) Ruler, 1954 the Frecident ic
pleared to confirm, in the Indian Police Service, the f21)~wina

members of the Indian Police fervice, al)ocated to the cadre cf
legha) aya with effect from the date indicated against the ne~er

ars under -

S1 .No. NMame of the nfficer Date in c~nfirrati-n
SLhrd - in_the TES —
1. Mefefyiem ' 22.2.93
2 S -G 3omin 22.2.93
ca/-

M.L.1'fglani
Under Secretary to the Govt.of India.

oY . Ly.wcsrx'n)

Under Fecretary to the Gnvt. qf Meghal ava,
Home (Police) Departrent.

tMemo No HP) .64/93/42-A Dt. "h‘]’onq, the 2 3th July, 1905,
Copv to -
1. The irector General & Inrpector Gener?)l of Fnlice,!legha'ava,
Shillong.

2. The Accountant General, Meghalaya,thillong.

3. The "ecretary, Joint Chdre Authority, Arram-tegh2tava &
Commirssinner and Secretary to the Gﬁvt nf Asram,Departrent cf
Perronnel (Ferronnel)-A)},Dicpur,Guwahati-781006.

4. The Under Secretary t~ the Govt.nf Indis,tinistry of Hore

Affaire,New Delhi-110001.
'S5. The Under €ecretary t» the Gwt.of Acsam,Home (A) Denartmcnt
Dicnur,Guwahot{ 781006.
e offlcers concernod ~longwith a cony nf the Notif".cati:‘n
received from the Govt.nf India, Nin1r¥r\ of Home Affairve,
. The Directnr, Printing & ftatimnery, Meghalaya, Shil'~ng for
favour of pub!'ication in the Gazette. .
3. Perronal filer/Guard file.

By order_etc.,

\
N

I

N )

o M8 Lgum | LS, Under ~ecretar} s the G Wt.of Meghalaya,
ps . . Ho Pnlice) De nt. - -
Lr4r (QJ//‘-(?(;;, me (PAlice. vartrent.

Cofevmeiom i Ao 115
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No, I-18012/4/94-1ps, I |
' Government of India/Bharat Sarkar .
Ministry of Home Affairs/Grih Mantralaya

New Delhi, the § - 7‘. 9gs
NOTIFICATION

'_In exercise of the powers conferred by Aule 3-A
of the Indian Police Service (Probation) Rules, 1954, the

~—President is pleased to confimm, in the Indian Police

Service, the tollowing members - of.the Indian Folice Service,
allocated to the cadre of Meghalaya with effect from the
date indicated against their names as under:-

S.No,  Name of the Officer " Date in Confinnation

&/ shri in the IPS
e e e e e
L. M. S Sylem 22,293
2, $.G. Momin 22.2,93

' ( ML, NIGLANT )
"UNDER SECY, TO THE QOVT, OF INDIA

| : s 3 Ph, No, 3011527
No, I-18012/4/94-1PS, I, New Delhi, the . =7 - 95
A copy each is forwarded to :- ‘
1. The Chicf Secretary to the Goverrment of Meghalaya
-~ Home (Police) Department with two spare coples for

. the Officer concerned, w.r,t. their letter No, HFL-64/
93-8 dated 3,9.93, -

2. The Accountant General, Meghalaya, shillong.
3. . :The Secretary, UPSC, (Attn,: Shri N, Namasivay am,
Under Secretary) Dholpur House, Shahjahan Road, -
New Delhi, o
("/ —

. ( M, L, MIGLANI )
UNDER SECY, TO THE QOVT. OF INDIA

10 spare coples for the Section's use

C“"‘}«:W&i«-}m fa Tox Y pS
M" '(»3 qc"WFL} J«M(u\«

N ,
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ned @re fraardy)
" (M. L. MIGLENI)
FaT wfdag
Under Secretary
S WE TEHIAY _
- Ministry of Home Affairs

N“THE CENTRAL ADMINISTRATIVE TRIBUNAL

-3 .

.No .98 of 1996 ¢
........ Applicant
lVersus \
Union of India & Ors. ...... Réspondent
Awritten Statement for and on behalf of
Respondent No.1l: SN

I, M.L. Miglani, Under Secretary to the
Government of 1India, Ministry of Home aAffairs,
New Delhi, do hereby splemnly affirm and say as

follows: -

1. That I am Under Secretary to the Govt.

of India, Ministry of Home Affairs, New Delhi and

‘am acquainted with thevfébts-and circumstances of

the case. I have QDNe through a copy of the:

application and have 7understo6d' the' contents
thereof . Save and except whatever specifically
admitted in this written statement the other

contentions and statements made in the

'appli¢ation may be deemed to have been denied. 1

am competent and authorised to file this written
statement on behalf of Respondent No.1l

2. _ That with reference to paragraphs 1 & 2
of the application, the answering respondent has

no comments.

3. . That with reference to paragraph 3(i) of
the application, the answering respondent begs to

state that the impungéd letter hés been issued'by

/e

¥4
Addy

nieel Bovds

g Comnssh .
242

ing

2%

tand

8§




ooy . | R : | V. q??

Iy  the'answering respondent, strictly in accordance \ I
. with the provisions of IPS (Regulation  of - o
Seniority) Rules,1988. §
. %,.f
e
4. That with reference to pavagraph 3(ii) of Pt
. .
the application, the answering respondent-begs to i*
' ' i
state that the applicant’s representation was 1
carefully examined and thereafter rejected. The ;_
decision was conveyed to the State Govt.for being .
communicated to the applicant vide the answering %jf
N ‘i‘ -
respondent’s letter dated 17-7-96. IS
' i
{3§
. 5. That with reference to paragraph 4 of the ffj
. Ty +
L . . . L
; application, the answering respondent has no b
H [
3 comments. ?;k
- 6. That with reference to paragraph 5 of the i-f
3 - ‘ , ) o . , ":‘-
ﬁ" - application, the answering respondent begs to 231
_ state that the cause of grievance first time b
- : ) i -
< acrued to the applicant in 1984 ,whereas he made ;;3
) N . l{f Y,
o his first representation in 1994 i.e. after a ?
,jf lapse of about 10 years. Therefore, the instant ; 
;Q application deserves to be dismissed as barred by 'ﬂ
g - i
his i
limitation alone. ?
!
i
-
7. That with reference to paragraphs 6.1 to P
' - b
6.9 of the application, the answering respondent ﬂ
. B R
begs to. state that the same are matter of record. ?
é
A
8. - That with reference to paragraph 6.10 of ?‘
. 4o ‘5
- the application, the answering respondent begs to ﬁ
( state that rule 2(g)(ii) of the IAS(Recruitment) T 2
12 wite frenrdy) _ . e
(M. L. .MIGLANI) ‘ R
Ccgay gfag ‘ ‘ : ; .
Und-r Sacretary : : ‘ Pt
-2 BE AT !
inidisrys of Homea Affairg
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Rules,1954 and regulation 2(j)(ii) of ~the IAS

(Appointment by Promotion) Regulations, 1955

provides as- follows:-=

....... : any service  or
services, approved for the purpose of the
Recruitmeni Rules by the Central Govt.
in consultation with | the State
Government, a member of which normally
holds, for purposes of revenue and
general administration, charge .of a
subdivision of a district or a poéf of

higher responsibility.”

9. In terms of the aforesaid rule position,
the Central Government approved-the recognition
of Meghalaya Civil Service as feeder service for
the‘purpoée of promotion to~IAS. It is, however,
stated that the " applicant has raised the issue

regarding notification issued by the Ministry of

" Personnel, Pension and Public Grievances, whereas

he has not impleaded them as a respondent in the

case. Therefore, the application deserves to be
dismissed on count of non-rejoinder of necessary

party.

10. That with regard to the statements made
in paragraphs 6.11 and 6.12 of the  application,
the - answering respondent begs to state that the
contentions .concerning Respondent No.1 made in

these par

é&,
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11 That with reference to paragraph 6.13 of
the application the answering respondent begs to

state thatw  appointments to IPsoint  Cadre

. Authority ere made on specific recommendations of

the JAC in respect of Joint Assam-Meghalaya
Cadre, as provided under regulation 9(1) of IPS

(Appointment by promotion) Regulations, 1955,

12. That with reference to paragraph 6.14 of
the apﬁlication, the answering respondent begs to
state that this was the Rule position .before
amendment notified wvide DOP & T Notification

dated 7-11.1989.

i3. "That with reference to paragraph‘6.15 to
6.18 of the application, the answering respondent

have no comments.

14. That with reference to paragraph 6.19 to .

6.32, and 6.34 of the application the answering
respondent begs to state that these relate to

the State Government.

15. . That with reference to paragraph 6.33 of
the application the answering respondent begs to
stéte that these relate to the State -Governmenmt
and UPSC. It 1is, however, stated that the
Selection Committee Meeting is convened by UPSC
on the basis df service record of eligible State
Police Service Officers and other information

furnished by State Govt. direct to the

Commission.

(%= @t fanam)
(M. L. MIGLANI)

arxe if9g

Und-r Cacretary

Miria:

TEATAA
v i Home Affaira
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16, That with reference to-paragraph 6.35vof o

T T T e . mEmmE e L - = - T .-

‘the application, the answering respondent begs to

18.

has no vested

Yy

state that these relate to the State Govt. It

is, however, stated that as a seperate Select

List of each segment of joint cadres is prepared,-

no manney of continuity can be imputed between

the Select List ‘of Assam Segment and Meghalaya- -

/
segment. .

17. That with reference to paragraphs 6.36 to
6.38 of the application, the answering respondent

begs to state~ythat-these are matters-of record.

However , | the seniority in State Police Service:

- that too | in two different cadres -has nothing to

with determination of seniority in IPS.

the applﬂcation, the answering respondent begs to

state that there was no inaction or delay on the

part of Hhe Central Government. In terms. of

regulation: 201X )X ii) of IPS (Appointment. by

Promotioﬁ) Regulations,1955, the applicant has no

right to claim appointment to IPS. It is the

State Govt. which has to decide whether to
induct sPS officers to IPS or not. The State

Govt. vide their notification dated 5-4-90,

recognised the Meghalaya Police Service as feeder -

sérvice for the purposes of appointment to 'Ips.
Meghalaya Police Service was
éervice prior to 5-4-90, therefore, the applicant
consideration - for

right for

p?omotiOn to IPS prior to that date. The

s?niority and year of allotments in the Indian

. *

(®&E wre fanavdt)

(M, L. MIGLANI)
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' f Police Service of the applicani and respondgnt
.ﬂj§; - Nos. 6,7 & 8 has correctly been fixed under rule
3(ii) of. IPs. (Regulation(i of  Seniority)
Rules,1988. ﬁMéghaLaya Police Service was -
_recognised as%feeder’serVice for the purposes of. i
appointment to .IPS from 5-4-90 i.e. much after -_?.
.the_enacﬁment of Seniority Rules, 1988, therefore \4_§¥
the said rules has vcauéed no hardship to thé' r]
“applicant. Thié case is not a fit case to invoke i;i
rule 3.of IAS (Condition of Service - Residuary §é§“
Matters) Rules,1960. Meghalaya Police SerQice ?ké
was declared feeder service in April, 1990. No ;§ 
Selection Committee Meetings prior to 1990 can be ‘ﬁ?i
convened. ’ 'liirl
Lo
- _ ti
19. That with reference to paragraph 6.40. of - o
the application, the answering respondent begs to ;
_state that these relates to the State Government. - o
'Shri;H.L. Deb’s review.was done in.pursuant - to ‘3 Fi5
directions of  this Hon’ble C.A.T. The.« ' g.l
applicant’s case is not identical to that of sShri ‘:' 3?3. T
Deb. ' _. | ?f,
20. That with reference to paragraph 6.41 of ?QL
the application, the answering respondent denies '§?¥
the contentions made in this para being . '};?
hypothetical. ig;
21. | That with reference to paragraph 6.42 & ﬂi;
6.43 of the application, the answeriné respondent gﬁ}
begs té state that the rule position_quoted in v&?'l
.this pafa is admitted. The Govt. of 1India . %1‘1
- : RS L
2 o fer) e N S
(M. L. MIGLANI) R o
grar fga . ' o Lo
Vnd-+ L'x_'.'we.tary : o ’ . SR ",*7‘. _ :-f ,, %
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de0181on No .1 below rule 3 of the AIS (Conditions- =

a - ,‘-_-r'- ;- L - - [ S . R B !
B N . . . P no : B < . N T T T - R . . -
k" : - , e , . 3 LA

R of service - ReSLduary. Matters) Rules, 1960
provides that:- | : 3 :
B
oy
Y
"A doubt was raised whether the . %:g
. ‘ll:_‘{
power of relaxing rules was intended to -~ %ﬂ;
be applicable to "Recruitment Rules” ﬁf
also. i
. i
-
i
1
The Government of India have held A
| | d
that the “Recruitment Rules’ cannot be o 3&&
relaxed under rule 3 of AIS (Conditions %fé
of Service - Residuary Matters) Rules, , g

1960." In view of the above, it is not
possible to invoke the power vested in
the Govt. of India under rule 3 of- the

aforesaid Residuary Matters Rules to

- relax the relevant rules for initial
induction of applicant to IPS. f/////
22:.  That with reference to paragraph 6.44 of

the application, the answer ing respondent begs tov
state that no manner of continuity can be imputed
between service conditions of | State Police
éerviée of various segments of a Jjoint cadre.

Even two officers namely S/shri A. Rajkumar and :

P.C. Neog, who joined as Dy.SP on 1-2-76 under

Assam Government, have been appointed to IPS on | ;f ;fg
29-12-95 " and assigned 1989 as year: of allotment. L *:j_f
The regulation 9(1) of the IPS (Appointment vby . -{?@h -
Pro@otion) Regulations, 1955, quoted by applicant | QQ;

in para 6.45 stipulates that appointments to the

./-
R a1t faerarey)
(M, L. MIGLAND) & "

agT Giag ; S ‘ o :
Under Secretary o o A SR A
M ; ﬁliq{Aﬁ | - C : oo T
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/.,«f" - SR )
] sérviceﬂhas~ to be made from the Select List for R ZE*Q. .w  v
gi~ the time being in force and in the order in which {Y‘” B

. . . .v ) ' ) ‘ ‘ .4] :‘.‘j , :

names appear 1in such a Select List. A Select - .. g
: g™ A !

List comes into force only from the date on which ' {j

‘ Ca 31 ‘

it is approved by UPSC. The applicant was >Tf3

Fy

appointed to IPS on the basis of inclusion of his Ve
] ),

name -in the Select List -approved by UPSC on K
) .
15-7-91.  Moreover, the IPS (Appointment by ﬁ

Promotion) Regulations do not provide for making - . : ;;

L7
appointments to the Service with restrospective SEPE
effect. Therefore, the applicant has no vested Fﬁ‘

. . Rt
right to be appointed in IPS prior to 21-2-92. .%z?. n
3 {5
23. . That - with reference to paragraph 6.45 of o {ﬁi‘
. ' 1; ‘;_’1.
the application, tﬁe answering respondent begs to " y}, :
| | : S S
state that as stated in para 6.42 and 6.43 above, *f ,
; -
it is reiterated that Residuary Matters Rules L '
e o |
cannot be invoked for the purposes of initial . A ¢
F ; M
‘ !
recruitment to the Service. ; ;

e }

i i
: boud o
24 . That with reference to the paragraphs v]” &

f j
6.46 to 6.49 of the application, the answering b ;
respondent begs to state that the applicant’s 373 :

A 1

representation was carefully examined and ;? _%

rejected on merits. The State Govt. was 33 }

ﬂ :

informed accordingly with a request to inform ’ o

_ s ;

suitably to the concerned Officers. C v B

b i :

25. That with references to the paragraphs fi' &*‘ .

7.1 to 7.7 of the application, the answering ! ' 1 T i

respondent begs to state that in view of what is K %ff .;

, . T M
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( stated herein above, the issues raised in grounds

o

pertaining to the answering respondent are not

maintainable.

26. That with reference to parggraph 8 ofAthe
application, the answering respondent begs to
state that the representations of the applicants
were carefully examined. However, it was not
found possible to accede to their requests. The
decision taken by answering respondent was
conveyed to State Govﬁ.' with a request to inform

the concerned officers accordingly.

27.  That with reference to paragraph 9 of the .
application, the answering respondent have no W

comments.

28. That with reference to paragraph 10 of- .

the application, the answering respondent begs to

state that in-view of the submissions madé'in the . 5
foregoing paras, it is stated that the applicant | }lf
is not entitled to get any of the relief(s):
sought for by him and ﬁhe application deserves to : .

be dismissed being devoid of merit with costs.

29. That in view of the submissions made
herein above, the petitioner is not entitled for -

any of the interim relief(s). ‘ ?

© 30. That with reference to paragraphs 12 to
13 of the application, the answering respondent _ : .
have no comments.
é‘i*“i’%'{g | ,
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I,
Gover nment

New Delhi,

~made in this

knowledge der ived from the records of. the case.

I

VERIFICATION

M.L.' Miglani, Under Secretary to the

of 1India, Ministry of Home Affairs,

do hereby declare that the statements

written

statement are true

sign this verification on this the

16th day of September, 1996 at New Delhi.

RS

)

(&R w1 fawardt)
(M. L. MIGLANI)

Under Secretary

Ministry of Home Affaire
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\ HE) CENTRZL ADMINISTRATIVE TRIBUNZL, GUWAHATI BENCH, §.- ]
= ' GUWAHATI. L,: £

Oe Ao NOo C}' 9 ' of 1996.

Lo . : Sh:i Mai.tty Swrd Syian. ;opo Se
«=Versus-

Union of India & Ors.

INDEZX
SleNé&, Particulgars. | anexire, Page,
1. Application. -
2. Verd £ication. N
3. Appointment leétter dt, 16¢12.75 Ao
4. X Notification dated 2.6.85, . Be Ry
5. ~ 2ppreciation letters. (series) . Ce ' -

. 6o Letter dated 23,7.85. ‘ - D. A
7 letter dated 6.2.86 | E. < ,
8.  Letter dated 4.6.86 COEQY r//

9 Letter dated 27.8.87. . F
ioc. Letter dated 18,9.87, G

)l. Extracts of the minute of the
meeting of the Joint Cadre Authority

held on 244,89, H ,
12, Letter dated 15.7.89, I
13, Letter dated 9.8.89, J
14, Letter dated 6,9.89, K
715,  Letter dated 17.9.89 L
16, Letter dated 31.5.89. M
T 17.  letter dated letter dated 23.2.90. N
R - 18, Noti fication dated 5.4.90. (o}

19...0'0
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Si,No.

19.

20+
2.
22,
23,
24,
25,
26,
27,
B.
29x
2,

Particulars,

Letter dated 24,10.90.
Letter dated 24.,10,90.
Order dated 21.2.92,

letter dated 15,10.94.
Letter dated 10,.8,93
Seniority List,

Order dated 29.5,96,
Representation dated 29,3,94
Letter dated 19.5.94. |
Letter dasted 15,94,
OXRREXR SRR XTI,

Letter 18:5:95, .

Filed by -

\o;b
anemmo
P
Q
R
S
T
™)) .
(.
U.
v
w
-
P W
Advocare,



IN THE CE CENTR2L ADMINISTRATIVE TRIBUNAL, GUWAHATIL BENCH,

1.
|

2.

GUWAHATI,

Oe 2 NoOo 7(9 of 1996,

Particulars of the applicant.

Assistant inspector General of Police (adm.),.

Meghal aya, Shillong.

Particaliars of the Respondents.

1.

3.

4.

Union of India,

thmugh the Secretary to the
Govt, of India, Home Department,
New Delhi.

Union Public Service Commission, mMegnesewrd b i Clomean ;

Dholpur House, | Lt

New Delhi,

Joint Cadre authority,
Assan-Meghalaya Joint Cadre,
represepted by the Commissioner &
Secretary to the Govt, of Assam,
(Personnel (3) Deptt.),

Di spur,

State of Assam,

through the Chief Secretary to the

Govte of Assam, Dispur,

5.......0
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5.

6.

Te

8¢

Se

1o.

12

13.

State of Meghalaya,
thmugh the Chief Secretary to the
Govt, of Meghalaya, shillong.

thi AbKoNath: .Io Pe Se o

Kahilipara, Guwshati- 19,

Shri N,M, Dutta, IePe See
Cbmanvvdaﬂt, 8th 2, P, Battalion ,
Barhampur, Assane

shri PeD, Goswani, I,Pe Se,

SePey 2o Co'Bo ¢ Assam,

Gawahati.

th:i. Pitambar Deuti, I,Ps S.,
21.Ge (R,

Office of the Director General of Police,

‘Assan, Gawahati,

shri Pallav.Bhattacharjee, IPS,
Se Po, Dhubri,

District - Dhubri, Assam.

shx.i Se B Singh, I, Pe S.,

Asstt, Directox, Bureau of Police Research,

& Dewvelopment, P, G,O. Complex,
Ladi Road, New Delhi,

shri anil Kr, Jha, I.Ps Se,

Se P.Karimgsnj, . '

P.O. & Dist, - Karimganj,.

shri Jyotimwoy Chakravarty, IPS.V.
Commandant, 2nd 2. P, Ba., '

Dergason.

14..

b B AN N J



14,

5.

16,

17,

3e

Ran Prgkash Agarxwal,

S.P... CB.I.,, Nagpur,

Sri R.Chandrs Nathan, I.P, S.,
C/0. Ministry of Home Affairs,
New Delhi, |

24K, sinha Kashyap, i. Py Sey
C/0. Secretsry to the Govt. of assam,
(Home Deptt.), |

Di spur,

B,Lyagdh B Buam, IPS.,

S P, Ri~bhoi district,
Nongpbh, Meghalaya.

 Detsils of Applicgtion.

Particalars of the order agsinst which the

‘application is made,

(1) Letter No, I-15016/37/92-IPS-I, dated 108,93
issued by the Under Secretary to the Govt, of
Indis, MHA, New Delhi, fixing the applicants
yvyear of allotment in the year 1987,

¢ii) Non aisposal of the representation filed by the

~ applicant on 29.3,94 fprwarded to the Govt,

of Meghalsya for consideration of the gpplicant's
case, the last of which was issued on 18.5.95,

4......0
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Mot

4-

4e @_M_tigxl_g_g_ the Tribunal s

| mhe plicant declares that the subject matter of
ﬂaé,éraer imp@gned in this case is within the
jurisdiction of thr Tribunal.

5,  Limitation,

Xk an gpplicstion for cmndnation of delay is keing

. filed aglong with this 0. A, as an abundsnt caution
though there is no delay in filing the case,

6e BMME‘

1. That mxx the applic'ant/.'a a citizen of India and

altribal of the State of 'Meghalaya, has become & victim

of continued state inaction and gpathy and the persistent
injustice, inequity and unfaimess in action writs so large
1 the instaat case that the gplicant is left with no
ol:her remedy but to gpprach this Hon'ble Tribunsl demanding
justice, That to fulfil the long standing aspirstion of
tribals of Meghalaya for self-adﬁinistration to remove

e feeling of dqarivétioxu amongét the tribals because of

e century old 1@ inherent ills of our class-bgsed society,

e State of Meghalaya was created in the year 1972 with

e promise of equal opportunity d equal treatment,

t the imny of féte of the gpplicant's case is that,
evien Qfter the lapse of 24 years of its inception, he is
neit ttéated at par with the people similarly situsted with
the other parts of the country and despite hav.mg power
vésted in them by law, the G@vt, is not exercieing that
power to give proper relief to the gpplicant.

6.2000.0..
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6e 2 That cnsequent upon formation of the new

State of Meghalaya xz in 1972 carving out from assanm,

the existing departments of the Govt, of Agsam were
bifurcaeted ard separate departments were created for
MeghalaYa and fr the purpose of recraitment of its own
officers in the state Civil Service and other allied
services, Meghalaya Public Service Commission (MPSCk in
short) was constituted in 1972 itself under the

pwvisions of Chgpter II of Part XIV of the Constitution »
of India vide Gvt, of Meghalaya notification No. PER.136/
72/56 Qated 14.9.72. |

6e3. - That the M, P, S,Co after \about two years i.e. on

27.3-.74 made an advertisement for oombined recrmitment _
of Extra Assista#it Commissioner and Deputy Superintendent
of Police (Dy. S.?. in short) for the sState of Meghalaya.

6. 4. That pursuant to the said advertisement dated

. 27.3.74 Mo Po Se C. cOnducted an interview when the applicant

hgd appeared and was sele€cted for gppointment as a

by._ &P, @nd ultimately he was gppointed in the same post
and posted under the Superintendent of Police, Jaintia

Hills District , Jowai, vide @®vt, notification No, HPL-153/
73/Pte1/14 dated 16.12,75, The gpplicant was subsequen tly
sént for training in the Assam Police Training college ,

- DErganil,eeeeeeses



Déréwn, and on successful oompletion of his training
and the prol?ationary perﬁod, the Govt, posted him as
Dye SSP (D, S B,) Garm Hi.l.is. Tura, vhere he joined on
14,377, |

A oopY of his gopointment letter dated 16.12,75

is anexed as Amexure 'A' to this gpplication.

6.56 That for the purpose of regulatmg the appointment
and condition of service of the person appointed to the
M.P.s., the Govemor of Medhalaya, in exercise of his

power cmnferred under Article 309 of the Constitution

of India, made a rul® namely - the Meghalaya Police

Serv-ice Rules, 1976, whic;h came into effect from 14;12.1976.

6.6  That the applicant states that after having
served in the variou«: cgpacities for about 9 (m.ne)
Yegrs in the junior scale of M,P.S. the applicant was
pm!;ioted into the senior scale of M.P, S, vide Govt.
Notification No.l HPL, 256/85/4(d) dated 28.6.85 and on
promotion as such he was transferred as ?.ad in Command
22d M. L.P, B, , Tura, where he joined on 1.7.85 and
ultimately on 15.10.86 he took charge as Snperintendent
of Police Williamnagar. He is presently posted as
Assistaﬁt Inspecto r- General of Police (A&umistration) v

at...o....
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at shillong,

The gpplicant is substantive in the sState

Police Service ard following are the details of the

postings held by him éuring the )last 20 years,

1.

3.
4,
Se

6.

7
8e
%
lo.

1.
12
13.

14,

Post held,

Dy. S P(RR& DSB) Tura.
By. SP. (city) shillong.
SDPO, Nongpoh,

SY. SP. ', Jowai.

Asstt, Comndt. 1 MLP,
B,, sShillong,

Asstt, Prinsipal P. T, S,,
shillonge.

2 i/Co MLP, Bflo Tura,.
Addl. SeP., Turae
Se Pe Williamn agar,

Commandant 2ad MLP.Bn,,
Tura,

Se Pe INnLil tration, shillon Je 25,189

S P, , East Khasi Hill Se
- Shillong,

aAsstt, 1. G P, (A)
Meghalaya, shillong,

From,
1:4. 3.77
9. 2.78
1.8.80

12.8.83

17.8.83

1.5.85

) l. 7.85
7.10.85,
150100 86.

21187,

5.5.89,

10.7.89,

16.4.92

kutx,

as Annexure - 'B' to the gpplication,

k1
6+ 2,78
1.8.80.
2.8.83,

16.8.83,
105.850

3,6.85,

7.10.85,
15.10.86.
2.11.87,

16.1.89.
2.5,.89,
10.7.89.

16.94.42.

A ®pyY of the notification dated 28.6.85 is sanexed

6.70.....0.
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6674 That ﬂle applicant states that he has an

unblemish service reomrd and achieved various distinctions
including President's Police Medal for meritorious
services, He is also seniommost amongst the MPs, officers
and from the enormous appreciations received by him from
his s*Jp}arior officers, henas a re’asonable belief that he

has an outs}:a'ﬂding reoord in his A, G R, althmughout,

pies of some of the gppreciation letters received
series :
by him are shnexed hereto as Mnexure 'C' ¥mxvwkssx to

this spplication for perusal of the Hon'ble Tribunal,

e - -~ .

6.8, That the goplicant ‘statés that for the purpose

of gppointment into the I,P, S, fmm gmongst the State

Police Service Officers and thmugh other methods under

the Indimipol’:/lce Service (Recruitment) Ruies. 1954, "
following creétion of the state of Meghalaya, the cadre
strength of Assan under the Indigh Police Sexvice (Cadre)
Rules,1954 (in short Cadre Ruleé;) -had to be refixed and the
share of strength between the constituent states in thei

Joint cadre.of Assam, Mecghal aya has been ﬁ.xed as follows,

- which took into effect from 1989

Assam - 56

Meghalaya = 17

6696 'I‘hat‘{,the 73 po‘sts stated above , 34 posts were
fixed to be filled up by pmmotion from the State Police

sem@ LA N B N NN ¥ ¥ 4




sexrvice officers and acoording to the I,P, Se (Fixation

of Cadre strength) Tenth amendment Regulation, 1989, the R
f ratio of promotion posts for Assam @1d Meghalaya are

26:8.

6610 That the applicant states that the Govt., of
India through their letter No., 14015/45/79-2I1S(I) dated
23,7.85 conveyed their gpproval fr rewmgnition of
Meg’x&aya' Civil sService (MCs) as State Civil Service Hor
the purpose of recruitment to the Ias by promotion under

| sub-clause (ii) of Clause (g of Rale 2 of the IAS
(Recruitment) Rules 1954 read vith sub-claise (2 of
-Clause (j) of subaregulation 2 of IAS (Appointment by
pmmotion) Regulation 1955, although the aforesaid rules
does not in any way contemplete that the gpproval of the
G:;vt. of India &x is required, The Govt., of India
therefore did not apply its mind‘ and gpproved the same
although when gppmwval for remgnition of M, P, S. as
fgeder service was sought by the vt, of Meghalaya,

it Al@rified the 1ega.1 position and by giving correct
interpretation of rule 2(j)(ii) of the I,P,S. (zppointment
by promo tion) Regulatibn;lQSS. stated that such recognition
of the Govt, of India is not necessary vide their letter
dated 23.2,90 (annexure — ‘N to the Application).

A OpYeeooeoe
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a opy of the letter dated 23.7.85 is annexed

hereto as amnexare -'D' o this gpplication,

6011, That the aforesaid letter dated 23,7.85
‘recogaising M. G S. .as State Civil Service therefore led
the Gvt, of Meghalava, or for that matter the Joint

' Cadre authority (as would gpear fmm Amnexure - '
letter dated 27.8.87) to believe that similar recognition
in respect of M P, S. would also be required for the
pumpose of promotion to the I,P.S. The Govt, of Meghalaya,
theref re ocontinued to make a zexwkesxxk series of
correspondeices with the Govt. of India for necessary
 appmval in this regard and it is only their letter dated
23, 2,90 by which they clarified the position. The
applicanﬁ therefore oou.ld not sppmach the Hon'ble
Tribunal eariier for bmper rglief.

.6.12. * That the gpplicant states that although many '

of the M. P, S, officers including the gpplicant were eligible
for promotion t the I.P.S. against the vacancies

earinarked for Meghalaya Wing of the Joint Cadre of Assam-
Meghalaya, yet the Govt, of Meghalaya took no steps to
forward their namnes before the selection Committee on the
mistaken belief that the State Folice Service is required

to be recognised as a feeder service by the Govt, of India

~as in the case of MCS as stated above,

6.130000000



6,13,  That for the aforesaid inactibn of the part of
the Govt. of Meghalaya, the vacancies meant to ke filled
up by pmomotion from the M,P,S. officers fixed under the
Cadre Rule, were ukilised by the ’Govt. of Assam and the
spplicant continued to be deprived of his due promotion

to the IPs from 1983 when he was eligible for oonsideration
for promotion., Te Govt, of India, with the concurrence
of the Joint Cadre Aauthority, therefore appointed the x
APS. officers although they had no jurisdiction to make
such a;ﬁpointmeat.

6.14, That the applicant states that Regulation 5 of
the Indian Police Service (Abpointaaqt- by Promotion)
Reguiati.on, 1955 pmovides as follows 3=~

5, Preparation of a list of suitable officers -

1. Each Committee shall ordinarily meet at

in tervais not exceeding one year and prepare a list

of such members 6f the state Police service (emphasis
supplied as are held by them to be suitable for
pmomotion to the service. The number of members of
the state Police Service included in the list shall not
'be more than twice the number of substative vacancies

anticipated in the course of the period of twelve

mnths. ecscee
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_months, commencing frmm the date of preparation of

the 1list, in the post available for them under Rule 9
of the Recruitmeént Rules, or 50 per cent of the

senior posts shown against items 1 and 2 of the

~ Cadre Schedule of each State or group of States,

whichever is greater,

(2 The Committee shall consider for inclusion

- in the said list, the cases of members of the state

Police Service in. the order éf seniority in that
service of a number which is egual to three times

the number referred to in sub-regulation (1).

: vaided_ that such restr'iction_.shall.m.)t apply
in respect of a State where the total number of
eligible officers is leSS than three times the
maximum pemigible size of the gelect list and in
such a case the Comuittee shall consider sl) the
eligible officers

. u ,
Pmvided further that in compdfgting the numbet
sr inclusion in the field considerstion, the number

of officers referred in sub-regulation (3) shall

4be excluded,

, ‘Pv.ided alsb that the Committee shall not

oonsider the cases of a member of the State Police

Service......-
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service unless, én the first day of Jauary of

the yeasr in which it meets he is substantive in the
State Police Sexvice and has completed not less t!_lan
eight years of continuwus service (whether officia-
ting or substantive) in the post of Deputy
Supeximtmdaut of Police or in any other post oi:-

posts declared eqiivalent thereto by the State Govt.

Explanation s - The powers of the state Govt,

under the third proviso to this sub-regulation

shall e exercised in relastion to the members of the
State Civil Service of a oonstituvent State, by the
Govt, 0f that State,

6415, That the applicant states tluét ' State Police
Service' under Clause (ii) of sub-regulation (J) of

% Regulation 2 of the IPS, (Apptt. by Promotion) Regulation
1955 sgtates as HHllows 3~

(5) #&state Police segvice' means -

w(:'i.) - for the puxpese.o.f £illing vacancies in
the Indian Police Service Cadre for the
Union Territories under rule 9 of the
Recruitment Rules, any of the following

services, namely -

(af the Delhi and andaman and Nicobar

Islands police Service ;

(b)COOC".QC

N
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Ga, Daman @@ Diu Police Service;
Pondicherry Police service ;
the Mi=oram Police Sexrvice;

the arunachal Pradesh FPolice Service ;

(ii) in all other cases, the Principal Police

service of a State, a member of which

nomally holds charge of a sub-division of a

district for purpose of pdlice gdninistrgtion

and includes sy other auly constituted

police service functioning in a State which

is dedlared by the state Govt, to e

equivalent thereto,

6,16, That the gpplicant states that *Sstste

Gvemment' under Regulation 2(K) of the IPS. (apptte

by promotion) Regulation 1955 defines as fllows :

(K) State Govt, means s =

- (d)

(i1)

in relation to a State in regpect of

which a separsté Cadre of the service

exists, the Gvt, of such state; and

in relation t» a group of state in
respect of which a Joint Cadre of the

Service is constituted, the Joint
Cslre mthority ; (emphasis supplied);

(i3i) eecavece

¥
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6.17,

15

(iii) in relation to a gmwup of Union
Territories in resgpect of which a
Joint Cadre of the Service is

constitated, the Central Govt,

All other words and expression used in
these regulstions hut not defined shall
have the meaning resp€ctively assigned to
there in the Recruitment Rules.,

That the gpplicant 2 states that Riule 2 and

4 of the All India Services (Joint Cadére) Rules,1972

defines a “oint Cadre authority™ fior the omnstituent

States as Hollows s~

2(a) "oint Cadre authority® mesas the Committee

4.

(b)

of Representatives referred to in rule 4

tConstituent States' means the sStates in

respect of which a Joint Cadre is Hmmed,
Committee of representatives s

(1)  There shall be a Committee
constiting of a representative of each of
the Governments of the Constitu@nt States
o be called the Joint Cadre authority.

(2 The reprgseatative of the Gvemments
of the constituent States may either be

members of an all Indis Service or Ministers

-

in tgeooooo. cese

\Qf
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in the uncll of Ministers of the Constituent
States, as may be gpecified by the Govemments
of the Constituent States.

6.18, That the applicmt states that Rale 5 of the
all India Services (Joint Cadre) Rules,1972 reads as Hllows 3=~

\

-
-

5. Duties gnd function of the Joint Cgdre zuthority.

(1) The Joint Cadre Autl'brity shall). determine
the names of the members of the All Indla services,
who may be required to serve from time to time

in connection with the affalrs of each of the
Constituent states and the period or periods for
which their services shall © available to the .

Govemment,

(2) Where there is a disagreement on any
matter amwng the maabers of the Jaint Cadre
aathority, the matter shall be referred to the

~ Central @vernment I decision and the Gvernments
of the Constituent States shall give effect o

the decision of the Central Government,

6.19. That the qaplica’nt states that from a omnjoint
reading of Regulation 5 and regulstion 2'J) (ii) of the
I.P. 5. (appointment by Promotion) Regulastion,1955, and
rule 2, 4 and 5 of the All Inéia Service Joint Cadre |
Rales, 1972, it would appear that sny member who is

. substantiveeceoecee
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substantive_'i_.n the State Police Service and has completed
8 years of oontinuous service as Deputy Superintendent of
Police 'mu'l'ﬁ_ be entitled for oonsideration for promotion
to the I, P, S . and since the M, Ps Se which is created under
.the Mo P, Se ruies. 1976 has all the ingredients of a State
‘Police Service being the Principal Police Service of the

state, it regqiires no spproval -either of the Govt, of
or

- . India cxe from the State Govts for declaration of the

Mo P8¢ as State Police s§rvice and 1t' aistomati cally

~ .‘becomes the feeder service for promotion to fhe I, PS.
This legal position was clarified by the Govt, of India
in their letter No, I-11013/10/89-l PS-l dated 23, 2,90
(amnexare = 'N*') addressed to the Chief Secretary to the
Govt, of Meghalaya, shillong,

The gpplicant further states that the @eclaration
of the state Gvt.,/Joint Cadre sathority is necessary only
in case o_f ' any other dnly cnstituted Police Service'
in the Stite which are not the Priacipal Police Service
of the State and the Govt, of India's letter No. MHA, 28/
38/64~a15(1iii) dated 5.1.65 provides that a State Govt,
(Joint Cadre suthority) is competent to declare sy daly
oconstituted Police Service in the state as equivalent to
the Principal Police Service of the state for the purpbse
of regulation 2(j) and 2(g) of the I,P, Se (Recruitment)
’Rnlés. 1954, It woulé be pertinént t0 mention here that

under...QOOQQ.
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ander Rule 5(2) of the all India Service (Joint Cadre)

Rales,1972 decision of the Govt, of India is required to

be soucght only in gzse of disagreement on any matter smong

the mewbers of the Joint Cadre authority.

6e 20 That the gpplicant states that the Govt, of

Meghalsya continued to igiore x his case from 1983 and

aid not Hrward the name of the spplicant, to the

s'electioﬁ Committee for oonsideration and was uwnnecessarily

seeking approval of the Govt, of India for recmgnition of

MBS, as Feeder Service for promotion to the IPs, The

detsils of the letters/correspondences made in this regard

bei:weeri-1986 a@na 1992 are given below in seriatim,

6.21.  That on 6e2.86 the asstt, Inspector General

of Police (admn.) Meghalaya, Shillong vide his letter

No, FM/XXVI-9/65 dated 6. 2.86; reguésted the Gvt, of .

Mechalaya to tcke up the matter with the Govt, of India

for recognrition of MPS, as feeder service ﬁor\prqmtign

to the IPS, Similar letter was also written by the I,G,P.

shri H.,S.Chiftar’anjan on 4,6.86 vide his letter No, FN/XXVie

9/77/68 ststing therein that as many as 5 (five) M. P, s. -

officers have already completed 8 yegrs of service,
 Oppies of the letters dated 6,2.86- ma 4,6.86 are

annexed@ hereto as Annexure - "E and *E(1) ' to this

spplication,

60 2200 (R XN R & XN

N



~L4ar-

622  That the G?vt. of Meghalaya vide its letter

No, HPL.7‘6/77/141 gi_ated 27.8.87 ;wanted the views of the
ﬁirector Generzl of Police, Meghalaya, Shillong with
fégard to the manneér in whidch the vacanci‘es of Meghalaya
Wing of the Joint Cadre oI AssamglMeghalaya of the iPS.

so long utilised by the Assam Wing are to be transferred,

The Govte propoéed under serial No, 3 of that proposal that -

3, 5 '(fi;re) pmomo tion vacancies aie to Meghal aya
Wing and currently utilised by the Govt, of Assgn may
be relegsed by the @vte of Assam at the rste of one

- vaCancy per year till such time that the five
vacancies are fully m by Meghalgya Wing,

from the year of remgnition of the MPS., and subject

to the ocondition that the vacancy ceused under Assam

. *  ¥Wing against the promotion quota should be more than

one i,e 1if only one vacancy is caused in a particular
Yéai' the Assam Gvt. need not transfer the only vacancy

to Meghalaya in that particular year,

A mpy of the letter dated 27.8.87 with the pmoposal
annexed thereto are sanexed as snnexure "F" to this

spplication,

6e 234 That the Dy G P. Meghslaya agreed with the
pwposal made by the Gvt, as aforesaid with the modi fication
that instead of the pmposal fOr relegse of one vacaacy

per year by Assam it should ‘one or more than one as may

-

be.....'

’
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be agreed to by the Joint Cadre amithority's This siggestion
of the I, G P, Meghalaya was oommunicated vide A.I.G, (2)
letter No. PM/XXVI=3/79/Vole.III/84 dated 18,9.87,

A mpy of the letter dated 18.9.87 is smnexed
as Annexure - 'G' to this gpplication,

6o 24, 'Jll'lat the spplicant state that si%ice there arose
a feeling of deprivation aa dlscrimingtion among the
minds of genersl tribsls, the question was mooted in the
sté.te Assembly in the Autumn Session of the 1988 state
Assanbiy. but that did not attract attention of either the

Central or the state vt, ad the matter remained unresolved,

6.5, That the Joint Cadre authority however held its
meeting on 20.4.89 snd approved the M,P. S. as Feeder Service
for appointne‘-lt'of the M, P, S, officer to the I,P, S, by
promotion, though such rewmagnition was not necessary in
respect of the M,P, S, officers since the service of spplicant,
in the M, P, Se has already been incorporated under Raule 3(b)

of the Meghalaya Police Service Rule 1976 ad in Principal
Police Service of the state fulfilling the regquirement of

Rale 2(J) (ii) of the Regulation making him eligible for
‘appointment to the I,P.S, under Regulation 5 of the said

Regul ation,

G@py of the extract of the minute of the meeting of
the Joint Cadre anthority, held on 20.4.89 is annexed

as anexure - 'H' W this application,

\

2.260......
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2, 26, That on 15.7.89 the Gvt, of Meghalaya frwarded

a letter dated 12,5.89 fmom the secretary, U,P,S.C. and
requested theé DG P, Meghglays o fumish the information

in respect of the 1975 batch of M. P, S. offivers for placing
the same before the Selection Committee for pmmotion to the
I.Ps Se and further intix'nate'd that the Joint Cadre Authority k
has spproved the M, P, S. as a feeder service for promotion

to the I,P. S,

A copy of the J.%tter dated 15, 7.89 is amnexed as

anexure - 'I' to this application, _

6e 27, 'Th.ﬁt in the meantime the @vt. of Meghalaya vide
its letter No, 9,8,89 to the Govt, of India forwarded
minutes o.f the J, G 2. details of the agreement between Govt,
of Meghalaya and Assam s1d M.P.S. Rule,1976 to the Govt.

of India and feqaésted to approve the.proposal to reocognise

the M, P, S, as Feeder Service for promo tion to i. i’. é.

A @opy of the letter dated 9.8,89 is snnexed as

Amexare - ‘J' to this gpplication,

6¢ 28, That the Gvt, of Meghalaya again on 6.9.89
requested the D, G P. Meghalaya to fumish infomation sought
for for onward transnission to the UPSC. for promotion of

M P, 8, officers to the I.P, S,

A oopy of the letter dated 6.9.89 is snexed s

| Amexure - 'K' to this application,

- 4
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6.29‘. That puxv:sué‘;t to the aﬁo'resaid letters of the
Covtt the A.I.G.(’A)‘ Megbal_aya ib:c?iarded the names of the
applica‘ﬂt’and sh'ri"s. GoMamin, with necessary particulars

to the Govt, The letter further intn':mated that the number
of vacancy in the promption quota of the I?S. Hr Meghalaya

| Wing of the Joint Cadre of Assam-Meghalaya is 8 (eight),

A ompy of the letter dated 17.9.89 is aanexed hereto

as Amexure - ‘'L’ to this gpplicgtion,

6630, | That the applicant states that the Govt, of
Meghalaya again on 31.10.89 requested the Govt, of India
to appmwve the M, P, Se as Feeder Service fOI appointment

to the I, S, This letter has égain halted the process of
his selection in 1989,

*

A copy of the letter dated 31.5.89 is annexed as

Bnexare - 'M' to this application.

6e31e That on 23.,2,90, the Govt, of India, in response
" to the letter dated 31.10.89 of the Govt., of Meghalaya, has
intimated that if the M, P, S, fulfils the condition laid
down in maie 2(J) (ii) of the I.P, S.(zppointment by
Qmmtion) Reguiation , 1955, which defines feeder service
as pzincipél _‘service of the State, it would automatically

beome the feeder service and the recognition of the Govte

of India is not be necessary (emphasis supplied).

A OODYesevee
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A opy of the 1etter}dared 23,2,90 is @gnexed as

rnexare - *N' to this gpplicstion,

6632,  That the @Wvt, of Meghalaya thereafter by an

. spparent misinterpretation of Govt, of India's letter

dated 23, 2,90, issued a notification dQeclaring M,P.S. as
State Police Service under sab-clause (ii) of Clause (g)

of Rule 2 0f I, P S» (Recruitment) Rule 1954 reasd with
sub-clause (ii) of clause (j) of sub-regulation (1) of
Regulation 2 of I, P, S. (Abpointmenf by Promotion)

Regulation, 1955, The notification dated 5.4.90 further
laid ®dvwn temms and ocondition for sharing of vacaat posts for
Még?lalaYa Wing between assam & Meghalaya. '

A wmpy of the notification dated 5.4.90 is amnexed

hereto as annexure - '0' to this spplication,

6¢33, That theu, P, s.C. thereafter by its letter dated
6.8.90 had requested the Govt, of India to intimate them
as to ivhether the Cadre strength between Assgn-Meghalaya

- has been bifurcated @nd also whether a selection Committee

me@eting oould be mnvened in respectx of Meghalagyal Wing
and by sending @ wpy of the aforesaid letter dsted 6.8.90
o the Gajvt. of Meghalaya, and further wanted a self-
contained proposal O cwavening a meeting of the selection
Committee, along with requisit dcuments and upto date CRs,
to be sent t» the Commission,

A CODPYees e
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A Qopy of the letter dated 6,8,90 is annexed

ad annexure - 'P' to this application,

6+34. - That on 24,10,90 the Govt, of Assam vide letter
'No. HMA.51/88/30 had infomed thé Govt. of Meghalaya to
utilise the vacancy of ¥x Sri P.Kar, I.P.S. who retired

with effect from 1.4.90.

A copy of the letter dated 24.10.98 is annexed as

anexure -~ 'Q' to the gpplication,

6435, That the gpplicant states that there were
altogether 7 (seven) vacaicies on a‘nd from 1988 against
the Meghalaya Wing of the IPs, Joint Cadre of Zssame~
Meghalaya, but the @vt, of Méghalaya ook no steps to
forward names of the M, Py S. officers before the selection
Committee and Selection Cimmittee which met during 1989 and
in 1990 oonsidered the cases of the following Asssm Police
-Service(aPsS., in short) officers only who were all juniors
to the applicant in the rank of Dy. S P. and the applicaat
was deprived of his legitimate promotion to the I.P, S,

The said ofi.;icers were subgequently pmomoted to the I, P, S.

on the date as shown below :
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Nanes of the A, P, S, Officers. Appointed Apptt,
- -as Dt,Sp,on. 10 IPS,
I, shri AK.Nath, Dy. SePe,Assam. 1.2.76. 602,90,
2, shri N,M,Dutta, Dy. SP. ASsame. 1le¢2.76. 11.3,91.

'3, ‘shri P,D.GOswami, Dy.Sp,assame 1.2.76, 1e3.91,

6. 36, That ultimately the Selection Committee met on
12,3,91 and omnsidered the case of the applicant for g
promotion to the I, P, S and the following officers
inciluling the applicant were selected , though they were

entitled for pmmotion much earlier -

(1) sri M,s Syiem,
(2 sSri S GMamin,

6437, That in pursmaice of the abresaid selection

by the Selection Committee, the appiicant was pmmoted

to the I,P, S. on 2. 2,92, though he was entitled to be

to be promoted during 1983 on completion of 8 (eight)years
of service as Dy, S.P. with State Cadre.

A copy of the order dated 21,2,92 is anexed gs

amnexure - 'R to this epplication,

6.38. . That the applicant states that the Govt, of
India theréafter by its letter No. 1-11010/17/92-1PS-1
dated 5.10.92 £fixed the year of sllotment 8(eight) aPs,
officers which inCludes the names of the following APS.
officers who were all juniors to the gpplicant in the

State Police Servicev (sPs) Cadre :
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Nane of aPs.officer, Date of Date of Year of
' appointment appointment to  allot-

S e S Pe IXIPS, ment.

l. Sri A.K.Nath,  1.2.76 612,90 1986,

2. Sri NN, Dutta, 162,76 le3491 1986,
3. P. D Goswamie. 1eX2.76. 1e3.91. 1986,

A ®p§ of the letter dated 15.10.94 is snexed as

anexare - 'sS' to this application,

/é.39. That applicant states that since his delayed
pmmotion into the I, P, Se was not attributable to him and it wus

was only becsuse of the laches on the part of the Govt. of
Meghal aya and the inaction of the Govt., of India which
the appoi'n;:ing authority, he was legitimately expecting |
that thex G)V'E. & would act fairly and would either issue
nécessary direction %o oconvene a meeting for review of the
select lists prepared by it from 1983 to 1991 during which
the applicant was eligible for promotion to the iPs. under
its power of review or at least £fix his year of allomen't

in a position earlier to Respondent No., 6 to 8 {xetn—teasy

~ who were promoted to the I, P, S, £fmm the State Cadre of Assan

and are juniors t him as Dy. S P., by giving appropriate
}weigxtage wards fixatiqn of his year of allotment by
relaxing Rale 9 of IPS (Appointment by Promotion) Regulation
1955 or any other rule/regulation deanihg‘ him to be promoted

in oeodoe e
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é:ﬁ.or to 1990 and fix his year of allotmént and seniority
in the gpropriate place before his juniors in exercise
of the power cnnferred on the Cmtral Gavt. under Rule 3
of the All Inéia Serviee (Oondition of Sewice-Residuary

- matters) Rules 1980 since it is a Case of undue hardship

| A to the applicaﬂt. But the @vt., had treated his case very

" unfairly and unreasonably and by its letter No,1-15016/37/
9 2.IPS~I dated 10.8.93 fixed his year of allotment in the
year i98‘7 under Rale 3(ii) of the I,P, Ss (Reralation 6f
Seniority) Rules, 1968 by calculating the weightage from
1992 in & wjust and undalr manner and consequently he
was made junior to the private respondents in the
gradation liste - ‘ | ol -

A opy of the letter dated 10.8.93 and a copyk of the
seniority list are awmexed as Annexure - ‘T and 'T-1'

to this gpplication

6440, That the gpplicant states that the selection
Committee, which met on 1983 (21.,1283), 1984, 1985 ‘
(30412.85), 1986 (30.12.86), 1987 (17.12.87), 1988
 (29.12.88 and 30,12.88), 1989% 1990 and 1991 (22.3.91)
did not oonsider the case of the gpplicant even when he
was entitled to be onsidered under Regulation 5 of the
I.Pe s; (appointment by Promotion) Regulation, 1955 and as
such the ghove selection were done improperiy being done

in violatioNeecseooss:



in violation of the above regulation. The @pliéant
therefore is entitled to be cmnsidered in those selection
though a review and antidate his gppointment in the year
fipst he is Hund suitable from 1983 to 1991l. The
‘gpplicant deems it proper to mention here that in a case .
giled by shri HiL.Dev, I.P.S., SB/AC.B, Assam, in Osds -
No, 83/94 before this Hon'ble Tribunal, the Hon'ble Court
was pleased to hold that the spplicant shri Dev should be
deemed to have bee'a inéluded in the select list of 1983
‘when his name was not included in that year because of
- some adverse remarks in his A, C.Rs. which were later on
enpmged.l As S.LeP, was however tzken before the Hon'ble
Supreme Oourt: against this decisionx of the Hon'ble
Tribunal and the Hon'ble Supreme Court, by modifying the
. order passed by the Hon'ble Tribunal, directed the Gvt,
to reconsider the case of the gpplicent shri Dev by
oconvenging '; review selection Committee meeting for the
year 1983 1d in complisnce with the shove direction the
U.P.S..C.' conducted a revlew of the aboye' selgction and
the Committee having formed him suitsble selected him and
ultimately GQvt, aitedated his gppointment from 1992 to
1984 in the Joint Cadre oZ Aésan-Meghalaya vide Govt.
of India's Notification No. HMA. 250/94/129 dated 29,5.96.
 The gpplicant therefore states that the Govt. has power
to review the selection made during 1983 to 1991 and

he 1Seevescccse
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he is entitled for a similar direction frm the Hon'ble
 Court, axmxxxixaxwikan

‘The applicant further sta;tes that since the Govt, of
India's letter dated 23,7.85 (anexure - *D') recognising
M, 8. Co as State Civ11'Se:viée' wmnfused everybody and the
 Govt. of Meghalaya also gave out that such remgnition is
necessary in case of M. Po S, which is in peri-meteriz with
the M.G 5., the gpplicant culd not sppmach the Hon'ble
Tribunal eaxiier snd had to walt for a specific order
from the Gvt.of Indla,

4 opy of the order dated 29.5.96 is snexed hereto
as amnexare T-2 to this gpplication,

6.41, That the gpplicaat states that he has a right

to be mnsidered for promotion to I.P» S, in the 1983
199] select list and because of the inaction on the part
of the Mvyte fhose respondents were placed Zove the -
applicant in the seniority list resulting total miscarriage
of justice, His right to career advancement is therefore
put in jeopardy since with 1987 as his year of allotment,
he car at best x;eﬁ.re as Selection Grade I,PsS., whilg the
Respondent No, 6 to 17 would soore a march over him and
rise wpto the rank of I. &P, if not D, G P, in the |

Assan-Meghalaya Joint Cadre.

6.42, That the gpplicant states that Rule 3 of the
Al)l India Services (Condition of service - Residuary
Matters) Rules 1960 pmvides as llows ¥

3....'..
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3. Power t relax rules g d regulation in

certain cases ;= Where the Central Govt, is

. satisfied that the operation of -

(i) @y rule made or deemed to have been made

under the All India Service act, 1951
(6) of 1951), or
(ii) sy regulztion made Wder any such rale,
' regulating the condition of service of

personx sppointed to an All India Service

ourses under hardship in @y particular

case, it may, by order, dispense with or

relax

the requiremments of that rule or regulstion,

s the caseé may be, to such extent ana subject

to such exception and ondition as it may

sonsider necessary necessary r dealing

the case in a just and equitsble manner,

with

That when a question amse regarding the extent

of the powers vested in the Govt, under rule 3 of the aIs

(Condition of Service - Residuary Matters) Rules, 1960, to

deal with the cases inwlving relaxation of rules gnd

regulation, the Govt., of Indiavide M.H, A, letter No, 30/1/

63-2Is (11) dated 1.1.66 have held that -

(a) uNAuCrecoee
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(2 unaue hardship signifies v reseen or
unmérited hardship to an extent not contemplated
when the rule was framed and does not cover
any ordinary hardship or inconvenience which

nomally arises,

(b) - the relaxétion should engble the case o be
o 'dea.lt with in a just and equitsble manner and

not on grounds of compassion however justified

and

()  the benefit to be conferred in relaxation of
any rale or rules mxfmrxe’ must be of a nature
slremdy pmvided for in the rules; Govt, are
not empowered by this rale to omnfer benefits

which are not ocontemplated in the rules,

6.44. That the gpplicaat states that the Covt, failed to
oonsider his case r promotion even after the Gvt.of
India clerified that no sppwval Hr rewmgnition of MPS, as
feeder service to IPS, was required (vide their letter dated
M- AMnexure -~ 'N') and as a result of this inaction
on the pmrt of the G®vt, of Megh'alaya,‘ the Respondent No, 6
to 8 who azre junior to the gpplicant gt selected and by
virtue of their egrlier selection as such and aonseaquent

promotion pursuant % that, they got 1986 as their year

°f>'oooo L E R R W N
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of allotment wder rule 3(ii) of the seniority rules,1988.
The applicant would have got earlier than that had his case

been considered in due time, Since his non selection

for promotion to the I, P. S, as aforesasid is directly

attributable to the @v t, and not the applicant it would

have been fair and just on the part of the Govt, of Indig

to act equitably and pass necessary orders that k& the
promotion order which he got during 1992 (annexure ~B)
should be deemed t kave been made' prior to 1990 to place
his positjon above Respondent No. 6 to 17 in the inter-s®
seniority pOsition to meet the ends of justice, The Govt,
théreﬁore in the altemative should convene a selection

- Committee meeting of the select list prepared @iring 1983

to 1991 =0 as o place him above the private respondents in
the senioXity position or give more weightage by relacing.

_the sppropriate mlé for fixation of his year of allotment

prior to those respondents,

6.45.  That since Rale 3(11) (Q of the I.P,s. *Regulation

of Seniority) Rales, 1988 provides that the weightage

mmtionedoooooo
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mentioned in sub=clause (6)of the sald rule shall be

calculated with effect fmm the year in which as officer

is gppointed to the service #d since under the Regulation
9(1) pf‘the I, P, Se (23ppointment by Promotion) Regulation,
1955, sn officer cmnot be sppointed to the service unless
his nare gppeared in the 'se.lect list for the time being in
force, justice and equity demands that the requirement to
remain in the .'sélect list fior the time being in force!

. gppearing in the sal@ rule fOr promotion to IPS., should be
 dispensed with and/or relaxed retmspectively so that the

applic ant may be deemed to be pmmoted prior to 1990 select
list for the ends of justice, eqity and fair plasy to keep
the name of the gpplicant above the Respondent N 0. 6 to 17
who are' all juniors t the gpplicant, if a review of the

earlier select list cannot be made.

Relevant pmwovision under Rale 9 of the Indian Police
service (appointment by Prmomotion) Regulation, 1955 is
extracted below s ‘ ‘

-

9.  appointments to the service from the select list.

(1) | pmointment of members of the sState Police
Service to the services shall be made by the
Central Gvemment on the recommendations of the
state Gvt, in the order in which the names of members )
of the state Police Service gppear in the select list
Hr the time bkeing in force,

6.48 [ X XX N
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6646, That the gpplicant therefore filed representation
on 29.3.94 to the Govt, of Meghalaya thmugh the Director
General of Police, Meghalaya, to take up the matter with
the Mvt, 61‘ India to review the order of his year of x
allotment, The D, G P. Meghalaya, vide his letter dated

' 19.5.94 by forwarding the said representstion gave the

details of the circumstances under which, the gpplicant's
selection Hor promotion into the IPS, was omnsidered Hetker
than 2, Ps Se officers shri A K.Nath and others to justify

the hardship caused to M, P, Se officers as stated above,

" Copies of the representation dated 29.3.94 along with
the forwarding letter dated 19.5.94 are annexed as

Annexures ~ 'U' a#d 'V' to this epplication,

6e47e That the @vt, of Meghalaya, thereafter, again
requested the Govt. of India vide letter dated 15.7.94 to
oonsider the gases favouradlly - but the said request was

not oonsidered till t-Gaye

A mopy of the letter datea 15.7.94 is annexed as
Amnexure - A" to this application,

6.48, That the gpplicant thereafter apprmached the
Govt, of Meghalaya a number of times but the éovt. only

gave out that his case has been taking up with the Govt,

-
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‘of India and in fact, the G@vt, of Meghalaya vide its

jetter No. HPL,16/90/Pt/42 dated 18,5.95 requested the
Union Home Ministry to convey necessary @rders to that
effects The gpplicant with the hope so given by the
Govt. of Meghalaya @ d not appmach the Hon'ble Trikunal

‘g0 long,

A copy of the letter dated 18,5.95 is amnexed

 as zanexure - ‘X' to this application.

6+49. That the gpplicant states that even after the

lapse of an year the Govt, of Indig did not pass any

order with regsrd to his fixation of year of allotment, but
in the measntime on 27.7.95 oonfimmed the applicmt in the
IPS allocating him to the cadre of Meghalaya.

A oopy of the order dated 27.7.95 is annexed as

Annexure - 'Y' to this application,

7.,  GROUNDS,

Tele For thet the Gvt. x acted illegally in not
forwarding the namre of the gpplicaat before the sSelection
Committee of the Joint Cadre of Assan-Meghalaya during

1983 to 1991 particularly during 1989 when the Joint Cadre
authority itself gpproved M. Pe Se as feeder service for

pomotion to I.P.Se (Annexure - H) and also during 1990

Whe\ tl‘eoonoooo
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when the Govt, of India had also clarified that no

remgnition by the Gvtt of India is necessary (annexure - 'NY)
and as such promoting him in 1992 and mnsequently Eixing

his year of allotment in 1987 allowing his junior officers

in State Police Service to supersede and/or g ahead of

him in inter-se seniority position is a gmwss miscarriage

of justice and as such the applicant is entitled legally

t be promoted retrospectively to fix his year of sllotment
prior to Respondent No, 6 to 13

To 26 For that the gpplicant being a victim of the
administrative lapses resulting fixation of his year of
allotment to IPS. later than his juniors and there being g
power vested on the Govt. to releave the gpplicant from
the undue hardship caused to him because of the regur

0% a rule, by making apprpriate relazation thereto,
fixation of hig year of allotment in 1987 as against 1986
to his junior was wfair, unreasonable, irrational snd
against the principle of equity #1d justice and fair. play

in- action,
7e3e For that the nght to equal opportunity in public
employme'xt guaranteed under Article 16 of the Constitution

of India also carries with it the right to one's career

advancement.vee s
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| advancement, and as such fimstion of the year of

allotment of the gpplicant later than his juniors fHor

him of the right guaranteed under aArticle 14 angd 16

|
ll reasons di::ﬁ%cti.y attributsble to them amounts to depriving
| |
| of the Constitution of India.

y For that the facts and circamstaices of the

_spplicant's case being squarely cavered by the pmvisions
of Rule 3 of the All India Services (Conditions of Service -
Residiary matters) Rules 1960 @& the decision of the Gov t,
l.1.66 inwmmorated below that mile the Respondent Govt,
should have acted fairly and granted the relief to the

apPlicant to safeguard his chanc e of moving on the
promotional ladder,

|

|

l

|

|

|

| |

1 | of India vide M.H. A, letter No, 30/1/63-2AIS(11) dated
|

|

|

l

I

‘ 706.

Por that, the settied principle keing that no

‘ mle or order which is meant to benefit eﬁployees should
nomally be construed in such a mawner as to work hgrdship
and injustice specially when its operation is automatic
ad if any injustice arises owing to a cause attributable
to the Govt, itself, then the primazy dity of the Govt,
or other authority &x is to' resolve it in such a maaner

that it may awid gy loss to one without_ giving unédae

adva’ntagex.. ecens,
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advantage to other, But mntrary o abw e, the Govt,

. oonstrued the relevant rules @nd regulations in a mamer
prejudicigl to the interest of the spplicant and giving
e advantage to the members of the APS who are all
juniors to him, The order dated 10.8.,93 fixing his
seniority is therefore not tensble in law and is liable

to be reviewed to give pmper benefit to the applicant,

TeTe For that equity, jystice and public interest
demanded that the Gvt., ought o have releaved the
applicant fmm the frustration and dissppointment emanating
fmm aww unforeseen and unpredactabl e situation beyond

his x contmwl by relaxing applicastion of Rile 9 retrmspect-
ively and/or any other ruie which is causing undue hardship
in his case since no rale can b oonstrued to be so
exhaustive 0 as to defeagt the very object aimed at by

the rule itself namely efficiency in public administration
and to exxekki®%x ensure that the rules for promotional
channel has been pmvided, but the Govt, without gpplication
of its mind went strict into the mle causing inequity,
injusi;iée, dissppointment, frustration and hegrt-bumm of
the gpplicant,

8. Details of the remedies exhgisted,

The applicant declares that there is no remedy in
the serivice rle and the Hon'ble Tribunal is the

Only.. eav e e

\
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only remedy available o the lapplicant. Howevyer

a1 spplication against the order dated 29.3.94 has
reen filed by the applicant, Which has not been
respondended, The éaid representation was forwarded

‘o the val:.v cf India vide Gvt, of Meghalaya's

letter dated 5.7.94.,

Matter not pending with_any other Court,
The applicant declares that the instant matter

is not been tzken to any other oourt of lawe

Relief soudht.

f} To declare that the applicant is deamed to be
' selected in the seléct list prepared by the
selection dommitteé prior to 1990 so as % ¢t his
epmpriate year of allotment and seniority ‘

prior to Regpondent No, 6 to 17,
- QR -

) A direction to theé Regpondent No,J to 5

for review and cwnsider the case of the gpplicant
for inclusion of his name in the Select lists
prepared from 1983 to 1991 ancd £fix appmwpriate
vear of allotment asnd seniority into the

epplicant' s IPS Cadre,

0&.0.‘.0

Az
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OR

*

‘to direct the Respon'de'xt No,l to 5
to relax or dispense mth the gppmpriate
iule/regul ation as may be required in
exercise of the power conferred on the

| 'Ceatfal Govt, urider Rule 3 of the all
In‘dia Service (andition of service -

| Residuary Matter) Rules 1960 to fix the
applicant's app‘mpri ate year of allotment

ané seniority prior t 1986,
o 2N D

2 To pass any other order/orders as to the

Hon'ble Tribunal maj ‘Geem fit aad proper.

1l. Interim order if say prayed s

i) Ifin the meéantime the Respondent No, 6 to 1§
,ére'- promoted to a higher fa‘nk. the pmmotion
shall ke subject to the result of the original .
epplication filed by the epplicant,

ii) Pendency of thg apzﬁlicéztioza may not be a bar for
the‘Respondmt No.I t0 5 to oonsider the prayers

he made in his gppiication,

12'.......
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Particulars of postal order in respect of
the applicgtion_ fee, |

Bostai O yder No, - g-’ oq., 346038
Dgte .= | }+6:96

Igsued from | - OUnban po
Payable at - Gpo. Cunelal

List of BEnclogure, -

Docunent s No, to shown in Index,

VERIFICATION,
shri Maitty Swrd Syiem, IPS,, Assistant Inspector
of Police (adm,) Meghalaya. shillong, d hereby

that the cmhtents of paragraphi\s s, 't 15¢. ‘10,35
¢ 45 71 @A 354:3€,6'39 ¢4
rae to my knowledge and those made in paragraphs €2 i5¢. '34

L 4 FANGS4
b, 640 qare true ZO my information derived from the

d snd the rest sre my humble submission and I sign
Verification on the - { 2 W day of Ju ., 1996
at Guwehatin Swud W
!
?Ztureo S "
AITT\ Swoﬂb \,'E
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r o AS COVERIMENT OF M0 il AT A :
o HONE, DERARLHFHT
ORDERS_P_T1if: (OVIRIOR
IOTIFICAT IO

Dated Shillong, the 16th December, 1975.

Ho HFL~153/73/Pt.1/14~- In pursuance of the recommendation of the “HMeghalaya Fublic
Service Commission, the following persons are appointed temporari]}y/ as Deity

- fuperintendents of Police in the scale of pay of k. 50U-35-745~0- 5-'-1625:!3‘-—40—
12?’35/ - p.m. plus other slloviunces as adniniccille wider the rules with effect
from the date of taking over cherge ard until furthicr orders wd arz posted to

the Station noted against each:- ﬁ/.c.c ¢ of r.rostiﬁq

1. Shri Errol Christopher Majaw, - Office of the 3.0, Garo l'i;ll:-, i‘ur;..
2. Shri Maitty Sword Syiem, - Ofiice of tha SeFe, Jaintia MHils, Joimui,.
3. Shri Skylance G. Momin, ~ Office of the 5.F,, iMhasi Hills, Shillong,

s :J.,/;,-ﬁt Lo~

1%

Secretary to the fovermant of Hechalaya ,
Home Depuminant,

Hewo Jio HPL~153/73/Pb.I/14~A,  Dated Shillong, the 16 th Docember, 1975,

Copy forwarded to :-
1) The Superintendert, Govt. Press, He
Meghalaye Cazette. He is roquested
copies of the Notification,
‘he Accountant General, Meghalaya, Addl. M. 8. Tudlding, Shillong=793001,
Ihe Inspector General of Folice, i whalaya, Sldliony for information and
further necessary action, This has = reference to his 11/0 Ho. 11i/XVIII-8/31,
dated 5-9-75 and letter "o FM/XVII-8/37, dated 22-10-75,
) The Deputy Commissioncr .,Khasi Hills, 8ldillong/Jaintia iHils,Jovai/daro TH1ls ,Tura,
} The Superinteridents of Police , Khasi Hills,Shillong/Jaintig 15113, Jovai/

halaya,Shillong for publication in the

2
to supply this Deptt, with 10(ten) spare

ASSIRAV)
N

Garo Hills,Tura, :
6) The Deputy Conmissioner(Supply), Khasi lHlls ySlillory: for favour of release
of Shri Errol Christopher Maj av, Inspector of Supuly.
7) The Direcctor of Agricuvlture,lieghalava ;Shillong for favour of reicase of
Shri Majtty Sword Syiem, Statistical Oificor,
8) The District Fomily Planning Burcsu Off icer, Goro Mills, Tura for favour of
relcase of Shri Skylance G.lMomin, District Family Flaimirg Information Officer. Y. °

) The Secretary to the Goverror of iegholaya, Shillovs, i
10) The Private Secretary 4o the Chief Minigter, toghaliyo,Shillong, _ ' '
11) AL Private Secretarics/Personal Asztts, to Mimisters ond Midsters of State,

12
13) The Secretary to the Covb.of Meghulaya, Supnly Depbi/Asriculture Deptt. and

Health &F.P.Deptt. for informstion -z niceszary acltion,
Perasonsl Tiles.

)

)

) The Privatd Secrctary to the Chiof Secretery to the Govt. of Meghelaya,
) Shri Errol Christopher Mzjaw, Iission Conpownd

i, § for infarmuation and
Yawkhar, P.0.Shillong-2, Lhasi Hills Digtrict. { nezessery sction. Thoey

157 Shrd Maitty Sword Syiem, Rialsamthiah, 1 oare roquested to report
Hawkhar, P.0.Shillong-1, Khasi Hills Digtrict. { tor tuty irmediately to the
17) Shri. Skyl:zice Golomin, District Fomily Plecuring § Supdts of Police oi tho
Bureau, P.0.,Tura, Garo Hills District’ : J districts concerned.,

Iy ordsr ete.,

e
{QMk'g;”b‘ .
Under Socvatary to tho to?%r ;ﬁéntwcfillieglmlaya ,
Jiomz (Police) Departmeis,.
——— e

TeERD (ot bned ey,

AowT . 75,
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- GOVERNMENT OF: MEGHALAYA
HOME (POLICE) DEPARTMENT

' ORDERS. BY .THE GOVERIOR N

. ___",ij\li

‘-n—a———-—-

' o "L ‘ Dated Shillong, theaQBth Jvne, 1985.4-
NO.HPL.256/85/4 =. shri W.R.Marbaniang, IPS, Commandant, 2nd MLP Bn,
S Y pyra 48 transferred ‘and posted until further
orderg as Superintendent _of Polige, West ‘Garo
Hills, Tura, vide: Shri A.Pradhan, IPS ;

E ~tran§ferred. . SN N - .
NO.HPL 256/85/4(a) ~0n relief, Shri A.Pradhan,IPS, Superintendent of
: Police,’ west Garo Hills, Tura:is transferred and
? . .+ .. posted-as‘'Principal, Police; Training. School,
Lo ’ . .Shillong wvige:shri. B.K.Dey,. IPS,..whose ‘services
' are being placed at the disposal of: Education,
Youth & Sports Department. o

NQ.HPL.ZSS/BS/ﬁ(b)-‘The services of Shii By K.Dey, IPS, Principal,
Police Training-School; shilléng are placed at the
; disposal of Education, Youth & Sports Department
| - : A‘A:;for appointment as Dimrector of Sports,Meghalaya
’ S . with effect from the date of handing over
I

_ .;‘cha.rge.'--- ‘ SR ‘
NO HPL 256/35/4(6)~'Shr1 A.K.Mathur, IPS, Additional Superintendent
et -, 'Of Police, Wesf Garo" Hills, Tura who was also .

':“ allowed to functicn as. 2nd-in~-Command, 2nd MLP
‘T Brig,Tura’is’

,,,,, transferred and posted as Commandant;
2nd MLP Bn,.; Tura vice Shri W. .Marbaniang,IPS,
. transferred,. ‘ :

l ~ : . -
O°H3L'256/85/4(d)7 shri M,s, Sylem, MPS, Assistant Principal,Police
'[ ' _Training School,; shillong is promoted to the

v Senior ‘Scale of the. M.P,S. and on promotion he is

transferred and posted as 2nd in-Command, 2nd.MLP
Bne., Tura vice Shri A.K.Mathur, IPS.~ : «

~

. . B» NQNGKW RIH,
j' -UNDER SECY,TO THE GOvVT ,OF MEGHALAYA,
, _ HOME - (POLICE) DEDARTMENT,
Memo NOJHPL.256/85/4=A Dated shillong, the 28th  gune) 1985,
Copy forwarded to:- . = . ‘
J. The Special Becretary to the Governor of Meghalaya, Shillong.
Am The P.F.3, to Chief Minister,. Meghalaya, Shillong.

~3. The P.S. to Minister, Home etc., Meghalaya, Shil]ong.
4, The ‘Special As51stant to Chief Secretary, Meghalaya,Shillong:

LTI LY T Y 2%

: . ‘ o contq,d,. oee 02/-

S ST , f’“ R”‘T
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AP -gZu-

1,

5. The Inspector General Oof . Police, Meghalaya, Shillong.
'6 The Accountant - General(ACCObuts/ udit) Megholaya, Shillong. v
7 The Under Secy.to the Govt.of Indla, Ministyr of Home Affalrs,

: ' ~New.Delhi ~ 110 001,

. 8 *The Under Secretary to the Govt.of Assam, Home (A) Departmentf
' . Dispur. ‘ . \
9. a11 Supenintendents of Police, Meghalaya. . : l
10¢ The Commandant, 1st M.L.P.Bn., Meghalaya.Shillong.
Jld» The Commandant, an MoDoPan., mura :{ =,.l:..
12 The Prlncipal, Police Tralnlng School, Shillong.
13, The ‘Director of, Printing & - Stqtionery,‘Shillong for publication
in the’ Gazette," ~ S Gy i
6/;4f///The Officers concerned.' "; . ;:”“,1 L e g |
T A R B e
15 Personal files/Cuard file. ea,?z-‘ VTR
f By o;der etc,,
: N na
. L. ' .:..‘x‘_vl l : : LA AR A j‘rr'.‘ :‘."b:
| 3 o

9l

‘l/zg&f/ /zymdu:.:& / 7 S)

,,,,,

'phae;j;§§z£;o the GOvteof Meghalaya,
SRR £ < %oo-ooo : ) '
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_of Shrl H.0e Sylein, M, Dy.sed.
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SN
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ShI‘i B.S.Baber ,IE ’

pirector Genl.and INSPECTOR GENERAL OF POLICE
: MEGHALAYA

SHILLONG

| o , | . 22nd April,1985.
D.O.Nb“¥%Yleiﬁf53L‘*1]“P3q& Th&H;“””“““P”“”IN?”?nJQB

Dear Syiem,

I am very glad to notice that jour
performance at the 5th Training of Trainees
Course at the National Police Academy from
4.2.1985 to 2.3.1985 was very good. p

Please keep it up.

Yours sincerely,

5t .
( B.S.BAEER ) .
'4;1w

v ’
shri M.S.Syiem,iPS, .

- Assistant Principal, . ~
“Police Training School,
Meghalaya,Shillong.
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ANN.‘:XURL ~C A\\

SHRI M.I.S. IYER,I.P. s.,

DIRECTOR G=iiERAL o?\
AND

INSPECTOE GENERAL CF 7Ot ’E
MEGHALAYA, SHLLONG

........................

}ll oleon hvﬂ‘?’

The Shillong District Police went through

a trying time for‘more than 2 month in tackling the

'situation vhich arose after the disturbances vhich

occured in Shillong on 26th May,1989. This situation
lasted for more than a month and required deep dedica-
tion to duty and continueus hard work by officers like
you. I am happy to place on record my deep appreciation
of the excellent work put in by you, thanksto vhich

the Superintendent of Police,Shillong could tackle the

situation arising from agitatibnal programme launched

by some student factions effectively. My appreciation

may also please be passed on to your subordinate

officers and men. ' v <

( M.1.S. IYER)Y

Shri M.S. Syiem, M.P.S.
Superintendent of Police,(City),

Meghalaya, Shillong. P |
| “\“‘(Lgv

T 'A"\ i
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N Dhthe. 770005

v - .
F.No.23-CA(11)/96 | Q o a\ﬁfJanua.ry, 1996
o, - . ‘ /

The Secretary to the

Government of Meghalaya, ‘: ’U?\b\

CONF | DENT 1AL/ IMVEDIATE

Home (Police) Deptt.,
SHILLONG. '

Subject:~-AWARD OF POLICE MEDAL FOR NERIfORIOUS SERVICE ON THE OCCASION OF
REPUBLIC DAY, 1996. ' .

.

4Slr, ’

1 am‘directed to say that the President has approved the award of
the following medal on the occasion of Republic Day, 1996 :~

POLICE MEDAL FOR MERITORIOUS SERVICE

SHRI PRBV S INCH

DY. 1 G OF POLICE
. CID, SHILLONG

MEGHALAYA

SHRI M.S. SYIBV
AlG OF POLICE
SHILLONG
MEGHALAYA

. SHRI M.M. DHAR |
ﬁ%& DY. SUPDT. OF POLICE 3
1A © ASSTT. COVDT., 2ND MLP BN o
M- COERACRE - - : e

 MEGHALAYA - :

2. An announcement to this effect will be made in the morning

newspapers of the 26th January, 1996 and the award will be notified in the
Cazette of India on Saturday the 10th February, 1996,

3. Similar intimation has been sent to the Secretary to' the Governor
of Meghalaya, Raj Bhavan, Shillong. '

L ‘ Please acknowledge receipt.

Yours faithfully, °

et RS~

(G.B. Pradhan)
DIRECTOR

- —

Pl Qo
g?Ftk\th»L N
ﬂ»..lﬂ‘("‘f‘-

‘Copy to Ministry of Hame Affairs, New Delhi.
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' No,14015/45/79-AIS (I) Lo
Govt.of India,Ministry of Personnel & Training,
Admv,Reforms and Public Grievances and rension
(Deptt,of Personnel & Training).

|
f

""lNew Delhi,the 23rd July,1985.

) To The Chic¢f Sccretary to the Govt;bf Meghalaya,
Shillong, o Lo

B vy S i

Sub : Meghalaya Civil Sarviequpproval~aé State Civiﬁ'SerVieew
for purposes of I.A.S,(Recruitment)Rules,1954 and I.AS.
' (Appointment by Promotion) Regulations,1955.

A e

: Sir , : - .
s ' ' I am directed to say that the proposal of the Govt,of = -
o Meghalaya for recognition of the M.C.S. as a State Civil Service ,
for the purposes of recruitment to the IAS in texmS of the provi- o
sions of the IAS (Recruitment)Rulcs,1954 and the IAS (Appointment by '
_ Promotion)Regulations,1955 has been considexed,The Joint Cadre i
' Authority of the Assam 4nd-Meghalaya joint cadre of IAS ‘had recom- .
' mended approval of the M.C.S, as a State Civil Service,They had

also proposed that the Govermments of Assam and Meghalaya may. N

jointly arrive at-a decision on matters connected with the recogni=

tion of the M,C,S.The Govts of Assam and Meghalaya have,after cone=
' sultations with each other and with the Govt,of India informed
i that the connected issues have been decided to be settled in the
: following mannex, . TR

1. All the A.C.S.officers serving in Meghalaya shall be absorbed
. in the Meghalaya Civil Service, . ‘

2; The promotion quota of the joint cadre will be apportione@ peté
ween the two States in proportion to the  senior duty posts in
the respective Wings from time to time, R

3. The future vacancies in promotion quota in-each of the two
wings will be filled by promotion from among the respective
State Civil Service officers, ‘ . . ‘

PN S P

.
1
1.

M’
4 ek, .} ka-

4, 'The five promotion vacancies due to the Meghalaya Wing,and
currently utilised by the Govt,of Assam will be released by . i
that Govt, at the rate of one per year, bqgihning from 1985, - .

5, If any promoted officer, as mutually agreéd to between the
two Govermments,is to be transférred from '‘Assam to Meghalaya
during 1985~1989, such officer will be adjusted against the
five promotion vacancies to be released in favour of Meghalaya.

6, If any officer promoted to the IAS from A.C,S,or from M,C.S,, .
is transferred from Meghalaya to Assam or from Assam to
Meghalaya,then Meghalaya or Assdm, will take in exchange another

ot - promoted officer from the other State or as mutually agreed to,

7. In coursc of next five ycars,commcncing from 1985 if any none=
State Civil Service officer of the Govt,of Meghalaya is appols
/against intcd to IAS in the Meghalaya Whng; the same would be adjusted/
the five promotion posts to be released in favour of Meghalaya

Wing f£rom 1985 onwards, o

2. In view of the above,I am directed to convey the approval
of the Govt.of India,under sub~clause (1i)of Clause (g)of Rule 2 of
the IAS (Recruitment)Rules,1954,read with subsclause (2)of. Clause (j)
of sub~requlation(l)of Regulation 2 of the IAS (Appointment by
Promotion)Regulations, 1955 to the Mcghalaya State Civil Service
as a "State Civil Service" for the purposes of recruitment go the

7"‘1 VAR s s on? e S

B .‘ . "
RS P

YTy,

23w
Ralidi )

Indian Administrative Service, \ _ig

. \ - i..-

Yours f?ithfully, P e
' _ : sa/% e o © 15"
ﬁ : - o ( BABU JACOB) T |
: L Director., - ./_‘\f“’g‘fha,;; ‘
- S ‘ .\ Lo s !cg%‘
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OrrICE O Tdk INFECT®R GE AL OF POLILL:M&GHAL YA: HILLO!G.

Le ‘ter No. FM/XXVI-9/65 Shillong,the ( 9 February 198‘?/.
&

From
: Shri Q. Prpsad I,P.%, :
Assistant Inspector General of !’pl-ice (AMdan),

‘eghalaya, Shill ME-

The “pecial Secretary to the Gom..of Meghalaya,
Home (Police) Departeent,Shillong. A

To

Subject = M,P,S. AC FEEDEE EEiVICE FGi I.PeSe

fr
' As ddrected, I am to state that as at present, only

AePef, 15 rocorniced as feeder service for the purposes of I.P.S.-
(Appointment by promction). Regulation 1995, /fter creation of the
Stgte of Meghalaya)' Government have creeted M.P.S, with effect from
the year 1976, The first batch of officers recruited wnder M.P.S,
have alrealy completed more than 3 vears of service in tne cadre.
@nd hence, many of them way be eligible for inclurion in the Select
List for I.F.f. However, this shall obviously require M.P.S. to be
recogniced as feeder service at par wiih A.P.S. for the purposes
of above mentioned Reguleticr. Here, 1t may be pointed out that as
al present we do not have any $.P.S, Officers from Meghalaya on the
Select List. Tne vacancy caused djue to retirement of Shri J.C.
Mawrch, 1s also likely to he utilised by Arsam Wing of the joint
cadre for Feﬂi up the guota of JS.P.S. Officers, unless steps are
1mmediately taken %o got M.P.S. recognized if'or the above purpose.,

In the circumstances, it is reqguested that imnediate
steps may Le taken te move CGoverrment of India for fetting K.?.S,

..0

recognised as feeder service. e

Yours faithfully, -
B ol

Afsittant Inzrector Ceneral of Pclice (Admn),
éﬂ, ‘Bghalaya, Shillong.

//
( Copy to file ¥o. ‘}Z/)&Alk—S/ci' 76 < M.P.S., hules for record ).

L]
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OFFICE OF THE DIKEGTOR GENCKAL OF POLICK:MEGHALAYAs
SHILLONG

4

:OOO /[ ‘ i
NO. n/xv1-9/77/68, Dated Shillong, the &~ June,1986.‘ |

Froms- ¥
shri H,S Lhittaranjan,IPS, .«
Inspector General of Police,(Adm.)]}
}mggalaya,Shillongv

TO:—-

The Secretary,
Home (Police) Department,
Govt. of Meghalaya,Shillong.

Subject:~ HaP,S. A5 FEED:R SERVIUE FOR I.P.S.

References~ This office letter No JFM/XXVI-9/65
dated 6th February, 1986,

R .
I am directed to invite yowr kind
attention to the above cited reference and to

‘request that imrediate steps may be_taken to

move Government of India for gettingM.P.S,
recognised as Feeder Service to the 1.P.S. It
may be mentioned that as many as 5(five) M.P.S,
Officers have completed 8(eight) years of service
and it is time that some of them atleast get into
the Selection List for the I.P.>.

Early action may kindly be taken
up in the matter, _ :

Yours faithfully,  '*

( H.SLChittar Jablf

Inspector Gegeral of Police,(Admn.),
Meghalaya,Shillong., :




»,

NOKFL.76/77/ 141,

Subject

‘ Govt uryently.

ﬁ.-"\
P

GOVERNMINT (T' MEGHALAYA

HQRE(PWICE) DEPART MENT

*.

Dated  Shillong, the 27th Mgust, - 19€7.

* Shri E.Hongﬂqmrih,
Deputy Secretaery to the Covt.of Meoghaleya,

(,éfhe Du‘edtor Genersl & Ispactor Genmeral of Folice,
Heghaleya Sh:.llong.

Re,cognltlon of Meghalaya Folice Service as a feeder
- service for promotimn to the IIS.
. I am directed to send herewith a Note on Recognition
of MES a7 n feeder service for promotin to tho IIS apd to request thet

your views on portlon mar}red 'JU thereof may pleease re furmshed to

a
Deputy Qecmtary to the Govt.of leghaloya,
Hme (Folice) Dﬁ rent

e

..

S e e s g+



/'«, S Rncom‘llbion of Mpphalaya Folice Service a3 a_Leeder
‘ service for promotiom to the IFS.

) "I the joint IFS c,—ldre of Assam-leghalaya, thereyx are -

27 promotion posts against which State Tolice Service Officers are promoted
‘under the IFS{Appointment by Fromotion) Regulations,, 1955. According to the .

cdre strength out of these 27 posts, 21 posts are meant for Assan wing and .
6 posts for }bghilaya: wing., However, uptil now all the 27 posts are filled
u.p by prombtion of Assam Police Service Officers. I also appears that all
those prémotim posts are filled up at prosent i.e. utilised by the Govt.
of Assam and only one promoted offider from Assam Palice Service viz., Shri
B.A.Khongman, IP3-SPS is serving undor the lbghalaya wing. The above positim
is due to non-rocognition of the Mbghalay’ Police Service as a feedor gerviee
for plomotlo‘n to the IFS. :

. - "Since the constltutlon of the }bghalaya. Polloe Sernce in 1976
this Stgte Govt, have taken up the question of recognition of the Mpghalaya
Police Service with the Joint Cadre Authority from time to time but the question
could not te settgled uptil now. The Jo: int Colre Authority in its meeting held |

“on 18.5.85 observed that since the recognition of the MCS is Hé&Pat the ginal -
stnge avaiting approval -of the Govt.of India, it is felt that there would not
be oy difficulty to recognise the other services like M.F.S. or M.P.S. as
feoder service to the resuectlve M1 India Servics. The (}ovt.of‘ Mcghalaya,

" hovever, wﬂ_l prepare a worlung paper for both the semces for dlscussnonf

The Govt.of Meghalaya rocruited itsx first Batch 6f officers in
"the M.P.S. in 1975 and. aa such by Yo 'these officers are eligible for considera-
tion for promotion to the I.P.S. However, the M.P.S has not yef been recognised
as feeder service for promotion to the IFS, it is not possitle to take up their
cases for promotiom to the IPS and so long the Assam Folice 9ervice officers

. are enjoying the share of promotion vacancies meant for Meghalaya w:mg also,

vene2/-

QL* [v\/
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. Since all the promotian vacancies meant for Assam wing and lMeghalaya
. wuing are filled up it is also not possible for Assam Govt, to transfer the

share of promotion vacancies to Meghalaya wing at -a-time even if the Msghalaya
"police Service is recognised as feeder service to.the JIPS immedietely. In view
- of the poeltion eXplafﬂ&f( above and to fac:l1ta§e the recognjtmn of the }b{g)alwa
IAI.;S,.M‘/) a, Loleye Ass e ('le./b/(
promotion to thé Hoint IFS 5 (five) 3 o
promotion vacsncies now utilised by the Govt.of Ass)m, it is prOposed as below

for- con31derat10n of the Govt,of Assam,

"

Falice ‘Serv1ce as a feeder gervice fo

1. The promotian quota of the Joint IIS c.dre may be apportloned
between Agsam and Meghalaya in proportlon to the senior duty posts in the res.

pectlve wings (i.e.senior posbs undor St,te Govt, and Central Deputation
Beserve) from time to time,

2. Future vacancies in the promotion quota in each of the two wings
may be ‘illed up by prumotlm from among the reapectlve State Police Serv:Lce ot '
offn.oers. - oy

3 Five -(5) promotion. vacancies -due to Meghalnya wing and currontly
_utlllsed by tm of Assam may bte released by the Govt,.of dsse,m ?t‘ tge rate

¢~ ;s\f\l‘,\r\,o«t e thasg B O ey o .a.. . A%t
of one vacancy per year/till such time that the 111 ve vacancies ‘are fully récouped

-

by- Mbghalaya wing, from the year of recognition of the MPS and subject to the -
b ‘con{ﬂition that the vacancy caused under Assam wing epainst the promotiom quota
should te more than one i.e. if only one vacancy is caused in a particular year
the Assam Covt. need not transfer the only vacancy to leghalaya in that parti.
cular year. ' ‘ ' '
e cy
4 If any promoted officer, as mubually agreed -to between the bow Goybs.

is to be transferrcd from Assam to leghalaya tefore the complation of transfer
of five promovion vaqanc:les envisaged abtove, such officer will be adjusted
against the five promotion vacancies to be released in favour of lbghalaya by
Assam,

5, If any officer promoted to the IFS either from AFS or from MFS is
transferered from Assam to Mbghalaya or from leghalaya to Assem, thén the State
from where the officer is transferred will take in exchange another pramcted :
officer from the other State or as mutually agreed to.
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"..ngtxcm OF THE DIRHCTOR GENLRAL & INSPLCTOR CENSRAL OF POLICE:s o -
/‘u . MEGHAIAYA:SHILIONG , \

Gv

v'_I tter Ilo IM/'(XVI-3/7O/V01 I11/84%, Dated Shillong, the/JSépt '87.

 From 3+ 8hri W.R, Mdrbaniang IPS,

Asstt, In ipector G"n(’l&l of Police(Admn),
Mo ghalaya, Shillong, : )

ES

To
The Deputy Sedretary ‘
o the Government of Meghalaya
(Hom (Police) Department, smliong.

- Subject. . ;. ‘Recognition of Meghalaya Police Service as g
e T feeder scrvice for promotion to the IPS, - .

Reference :. Govt, ietter No. HPL, 76/??/141, dat, 27.8.87, -
: Sir,- : - o "ﬁérﬁyc

With reference to above I am directed to inform
you thdt the Director General of Police agrees with all the points
in the portion markea *x cxcept a little change at point No. 3
which should be incorpox ated as follows 3 |

3. % (five) promotion vacancies due to Meghalaya Wing
- and currently utilised by the Govti, of Assam may be -
released by the. Govt, of Assum at the rate of one
. Vacancy per year or more than one as may be agreed
" to by the Joint Cadre Authority t111. such time that .
the five. Vacancies are fully recouped by. Heghalqya
Wing from the year of recognition of the MPS and-
subject to the condition that the vacancy caused under
Assam Wing against the promotion qurota should be morz

'~ than one, -i.,e, if only one vacancy is caused in a
Jparticular year the Assam Govt, need not transtfer the
only vacancy to Meghalaya in that particular year,

Yours fai thfully y

Asstt, InSpectcr General%j Police(Admn), 5
/Meghalaya, Shillong,
4// 0eececoriene
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EXTHACT OF MIWTE OF THE MEET ING OF THE JOINT CDRE IUI‘II(RJTY HELD Q1

N 24489 IN THE CFrICa CHAMBSR OF THE CtLDIF Sr.(ﬁm‘!ﬁ)f AL SHILLCNK:.

- 1
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Membora prasgent s ' ‘ . S L A

Tt

e . Ghrd AP,Sarwen, L,A.S», Chief Secrerbary, Assmn.«
R Shri V, Ramekris shnen, I.&S., Chief Secret&mr, Neghalaya.

,i:"iv' "u'

Wit SiHy C D e

12. Recognitian of MPS as a Feeder Service to IPSa""'

Joint Calre mbhority epproved the proposdl. of recogaiticn
of Meghalaya Police Service as Feeder Service for appo:inbmem to the I:Po
s prc:wr, ion.

S8/~ AP WARMAN, /- v, Rmm.:nI.,ImAN, o
Quief Secrebeary, ssaem. Omief chretar:, ; MeghaJaaa. .
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| . . HOMy, (n«'
i .

From: Chri H.P.O0flyn,
Under Cecret: rry to-the Gw Me{fjl/ )a.
To e Director General & In' gtor*Ggpar~1 of ro]ice,
, Meohzlaya, £hil10ng. s
Subject: Selection Committee Teetinéjggr celection of
Ctate Tolice Service Offirce Fct. promotion to
T T “'“‘“‘““”“““tbe~1ndian~Police—yervice.

R | 0. D vss# | 7
: f . n}%‘ \‘&:{\ ]NS/SQ Imogﬁafé/\

5

W’\U*Wl‘ ANNEMHJU’. - I‘é
No.HPL.160/89/6 (\/\ Dated mﬁ‘(‘ﬁg\im 1=tv%\;u13,1°a9 9'}

TSy
it str, ‘_ o ~ 6)

I am directed to forward herewlith a copy of D.O.letter
No.F.4/3/89-AIS dated 12.5.1989 alongwith ite enclosures from the
i _ Secretary,Union Puklic Cervice Commirsion and to request you to

furnirh the informntion in rerpect of the U7 UMl veren of 1975

| e e

batch as per guidelines laid down by the Union Fublic »-ervif*e
Commi"ion to thie Department. imme’il"tely

The Join+ Cadre l\uthorlty has approved the MoP S

as a feeder cervj.ce for pro'notion to the I, P S _As fuch we may

e -

: furnish the particulare of the above mentl oned M.F.S Officers to

the Union Public Service Commircsion pending approval of the
. '_'__,_.—————-—-‘\___ -

\ Government of India, ' ' e
A —~— . )
; : i..- <
| ﬁl ‘ - Youres falthfully, R ‘.
A | 7/@@_/
/ ' :
' Z . Under Secret-ry o the Govt.of Meghad aya,

| ' éf &~ Home Department
. , _

I | \ANYI'
J\Q '\éD\ . Q /Aé \ﬂvﬁ“\c
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L withrct‘mototha ‘sbjech ment:loned abovo, Im dir.'pc:todio

e 5oy that afeer the dnosphion of the Shabe of Woghalayn i 1972, tho, ko
f?wmmm% was alile 0 ponstitate dhg ovm State Folice Sorvice m 1'775‘. a'm

:""‘,W, thu Reta have boan utilising the exrvioss of the Anam Policd aarvioo 2
~,'~:"‘,}<m°m fc:r the purrose of efelilstration of Lur end m in tho Bither the

R Skabo l‘olioa Sorvice kooun ag ‘“reghalaya Polico aarvtoe‘ waa mctmx‘boa in tbo

slatca.' paxt of 1975 when tho firsh batch of officars Vag, rccmbtod into’ thio

mﬁr«a tlrough the Stato Mblic Mrvice Camission; Recruitsent to mboupom

" Tabchos of the m@ummmmmwmw baonnma'mtimg ;'

% by DR

mmmgwmmmmuwpmor 1781 hi*iatedt!m
pmmmﬂ. tircogh the Hint Ceire Mthotityibrfherowmibmoftho le@mlm
Rolico Sarviee 69 & Fesder Sarvics for eppointoert by proootion to. thy Tton
Polica Sorvieds The mmwbmmwmeedmﬂmwm
expinabion was fixally epproved Xx in tho mesting of tho Joird Codro Axthorﬂa

Mmoammmwa. The mwmmbofbamhavoalao Wtdﬂm cdd .

Accarding to tha hdien Folioe mvioe(ﬁmtion of.‘ Ccm‘o ssmgeu)
Tordh Agndmon Rogal.ut ions, 1589, the podta to be mledup bypmmhsm in’

o e
. .l .
¢ ghpd W09, Fariat, m Getrbeni o L
.

Bacvetery %o the, t'mmmb of Wm ; “,","{";"' o
' "' . T »
Tho Joimh Segratary(Folice) R TN
Covarnmend o mﬁmﬁ of mmu Aftnirc, T TR
mm&-uoom L T
TG g PP e " ""_’:..
Bycognition of Heghalaya Polics Servios as e Toodu' Service for

eppointnah to the mmmwmm.mmm bt

Pegpach of tho Joint LP.3 Cadve of Asom-Foghaleaya to tho I.P.S 3. pcr Bchtathlo

2% rrosand 48 34 vhioh 48 in the ratio 25 3 8 for Amanand }bgmlqm ;
Temectivaly, g '

] l

‘rhow\dsmmtionﬂ doorets releting to thc co.oo fm’ rcoomitioa

of tho Meghelsya Polics Service as Feodar Sarvice for mohrtnmtz to t'xo lxnm f ,

folico Service by promotion a3 provided under tha LP. ,(q\mmcm Wy
Fraootfon)Reglet ians, 1955 end LP, s(tbcmitnm ) Mea, 395/. no rcm*rod uro

encloged horeuith; ‘ e
e

‘I. Itinites of the Joint Cwire Axt.!'m‘ity, '«anawbg;‘thlvn. |

mzmwtobybotnmcammoframm |
tho Gowvrnrsst of Yoghalaya, ' ‘ \“, 1HH =

I d

3. toghalayn Folice Sarvice Rules,17%.. - . o &'( ,.,%u.‘--;{.;‘. .
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NO.HFL,160/89/16, Dated bhﬂ.l.ong, the 6th September, 1989, ??
From - v Shr:. HeF.Oflyn,
- . Under Secretary to the Covt.of Moghalaya.
To - \m.rectar Ceneral & hspector Oeneral of Pollce,
. Moghaleya, Shillong,
" Qbject :- Selection Commitice Meeting for selection of Stato

- Police Service Officers for promoticn to tho IIS.

Reference :-  Letter No,HPL.160/69/6 dated 15.7.69.

Sir, o : . ) __

In inviting a reference to the letter cited above,
I am directed to request that the information called for in it may
please be furnished to this Department immediatcly as the Covt.of hdia

has fixed a time-schedule that the information in this regard should

reach the UPSC latest by bepbcmber, 1989. The Covt, cf Assam have already

e R L POV E———.

~sent their proposal ooncern:mg the A P.b. Officers to the U, l‘.b .L\ .

e o riaste sy bas

Yours faithfull y,

)/J/)(

‘Under becretary to the Govt.of Meghalaya,
. e (Police) Department

s Mt

DNG
<‘., (':-
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3 XU R/Ev‘ I< -M
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* OFFICE OF T Hi DIRECTCR GENERAL & XNSPECT(R GENGRAL OF ’POLICEI r')
A
N

. MEGHALAY A1 SHI LLONG,

Letter No. FM/XXVI-9/124, Dated Shillong, the ('ZSthOmber,'89.

\
v v

_ From ' gm  Shri Prem Singh, IPS,

f - !
AL -+ Asstt. Inspector Gemral of Police (A),
Meghalaya. Shillonge - !

B
1. 1 . .‘

" Te = 3= ‘
. i,

Shri H. P. Of 1yn,
thder Secratary to the Govt. of Meghalaya,
Home (Polico) Department. Shillong.

;« o
Sdbjoct 1 i~ Selection Committee Mectin? for selection
ton ST of State Police Service Officers for promo-
¢ . tlon to .the Indian Police Sexvice.

‘Reference t- ~ Govt. letter No. H?Lll60[89/6, dt. 15.7.BU

©d y . .
Sir' ‘ . e . ‘f‘ 1

{
'

With referenco to the above letter, I am
directed to state that only 2 (two) directly recruited Meghalaya
Police Service Officers of the 1973 batch are eligible for inclu-
sion in the Select List for promotion 'to the Indlan Police Sexvice,
namely (1) Shri M,S. Syiem, MPS, and (2) Shri S.G. Momin,MPS.

The required information/documents as per
Annexure 'A' are furnished as follows:-

- (1) (a) Shri M.S., Sylem, MPS.
(b) Shri S.G. Momin, MPS.

0 - (2)  A.C.R's of the above namad officers available °

XeE )1n this office are enclosed herewith. A. C.R's for the following

periods in respect of Shri Syiem could not be fumished a\s the
same are yet to te initiated. The ROporting Officers have boen
requested to initiate and submit the same early. Same vi 11 be
supmittod to Govt. as soon as thay are received.

g‘ Name of Officex . Paplod:
. . 1) Shri h‘.s.syiem. Mpso - (1) 3-1.87 - 23.7087’/
& (2) 23.7.87 = 1.11.87.~"

B (3) The number of Senior Duty Posts borne on the
findian Police Service Cadre (Meghalaya Wing) of the Joint Cadre

of. Assam and Meghalaya is 17.

(} VL\‘\DW(;Lyg ceresd/=



‘ - 2 3=

NV ‘
’C? o L (4)
o tlon quota of the Indian polica Service (Meghalaya Wing) of the
-C Joint Cadre of Assam & Meghalaya upto 30th November, 1990 is 8
which is the total number of posts to be filled by promotlon and
which are now belng utilised.by the Assam Wing of the Cadre due
to non-recOgnltion of the Meghalaya Police Service as a feeder
service. Apart from these 8 ‘posts,there are rfo other anticipated
vacancies for the period in question. A separate note on this is

onclosed herewith at Appendix 'A'

(5). (a) Shr’. MoSu Sylem. “p508 Both belong to th’
{ ¢ 1wt .. i0. (D) Shri S,G. Momin, MPS.{ Scheduled Tribe.,
4. (6),1}] Certified that their integrity has nd been
questioned.
S L T DR Co -
. (7)°" Té be furnished by Govte =% &- ' ~¢
(8) Nil, , oy
‘ (9), Not applicable.
\ , (10)., This concerns HOme (Police) De rtmort,
pa

1 ) ' > ". Lot fd " L R
“1 . : ( [ , . ’ 1 t - . ' . “‘..
Bnclo:~ 'As above's - 7 - ; A

)

Asstt, ! Inspector General of Police (A),
Maghalaya, Shillong.

- - N
1+«
[ E R XN RN ] Y
LI /1?/ , * ) | e

\
\

S )

, The number of existing vacancies in the prome=-’ %

- A e © cat—— et e
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APPENDIX .- 'A'

M(’) '(9'5 &

Subject 1= Transfer of promotion quota from Assam
to Meghalaya. '

-

A
In reply to Govt. letter No HPL,76/717/141,

dated 27.8.87, it was suggested to Govt. vide this office letter.
No. FM/XXVI-3/79/Vol.111/84, dated 18.9.87 (copy enclosed for:

.

ready reference) as follows 1=

5 promotion vacancias ( now 8 ) due to the

Meghalaya Wing and currently being utilised by: Assam Government

may be released by the Government of Assam at the rate of 1
vacancy per year or more than 1 vacancy as may be agreed to by
Joint Cadre Authority till such time as all vocanclos are recouped
by Meghalaya Wing.

In view of this, it is suggested tnat the
Government of Assam ba moved for releasing 2 promotion vacancies

-

1.0, one for the year 1988 - 89 and one for 1989 = 90,

€

U\ M k\o,\(s

Tpa
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. IMED IR < .
GOVERNMENT OF MEGHALAYA
. BB (POLICE) DEPARTMEMNT ‘
\ : -:.s’
e3c083 N
NOHPL.76/77/243, Dated Shillong, the 31st October, 1989,
From  1- Shri H.P.Oflyn,
Under Secretary to the Govt.of Moghalaya,
To - The Joint Secretary(Police),
" Govermment of India,
Ministry of Home Affairs,
Mow Delhi - 110001,
Sbject - Rocognition of the Meghslsya olice Sorvice as a Fooder

Service for appoimtmont to the IP3 Uy promotion-

proposal for.
Reference i~ Ministry's WN.T.Message No.1~11013/10/69%=1FS. I dated 25.10.89.
AN od. ';2,"/&.. C
Sir, . : : :
: In inviting a reference to the Ministyy's W,T,Mssage
cited above,

I em directed to furnish herewith a copy of the proposal sont
undsr letter No.HPL.;Z6/77/236 dated 9.8,69 alongwith itp enclomires for

favour of obtaining’ Ministry's approval on the proposal,
: ¢

" '3 t - .
’) 513( ;:Z:/)V‘M
u\ﬁt-

chrs faithﬁﬂly
\ UL /

Under Becretary to the Govt.of Moghalaya,
Bane (Police) Department :

Caae

c\ U
[ b9 ae m
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..";"." / AAnnexure N L
\(\ | | \b\ B - .;ééf ot
%ég(' ' (' D (4%/' ~ \

3 v
‘i'\l N / s,

No. I-11013/10/89-1FS~1 'f-‘-",..;.,..‘»\—;,..
Government of India/nharGF Sarkar '% Y
Ministry of Home Affairs/Grih Mantralaya {

[N
[

. - PR A, 3 .
s : t Y &y
>‘tq_- -‘l ' - A 2

To ' . g/}’%
L,/fﬁ:/;;ief Secretary, Qx¢’¢/

Government of Meghalaya,
tlome (Police) Nepartment, _ /‘/T
Shillong ’ ST

- -

< e ee S
New Delhi-lL(T(__.ii\lL, tIT‘;Q.’Brd Feb,, 90
° .\‘\ .\.-' . .

Subject : Recognition of ‘the M,P.S; as a Féeder
Service for appoiatment to IPS by
promotion - Proposasl for.

. n,’I'I‘L
Sir,. ch- =

I am/gz;ected to refer to your letter
No. HPLY76§77 /243 dated 31st October, 1982 on ihe
subject mentioned above and to say that the feeder

[ oaebets service for Indian Folice Service ds defined in
-/;” the sub-rule Z(j)(ii) of 1. P.S. (Appointment by
e Promotion) Regulations, 19554 3s Lhe principol

“ selvice of the State. In case 1. P.S, fulfils
these conditions, it automatically become the
*,.t[feeder service., HoweveI. it is not clear under
what rule such, a recogni' ion hds baeen sought for,

1<

Yours feithfull)., L e

518 AL -
. /k W) ‘ Bt r'.c.cf’ib/\-}ﬁ"hw) '

iy

JHCER SE =TAiY Tu TYE‘GUVT.‘UF D L,

pwhes v‘(f\;\e\b
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£0 Dd SUREL LUTED FOR NCTTF ICA IG¢ EAR TG MOPL,76/77/248 DAED 5TH AFRTL,19%0

> .

e et - _ f\
’ i Ch 4 O
o GOVIIMENT JF iiEGHALA‘.L'A‘ v

xz N URE~
g | NOR (POLTCR) DT AT HENT A MEX

Shbdse ' ./éG /9\%

HOP IR IGAL TG
b

No,1PL, /b/77/’3/+8 - T exercise of the povers conferred under sub-clmise (ii) of
claise (g) of Rule 2 of the IL.P.S(Recruitment) Ruleg,17)4 read vith sub-cimse (ii)
of dleuse (j) of sub-regulation (1) of Repulation 2 of tlie I.I‘.S(Am.o.u"nl,nmt, Uy
Promst ion) Nepwl.ations, 1955, the Covernor of ieghinlaya is pleased"to recognise whe
"I:'Ieghal.r,ra Folice Service® rs a “State Police Service! for the purpose of Fecruit»ud
tol the Tdian Polide Service with the following terms énd conditiors:i- S \
1. That the promotlon quota of .the Joint IPS Cadre shall be apport ioned between
Aszum and Meghalaya in proportion to the Senior duty posts in the respestive Wings

(i.0. Senior posts under the State Covernmeut and Oentral Governmerrt Deputation
Re seérve) from time to time.

3
2. Future vacancies in the promotion quota in each of the two IWi_ngs shalt be filied

up by promtion from among the respective Stuto Falice Service Olficera,

3. 7(scven) promotion vacancies due to laghalaya Wing .and curently utilized by
Government of Assam shall be released by the Governmairt of Assam «b the ruto
of olie Vacancy per year beginning from 1990, till such time that the seven
vacancies are fuily recouped by Meghalaya Wing, with immediate effiect subjzch
to the condition that the vacancy caused under Assam Wing against prorovion
quota should be more than one. '

he I any lnomted Offlcur as mutually agreed to be hween the tvo (‘ovz.l‘m.‘nmﬁ‘,s is
to be trunsferred from Assam to Mepghaliaya before the completion of 7(soven)
promot ion vacancies envisaged above, such officer will be adjusted against the

7 (seven) promotion vacancies to be rdleased in favour of leghalaya by hssws,

5, T any officer promoted to ti:e I.P.S either fronm A.P.3 or M.P.3 is transferred
from Assam to Meghalaya or from leghalaya to Assam, then the State from where
the officer is transferred wili take in oxchange anoth,éf‘ promoted officer fron

the other State or as mutually agreed to..

. AT 9.00 bears navaly (1) Bwi. adiowsarilka and (2) Sod ¥ .h.Cha.:r‘u.o "Uy are

L‘
sbsorusd in the H. -.S with ot'fect from f.?.’)”.
W

A

—

J.M.FHIRA

Q\\% O\Q‘opoc;ml Seorctx() to the Govt.of lb vhalaya,

Home (Folieo) lepertmont
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Memp I‘.o.JPL 76/77/248~= - Dated ShJ.LJ.ong, the 5th Apri’ 1990
Copy for mi‘orma.tlon and neca,.,mzrg action to:e : '

7 THG' Syucial Commlssmnor & Sf..crgtary to the Covornment QSSJn , Hoto ( 4)
+ Denart nent Dlsrur with refercnee € to lottep Ko HEp, ’51/«‘?5‘/(, dat ed 27,3, &e,
e remglon of' thg carlior Hot:flcatlo iz lecessary gy view of the.
-quoscquent Tevigion of Codro strength Vide 'otJ.f‘lcutmn o, 11052, /7/0'8-.J3(u) £
dat e 19 12 790{) which ywag dlscusscd and ' anpl oved in the . Joint Cogp ghthorl
meet ing: g 20, 4.89.The. of ASoaJ S Notl_flcatlon lio, I"ux.r3'7/,/‘ &/33° 7
dated Z 4 ay aldo Lease. e re el
. Th occ;&,l,dry, Jomt Calro Mty ity /m,nvu‘,,,hzu W, Dispur yigy Telerence
to the AL0VAL of )4 Jount Culdrg Arthoy Ity to TCCognise )0 M.P.3 ag
"Shate’ Ryl ice oc,rvlce/l*eeder Servieyn on 20.4.89 45 Toquired unde o Romuat i, 3]
, 2(14 (d4 of .I,p, S(4 3p;olntmex-t by H‘onotlon) Repul at 1ons 1955, "

fAb]
[ ]

3, 'lhc U-‘rl\,r Secl‘c.tdry to the Government, of India, 1 I]l"tly of Home Mfair

i irg,
.. Now DC.th ‘l‘IOOo Tnls hag 4 rc:.cronoo to hJ.s Lebter ilo, - 11013/10/8‘) II‘S-I
- Qated o 9 L .

f

e Thy § Seert, o ary,

nion Ihollc OLI‘VJ.CG Commlselon »Bhol puy }Iouqe gh()h,)eﬂ‘lai: Boaq,
liaw L’(,_Lu.L 11001‘] )

D¢ The oum*otary,Mcghql'vya H).hllc SCI‘V‘.LCO (bmmnaon,Shiﬂong.

6. Ihe Dm.ctor Lenurﬂ_ & ﬂ'lopC‘CtOI‘ General of Police, Meghal gy ,.Shi]_'Long.
7. mrsonncl & A.R(A) D(,partHIcHt

By ordor etc

. ' : . | ‘\ T .
o ' ’Joint Sonrctary to ihu GO\\:. of ?opulltgu
. S llonie (Foa icc) Dcpo.r'tmmt '

.
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. o )__‘ ..I‘L.'..\" . \ ﬂ‘}a(it a'm T ‘(."i',/r l/ 0] .”'_ ) ‘r’\" - it ; . < i

o o gt e A (\? ’?.-"v:é B Lo

. UNION PUBLIC SIZRVICE COMMISSION \ 24 sk S CaT

; | (SANGH LOK SEVA 4YOG) N, .I_'Z.(:’.,jr,.}( AT A

o .. DHQLPUR HOUSE, SHAH AHANY. ‘AD =~ ™ g :('-' PITE PR

“ ﬁﬁé{é' ol AN g Cooak feeet Y I
“ Nev 7olbt- 110011

E '!nu""seorstary'to.**th‘e‘Gth,‘ oY _in‘d,ia, '
nistr}_\lr I:f ~ome Affairy, .

' %}Lv“ ' .‘
- (#4tention /4 S Bhrd P.K, “Jain, Under Seoretary) - \ P

- 304 1= Beiéétion‘Cbmmiftee Meoting for selection of gtate Pollce !
R . Bervice Oxficers of ¥eghal

aya for promotion to Ips |

Cadre dur:!.ng 1990-~91, .. : o R \‘%\\“,
' e S T : ‘ L RTINS

. mr" pi 3 %.[/Q-HSV ’ ! ‘ .

I ?1rected to refer ‘to Govt, of Meghalaya Notifiostioxn
No HPL 767?7 248 ‘dated 5th April, 1990 (eopy endorsed to you)
regarding recognitiim of "My halaye Poline Aorvicet py o4 .
'u{m&a Pulice Hervic ,u Loy € purpose ox Yeorwituent to the
ndian Police Sarvige and to enquirg

. &8 ‘Lo whether Cadre
Straz,th bYetween Assam-Meghaleya hag b

‘Peen bifurcated and algeo
whether a Selection Comnittee Kesting may. be couvened x in
Fespget of Heghalaya Wing, AR T e ‘

{

Yows faithtuly,

| | N . .. - A . (I.P.;Tm) - - «4;.
i : o Under Ssoretary

3 LT Union Publio Service Coznipg n
| ' o . Fele.Hos 381056, - <, .
, - - AR b
_ _ lwmuua New Delhi,. thoiwtl&ust 0,1990 f ‘

1 Copy zorwardeq %o ‘Chier Sepretary tqiaowrment of ‘ §
Meghaleya, Shillong. Ia case ine formuletiod for consttution . ;
of Maghalaya Wing of the Joint Indlan Police -Service Cadre
are! somplete, a-self-contained proposal. fop eonvening g neeting

of' the Ssleotion Committea, elongwith requisite dociments and -
,uptT date:CRs may be nade to ths Commigsian,
| L o SRR /R
(I.p, Tuli) .
; : . R Under Seoraetary v
: ' . MWalon Publio Servica Comnigsion |
" e - . :(:ale.Nq.'3§1056,

£

N,
R
g S

S
v.& 12
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P e o AnNExURE ~ /QH i
' & - : ;'
‘ 4 . w’/\ = ': . . .'. E Lg(:,‘!)!‘/ e, e .. ,)NIV‘EXUI{E__/ . \
. ) e i . , ©
N o ' . i : Y ! . .
R o ; D9 GOVU!NI'S}&NI‘ (" ASSAM . .
. ' P HOME(A) D‘&PARB Mb.m' ~

et A Yae - t . - : 1 R t
[ R X N - Lt “ ¢ !
s H % . g [}

HMA.51/88/30 i . Dated Dn.epur, the az,th Oct.ober, 1990

O 4

. . oa . .' '

. m————— n

| 4 ‘"" .‘ FI‘oml . . Smi G.G.antla, .
e © . Under Sacretary to the Covt.of Assam.

’

e e L The Seoratary to the Govt 58 Meghalayd, "’

LT Home(Folice) Department ,Shillong.

Sub‘zb ' Selec’clon Oonmlttee mee’oing for selecb:Lon "of SPS officers
: for promot:x.on to IIPS.

S0 TiRefi.s o Your Labbor NOLHFL.160/89/56 db.23.8.90.

<-'| \

I anm directed ’co refer to yourlo’cter quo’oed above, ind to

'

f}‘ 8oy, thab the vagancy of Sri PoXor, TPS(SPS) retd, ubich xe caiged With

i;‘.,,:effecb ﬁ‘om 1.4. maybe utiliﬂ"d by Moghalaye g, ‘

o oo . : s
P L Sy o b
'... : g'! s i Yours faithfully, ‘ ) ' ,
: ; ? RN : ' .
RN sy aoome

R o Under S'acret.ary to the Govt.of Assam, 4 .
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2 RTICULARS OF STATE POLIE SERVICE OFFICERS B IGIBLE FOR INCLUSICH IN T{E 'SELECT LIST . C e viem e
FOR PROMOTION TO INDIAN POLICE SERVICE FOR 1990 _ -*~ ' o | o dmaer

N
|
|

———-————‘————'—""'“—“"_"'T‘—_--"—_—'—————'—”'—"- --------- _“"_———I-—_—'———'_'I"——"——
: § Whether held substan-§ Date.of< X Date .of : 5f}1'REMA2XS’?ff#«
- £iv3 appointmwent in § continuousl continuous [
I - state Police Service~qu.offici§tioﬁ_ officiation )
I as on 1.4.89 'y 3s Dsrror itd in IPS. . [
X N _ ] - equivalent X Cadre postl
X "y Dbost : 1 : :

— e emm e G wve e @pe e m—

1. - Shri M.S.Syiﬁm (STH)W . o 1.5.1947 : ii.P.S.S5enior Scale 3.1.76 R % S T terime (3TEDD
. ‘ . . . L . ! E . .
2. Shri &.G.%omin (STH) : - . 1.3.1845 . —do-_ .. 22.12;75 . - Nil Woobow oo el

3. Shri T.L:zhzaro (STH) ’ ) 1.7.1954 l . ~do- 17 2 .78 . - Nil el o imnae T
- : ) b

.. 4. - Shrl L.B.Sangma (STH) L 22.2.1554 , -do- S T1.2.78 L NiYs oo mecner {50ED
ro
- P
]
t
[

~] g
"
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e oy
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No. I-14013/ 12/91-1PS-1

©oa,

Government of India/
- Ministry of Home Lffairs

NOT LELGA

e s e 0@

New

In exercise.of the powels con

of rule 9 of th

Rules, 1954, read with su

9 of the Indien
promotion) Regu
to appoint the
gervice to the

e Indian

police Service

lations,

pPolice SerVv

1955, the P

following members of

Indian Po

to allocate them to the
under sub-rule (1) of rule 5 of the
(Cadre) Rules, 1954, The

from the date ©

f issue O

sl., No. Name ©

i O~

joint cadre

o ANNEXVRE T R [[)C

Bharat Ssrkarl
/urih Mantralayse

Delhi, the 9J7d "Ik
T1oN

ferred by sub-rule (1)
ice (Recruitment) '

p-regulation (1) of regulation
G}ppointment~by

resident 1is pleased
Meghalaya police

l1ice Service on probetion and

of Assam-deghalays
Indian rolice Service

appointments will take effect
f this Notificatidn.

—---.‘-.—‘—-_—‘.--_

f the officer

ite of birth

v o shnt M, 5. Syiem
2. shri S.G. Momin

- W em g - e e e .
N » * . N . . - « ™ -.‘._._.-.ﬂ.-’-'n.‘.“.".‘~._..’.ﬂ.

1.5, 1947
13, 1945

6"\%“"”‘(/ A s
N . ."

, 2 /I 2 } a_ '
( BuA SLWGH ) : '

. QFFICER ON SPECLAL DJTY ( POLICE)

N
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No. 1-;4013/12/91-198—1 | | Dated;LNZ‘ - 9\

A copy each is forwarded to :-.

1. The Chief Secretary to the Govt. of Meghalaya,
Shillong w.r.t. their letter No. HPL.160/89/129
"and 137 dated 26,8,91 and 1.10.91 (with two spare
copies for onward transmission to the officer
concerned.,) - ‘

2, The Accbunfant General, Meghalaya; Shillong.

3. The- Secretary, UPSC, New Delhi

4,

The DG.&AIGP, Meghalaya, Shillong. T
: - g\',(,. |
. - P77 e
" | ( BUA SINGH )
OFFLCER ON SPeClal LULY (POLICE )

15 Spare copies for Ips~I section

L
X




ANNEW'RE S

‘ _ HOST IHNEDTATE

‘ - -

venDe =11 16, 17/92-1p5.1 - e
Government g India/3harat Sarkar ’ -
Ministry of powms &ffairs/Grih'Mantrelaya,.- : '

- . '
e - q oy Le

: . T

e New Delhi-15-19.99 - o e

To

The Chief Sccrvtary td the " o, LY
. . Gwvernment,qf:&JStm, o ) ‘. Tl

[
T H:me;(A),bcptt., oot R FTTVE
: D%spur,ﬁuwghati~6 L , . Y.
. . .. e i o ' . ’ ) ' ‘. - s ..
+Sub IPS(Regvlatinn a5 Seniarity) Rulag, IJSB-PrOposal Poogwrdys
. . e '

for doterminativn o f Santorit, . DECtee 1pg Y
Oﬁ[icors. : .

Sir, . e )

I am Civecte.: ts rafar rﬂ?tbe,State Gav&rnment's
letter No.HMA.694/82/VJI.::/496 SRS S, 1992 5p the ... AEERP
Subject cited above Aled 4 #2y that ¢h, ti ' o f ‘
N.C. Panging ang Seven Sthorel Lo o IPS(Reguletianfof T e} e !
‘Seniority)Rules,-1988 S7C 0N the bagig of irvirmation furhished;}z uﬁé-,f

L3

e

8o,

T
'S
2

[
o
1.
L)
=
(2]
N
(9]
=
L ]

by the state Government, Sl pe OS2 10w in the Gradation.,mqyu
list of 1pg Officers ~¢ <SS M-l Al gy a Cugizy SR e

S. Name of the Dnte.'r?m Bt Ny Sy - 'thult.'cYcar

. e :
| R "ot

No.offiqer(in dhict oy o). ARiata ey TS cwsigha ti g bt
the orjer Of .1 ving TR s ty " oaf Yil- thqz in dllot- 1 7
, . ' ' T

their Place-~ not bhieu, I’s vize .rms ment, :
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. 12 22 -
<P, Deori 15-13.73 Ca12e 16 7o yers  1ogs
«B.N.Gohain 15-12.73 5-12.29 96 4o .
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2, The year of allotmenz »f 5/Shri S.:. Rahman end H.L. Dzcb
promotce IPS Officers have tv.oan rostricts A to 1986 in terms
of proviso to rule 3(3)(c) =7 IPS (&emlation of scniority)
Rules, 1988 as Shri P.D. Goswnmi IZS(S253:36) who was seniro
to these officers in th: &:' =t list ~nd was also appointed
to thie [ndisn 2olice & .rvico nrisr to thesce oiffic.rs has boen
assignwd 1986 as the yc:r H»f allotment in the Indian Police )

Service, ' N

ey

3. The above cight officurs ~~~aintod to IPS by promotion will

be placed bhel »r the Direct .cruits of that year of allotment

in terms of. Rule 4 of the IPS (Regulation of Senloxltj)Rulcs,

1988. Inter~sc-seniority =m=nj them will be in order to2 which their

namcs are arranged in paragrasheI abave, The name of Shri N.C.
Parjging shall however, 2app L bholow th: name of Shri P.C. Yein

124 (sPs:33), '

S/ P.r. Jall .
UIDER SECRDTAR . T 1D SOVT. OF IMDMIL
A 1

NO.I~15016/17/92~1IPS~1I Meted 18210-22 R =

- . - s . P vy s
Chpy forwarduersl LU 1p'ﬁrmftj-w arbonocl ieary Lok o by - L
1: The Chief Sccret-ry £t th Sove,xf Looum, cilome (°olice) .. 1oe
Department, ulC,Lr(lith 17 snar. conice). The cancernad .
officers may ploase ho in7rInw A reoardingly. _ .
Ty
. . 1
2, The accountant Goneral, ..oemny, LU UMDl . T
3. The Chief Secretary t= Lh. 2yst, T lmatalaya,. Shillong, ! "
4. The nccountant General, .atitlegz, shillong, . N
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No.Le150L6/37/92-~1PS. 1

Government of 1nox\/ﬁhar t Sarkaer
Ministry of ilome Af{anxs/urlh Mantralaya

°© . . . . ) (17
New Delhi, the 19 / JIEN

To / ‘ : .
1/ The Under Secy. to the , <iii> P
g Ny

Govornment of Meghalaya,
Homa{Police)Deptt.,

Shillong. | 'V$\_

Syhet IPS{Regu? stion of %@ninrityn R”3as, LG Qe
. .5 »..-.p« B s L 204

pvh‘hwmgmzign of eondoxddy O caated AU

Of{ic G e : t,
c.. ¢ O s : ' _ '

31,

1 am directed tu refer o eiafa Nw‘eaﬁWQRLQQ BeRaT mgrﬁiiwié/
ﬂ/?wqfla dated 2nd June, 1973 on the & Lizct edisd jbcve end Wl
5aY ﬁﬂbi the seniority of $/7h. M3, sz.m ong 8.5, Bomin, promstas

P& Qi{icers shell be as fqll*WS in the g@;d Aaien dish of 203
Gfiiears of Maghalaya Cadr : L

O TN -;..

2. The detalls of sorvi” resps it Q& the $hats Feliss Glilesze
abpﬂ“ﬂu_d to the Indign Polhxe Sarvjca by promeiio” “Xe. 88 fcllows te

. e e P - o s e —mweﬂvnmmwmmu»wwmﬂ'tvmﬂnmﬂ“mr«-
G, Nz _f the . .te freva Date of -C""O“t—i Total Yaoo
Mo, Gfficer{in-  which ho.m appolnt- Yyears of Weightaga ci
© ihe order ding rank ment to service in Youse  eilev-
ot their not below I1.F.8. x2nd-red CAn terma menio.
plzcement that of ‘ ay the o of rula
N # s \
in the Sel-  Dy.S.P.or rank not 3(2; 114,
ect List). equivslent . below that  of ths e’
- | of Dy.S.P. IPS'Reru- "
oy oquivale lations o
ent . of senlig~
. . ri.}‘v
Rul2s,1088)
X 2 ; 3 4 A 5 6 7
S/}h“i | ‘ o | - -
1, M.S. Syiem 3.1.75 212,92 7 16 yes ¥ 51987
N
2. 5.G, Momin 22.12.75 21..2:92 XD YrEa 2 : 1837
o - o -, e — ] -t g 3 - - o ar :gf,..m e o o P Lol e P - - - - - e ~ o

.3, The above menti.ned IPS Cfficers eppointed to IPS by pzowobioq
are pLac d below the junior-moszt Direct Kacrujt of 1087 vyear of allsyr
ment in terms of Rule 4 of the IPS(Requlation of Sen*uritV‘ fules, 12
Inter~se sern’.orliy ameng them will ke in orxder ‘in wihich Uit names

are arranged in paragraph < dbuvec
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" ‘The cohcerned off seers may kinddy be infermed eccosdingl¥c

Yours f@ﬁhfulm

| { P.Sy PILLAL )
- UNDER SECYs TO THE GOVT. OF INDIA

dated, \QI 8\ Cf3 |

The Chief Secretary to the Govts of Meghalaya,
shillong ( with 2 gparg'copiés)o

- The Accountant Geng:‘r’_"é“l',"' Ade'sin, Meghalaya, Shillongs

The Chief 3ecretary, Govi.: of Assam, Dispurs

Mg . . LI AP bR & -
. . Coe e et L4 N P T LI LI ST B -
RN R S Gii ol s & AT ) R L
.t N M
¢ .

’ ( P.8rPILLAL )
UNDER SEG¥w - TOTTHR:GOVT,; PE INDIA

-
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>‘“4. 1
. ‘. 3
7 L dtetribution: ;o
Internalk distributient-.. T A N
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Gopy each to 5:0.(IPS.IT), B, (IPS.ILIEIV), L

.+ Dealing:Handg Promotien/ACR Sests,, IPS.T: Séction

.10 spare copless
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‘ASSAM ‘& MEGHALAYA

Authorised Cadre Strength of the Indian Police Service (As on 1-1-1 995)

T(\)
"ch

"Senlor Posts

No of officers in_position 8s on

1195 j
‘Under Under  Total  ‘Depu- ‘Leave Reserve, Direct Promo-  Total .. ‘Direct Promotees ©  Total
“the ‘the tation  Junior Reserve,  Recrult-  tion autho- Recrults
‘State  “Central Reserve Training Reserve ment quota rised . . . :
“Govt.  Govt. quota strangth No.in  No. n- '
Junior . Sanior*
Scale ‘Scals &
- 8bove . N
74 30 104 18 ‘22 10 34 144 .8 82 33.. 123
j'éL. “Name of the Year ‘Dats of  Dste of ‘Presant post Date of Pay/ - Police . Remarks
“No. .-Officer/Source of of birth asppoint- held appoint- Special ‘Medals,
recruitment , educa- allot- ment ment to  ‘pay if any
tional qualificstions ‘ment to IPS the pre- -~
and Home State. sent post
"1}, {2) {3 {4) {5) (6) 7) {8) £:]] {10)
“S/Shrl Rs.
1. "K.P.S.Gill ‘1957 29-12-34 4:2.68  DGP Punjab 9.4.84 . PM s On dep‘. 0
{RR} M.A, B Chandigarh PPM Govt. of
CVaPunjab
‘{Extension
) in service)
2. "'H.S.Chiltran]an 1961 '6-1-37 13-11:61 DGP, Assam 1-4-94 1PM-. | '-'
MRR) M.A, PPM
3. DIN:S.Srvasteve 1964  26.8-39  30.7.64 DG4 IG of Police 149-93 7700/ M ¢ .-
{RR) B.A, LLM, Meghaiaya PPM.
‘Uttar Pradesh ‘ '
4, - .Oas : 1964 1-1:41 8-7:64 'DGCG & COHG, 1-4.94 - : PM A
{RR) M:A, ’ Assam *
5. *M.M.Sagar 1864 © .24-10-40 19764 Addl. DG (VRAC), 26994« - M
(RR)’ M A Assam . :
. . . L
‘8. !.T:Lpngkumal 1964 '6-6-41  18-7-64 -Oir. Civil Detence 9-7:93 74001 'PM -l the
‘-lRm :B.A (Hons) - © & CGHG, 'Meghalaya, - . rank of
~Nagsland ‘Shillong ADGP.
‘Ex-cadre
7. K:Hrishikesan 1964 16.1.41 3-7-8@ Dir. (S&V) ONOC 11.9.01 .. ~On dep. to
«{EC/SSC) M.Sc, Nazire NN
. . GOl
i8. '3‘:,[::2 1985 142-41 '6-7-65 - - - I On study
- A feave w.alf.
-20-8-79 &
applied for
voluntarry
rétirament
[} j‘EIN:f!anmohan 1866 20-'11&-0 26-7-65 - - PM Ondep. to
({RR) ‘M.5¢c. . PPM GOl .
19
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ASSAM & MEGHALAYA
d 1) (2) {3 14) {5) {6) o 18) 19 {10}
8IShil . Rs.
| . 10. P.K.Misra 1965  27-6-41  14.7-65 - S . . M On dep. 10
(RR) B.Sc(H), B.E." _ . . GOtw.ae.t
Dip.in Dav. Admn, : . 14-11.79
{Birmingham)
. . 11. P.C.Sharma 1968  28-6-42 10-8:66 - . . - Ondep.to
{RR)} M.A, ' . . . . oo
12. P.V.Sumant 1967  26-12-45 16-7-87 IGP (Border), 5-12.94 - M .
{RR) 8lCom. Y PPM
‘ 13. L.David , 1967  19.3-44  20-7-67 IGP {Opération) 5-12:94 - M :
1 (AR M.A. : Assam : .
14. G.N.Das 1967  18-4-38  18-7-67 1IGP {OSD), 1-7.92 - . .
. (AR) M.A. . ’ Assam . -
g 15. K.Lslchunga 1968 1-1-41  3-7-68  Advisor (S&V) 1792 - PMG .
) (RR) B.Sc.{Hons.) ASEB Assam, . :
18. H.K.Deke 4968 8-1-45  4.7.88 1GP (SB) Assam 111200 - PM -
(RR) M.A. , L pPM .
17. S.R.Mehra 1970  4.3.48  6-7-70  IGP, BI(EO),  87.93 - . .
(RR) M.A, : . Assam :
18. O.N.Dutt ' 1971 21246 10-7-7% 1GP (TAP), 61294 . .. PM .
{RRIM.A, - . Assam :
19. G.M/Srivastava 1972 16-7-49  16-7-72 Dir. {S&V) 1-12.93 - “PM Ondep. to
(RR)|M.A. . .. Oilindiatd., . PMG GOl
. ' Deradun. oo :
20. L.Sailo . : - 1972 1-3-47  17-7-72 IGP HQORs (CID), . 6.11-93 6300/ IPM .
(RR)M.A, . o . Meghslaya, )
Mizgram . Shillong ‘
21. A.NIMathur 1973 30-4-48 .23.7-73 IGP (CID), 11394 . - PM “
(RR) B.Sc. ' Assam '
22. Sherads Prasad 1973 12:960 16973 - . .« .« % Ondep.to
(RR} M.Sc. | . GOt
. , 1‘ <
23, B.KiDey . 1973 . 17-3-51  12.7.73 IGP{OSD), - 1193 63001 - . -
(RR) B.A.(H) . Meghalsya, A
Meghalaya Shillong
24. S.K.Oeb 1973  1.8.39  7-11.78 IGP {Admn), ‘ 4.9.93 - M -
{SPS) B.A.{Hons.} o ' Assam
26, Radjit Biswas 1973 21-11.37 7-11-78 Dir. Fire Service, 23-1.91 - S .
{SPS) B.A. Assam. ¢ . '
26. B.G.Kalita 1973 6-6-40  7-11-78 DIG (SB), 11.12-90 - PM .
(SPS)} M.A. : Assam PPM
., 27. M.Thengal 1973 1-3-38  17-11.79 DIG (V&EO), 12.9-94 - ™
; {Sps) 8.Sc, . Assem ’
¥ 1 . 28. Sahkar Berua 1974  3.12-61 20-7-74 OIG {Admn.), 12.9.94 - . .
S . " {RR)B.A. = Asssm
e, s .
' '29. S.P.Rem 1974  15.3-49  10-11.74 - . . . Ondep. to
. (RR} M.Sc. - GOl
. %f( a® -.
Lo . : \ A
i3 l
iy
L )




ASSAM & MEGHALAYA

{1 i {2) ‘ {3 (4). (5) (6) (7) (8) (9) (10
S/shr . : ' : . Rs
30. K.C.Reddy 1974 6-12-48  21-7-74 - , . o PM On dep. to
{RR) M.Sc. . . ” GOt
] 31. 8.P.Rao ’ 1974 10-6-49 14.7.74 - ) . . . - Orj dep. to
i (RA) M.Sc. GO!
; 32. R.N.Saikia 1974 1.4-38 3-4.80  DIG (B}, Assam 2-3-91 - . -
(SPS} M.A, ' .
33. M.Mohan Raj 1976 17-9-48  21-7-75 - : . - - Ondap.to
{RA) B.Sc. [c]e] I
34. W.R.Marbaniang 19756 29-8-51 30-7-76 DIG {Trg./AP), 1-8-94 $700/- PMG Ex-cadre
J (RR} B.A. Maghalaya, Shillong IPM '
4 Meghalaya
36. J.R.Ssligram 1976 6-10-60 10-11.75 . - - PMG On dep. to
i
; 36. A.K.Sthu 1876 23-4-563 16-7-76 DIG (TAP/EB), 19-7-94 -
i {RR) M.A. Assam '
37. K.Krishan 1978 19-1-65  14-11-76 - - - - - Ondep.to
i (R B.5c.(Hona) gol
4] .
4 34. Sibabrate Kakatl 19786 1-2-65 14-11.76 - - - - Oridep. to
: (RR) M.Sc. GOt
39, Subash Goswam| 1977 6-12:54  11-11.77 DIG (AP}, 12.7-94 - . .
(RRI M.Sc. ’ : Assam
40, Anil Pradhan 1977 3-2-.61  12.7-77 DIGP (S8), 15.6-92 5400/- - Ex-Cadre
(AR) M.Sc. Meghalaya
Meghalays Shillong
) 41, Prem Singh 1877 1-4.55 2-12-78 DIGP (CID) : 17-8-92 §250/- - Ex-Coadre
# {RR) B.A, Maghasiaya, :
B Himacha! Pradesh Shillong
42, J.Choudhury 1978 6-6-65 18-11.78 - : - - - Ondep. to
{RR) M. A, i GOt
43, N.Ramachandran 1978  4.10-52  18-11-78 - . - PMG Ondep.fy_
(RR} B.Sc: Gor -
44, B.Kezo 1978 20-9-54  14.11-78 DIGP (WR), 2-6-94 5250/- - E;(-Cedre
(RR) M.A. Meghatays, :
Shillong
48, A.K.Mallick 1979 11-.9.67 13-11.79 . - - . On dep. to
(RR} M.Se, : ' GOl
46. D.K.Pathak 1979 1.3.66  13-11-79 DIG (ER), © o 29-493 . .
(RR) M.A. Assam
47, P.J.P.Hanaman 1973 8-12-64 13-7-79 DIGP (ER), 3-4.93 6250/- . -
{RR} B,Se. Meghalaya,
Maghalaya . Shitlong.
: 48, A.K.Mathur 1980 29-4-54 15-9-80 - - - - On dep.to
(RR) B.5c. . Gol
i 49, Rejandra Kumar 1980 3.12.665 15.9.80 DIG (SR), 14.5.93
t (RRI B.A, LL.B. : Assam :
21
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ASSAM: & MEGHALAYA:
m {2) (3} {4} {5) {6} (N (8) {9) (10}
S/Shri - fs.
i :
50. R.C.Tayal 1980 3.12-56 15-9-80 .-'j . - Ondep. to
{RR) M.Sc. - GOt
51. Kalyan Deshmukhya 1980 1-3-39 5.10-83 OIG (CID), 21-4:93 - PM -
(SPS) B.Sc. Assam .
52. Tara Pada 1980 28.9.39 21.9-83 DIG (R} Assam 21-4-93 - M .
Chakravarty PPM
{SPS) M.A. .
53. - Ashim Kumar -Roy 1980 1-1-46 25.9.84 DIGP {CWRI, 3-5.93 . - -
(SPS) B.A.{Hons) Assam ’
54. B.A.Khongmen 1980 1-7-37 24.8.84 DIGP (R&W) 1.8-93 5200/~ - -
{SPS) B.A. : Megh., Shillong
Meghalaya .
55. S.P.Kar’ 1980 1-1.46 25.9.84 DIG (CID), 22-6-94 - - .
(SPS) B.A. Assam
56. Rapv Mehta 1981 26.8-56  11-1.82 SP East Khasi 31.5-94 4200/- . - -
{RR) M.A. Hilts, Shillong 400/-
New Dalhi
57. Gunotam Bhuyan 1981 1-1.83 11-1-82 DIG (Security), 22-6-94 - -
{RR) M.Sc. Assam
58. Ravi Solanki 1981 29-7-56 2-|2-g\ - . . Ondep. to
{RR) M.A. ' GOl
659. Bhabadhar Dutta 1981 1-1-39 7-10-85  DIG (WR}, 6-7-94 . -
{SPS) B.A. Assam
60. S.M.A.B.Khandakar 1981 1.1.44 7-11.8%  DIG (NR), 20-6-94 PM .
155 B.A, Assdm b
61. Khagen Sarmah 1982 1-12.55 3.1.83  Principal APTC 1-1.92 - . -
{RR) M.A. Dergaon, Assem ’
62. Dilip Kr.Bora 1982 1-9.65  3-1-83 -~ . - - Ondep. t0.
{RR) M.A, GOl )
63. Watisangba Ao 1982 19-6-50 3-1-83  AIG (Trg 30-6-94 . . “..-‘
{RR) M.Sc. Assam . R
" 64. M.N.Kakati 1982 -1-3-45  23.7-86 AIGP (Admn.) 26.7.91 - oM. .
{SPS) B.A. Assam
65. B.B.Misra 1983 10-3-55 29-8-83 - . . On dep. to
: {RR) M.A. ¢ GOl
66. Rajendra Kr.Sharms 1983 25.8.56 29-8-83 P, Wast Garo 9-4-93 3925~ - -
(RR) M.Sc. Hills, Tura 400-
New Delhi
67. Jatin Mipun 1883 1-8-52 15-12-83 SAP Pandu, $-9-93 ‘ - -
(RR) Assam
68. X.N.Sarma Baruch 1983 1-3-36 29.12-88 SP cum FSA, 1-9-94 M -
(SPS) M.Com. Assam:
$Y9. S.N.Maznder 1983 1-3-37 7-8-89 Comdt.3rd APTF Bn., 17-9.92 PM -
Baruah Assam
(SPS1 M.A.
22
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m ‘ (2) {3) (4) 15 {6) ¥ (8 o9 0o -
SiShri o Rs.
70. AK.Das 1983 1.3-44 6-12-89 Comdt. PTC Dergaon, 227791 . - .. L
(SPS) B.A. Assam .
71, K.K.Nath 1983 - -*1-11.43  6-12.89 SP (Border), 21.7.94 . -
{SPS} B.A.(Hons.} Assam
72, B.K.Borpujari ‘ 1983 1-3-44 6-12.83 Comdt. 1st AP Bn. 6-11-91 . . -
) (SPS) B.A. Assam
73. P.C.Yein 1983 1-3-41 7-12-89 Comdt. 2nd APTB Bn,  21-1-93 . - ‘
(SPS) B.Com. : Assam
74. N.C.Panging 1983 1-4-39 3-11.90 Comdt. 4th AP Bn. §.6.03 - . - -
(SPS) B.A. . Assam: . :
76. S.K.Jain 1984 5-10-56 19-12.84 - - . . On dep. te
(AR} M.Sc, M.Phil, ) . ’ ' GOt
76. Mukesh Sahay 1984 1.5-58 17-12-84 S P CBI, Delhi 19. 7-94 - R On dep. to
(RRIM.Sc. . ) ) .. . GOl
: 77. Arvind Kumar 1984  30.9.59 4.1.85 . . . . - Ondep.to
_{RR) M.Sc. ' ' ] GOl
78. Umesh Kumar 1984 4-12-56  4.1-85  SP {SB} Assam 6-7-94 - - .
{RR) B.Sc.
L 78. Pradip Kumar 1984 12-6-57  4-1.85  SP Nagaon, 16-2-94 - - -
; : {RR) M.Sc. . Assam
& ' ) i
- 80. Prit Pal Singh 1984 29-8.55 4.1.85 . . . R On dep.to
X {RR) M.Sc. ‘ GOl ’
- F 81. Y.C.Modi 1984 8-5-61 12.7.85 . . - < On dop.to
i ¢ {AR} B.Com., LLB, . GOt
r 82. R.M.Singh 1984 10-6:59  10-1.85 SP Sonipur 29-6-94 . -
; " {RR] M.Sc. :
| Y .
: 7‘ 83. P.5.Purohit . 1985 28.7-58  6-1.86 SP Jantla Hills " 4-10-93 3700/- . .
& (RR} M.Tech. Jowai, Meghalaya 400/- i
y Rajasthan ) - ) ’
: 84. R.Awasthi 1985 10-9-58  23-12.85 SP Golaghat 24-6-94 . . L0
5 (RR) M.A. .
86. Ajit Prd. Raut 1986 10-10-58 6-1-86  Comdt. 12th AP Bn. 1.7-04 . .
{RR) M.Sc.
P 86. Kuladhar Saikia 1985 1950 6.1-86 ° SP ACB, Assam .
{RR) M.A.
87. Pitambor Deuri 1985 1-4.42 13-11-90 AIG (R) Assam - 9.8-91 - -
(SPS) B.A {Hons.) . .
88. B.N.Gohain 1985 1-2.37 13-11.90 Comindt. 1st 17-7.91 - - -
(SPS) LA, " ASRE Bn.
89. Pailav Bhattacharjea 1986 17-1.69 ~ 8.9.86 SP Kanmgany 17-.1 1-92 .
{RK) M.Sc.
90. S$.B.Singh 1986 24.4.58  25.5.86 . . T . On dep.to
{RR) M.B.B.S GOt
oo
23
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o ASSAM & MEGHALAYA
(1) (2} {3) {4) (5) {6} (7) (8} 9 (10}
S/Shri Rs.
81. Anil Kr.Jha 1986 1-5-60 25-8-86 Comdt. 11th AP Bn. 27-4-94 - -
{RR) M.Sc.
92. Jyotirmoy 1986 1.3-62 16-12-86 Comdt. Ist APTF Bn. 18-12-93 - - -
Chakravarty
(RR) M.Sc.
93. Ram Prakash Agarwal 1986 15-4.60  25-8-86 -
(RR) B8.E.{Mech).
94. R.Chandra Nathan 1986 13-12-'61 15-12-86 - - . On dep. to
(RR) B.A. GOl
95. A.K.Nath 1986 1-6-45 13-12-90 S P SB Assam 26-7-91 - - -
(SPS) B.A, LL.B.
96. N.M.Dutta 1986 5-1-49 11.3-90 Dy. Director, 1-7-94 - - .
{SPS) M.Sc. ' Fire Services,
Assam
97. P.O.Goswami 1986 1-9-51 11.3-91  S.P BIEO), 15-3-91 - - -
{SPS) B.A. » Assam
v
98. Or. H.L.Deb 1986 13-1-42  16-3-92 SPV & ACB 19-5-93 PM
(SPS) Assam
99. Ravi Kant Singh 1987 18-1.63 15-12-87 S.P Tinsukia 3-12-93
{RR) M.Sc. Assam
100. A.K.Sinha 1987 16-1-62 1-7-87  SP Morigaon 11-12-93 - - -
Kashyap
{RR} M.A N
101. B.Lyngdoh Buam 1987 5-11.69  24.8-87 S.PInfiltration 7-6-93 3000/- - Ex-Cadre
(RR) M.A, M.Phil. Meghalaya, -400/- :
. Meghalaya Shillong
102. M.S.Syiem 1987 1-5-47 21-2-92  Asstt. IGPIA) 17-7-92 4000/ -
© {SPS) M.Sc. Meghalaya, 400/-
Meghataya Shillong
-103. S.G.Momin 1987 1-3-45 21.2-92 Comndt. 2nd MLP 30-10-91  4000/- - i
(SPS) B.A. 8n., Georagre, 400/- :
Meghalaya West Garo Hills - :
104. Bhaskar Jyoti 1988 24-1.63  26-12-88 SP, NC Hills 30-4-94 ‘ - -
Mahanta
(RR) M.A.
105. Binoy Kumar Mishra 1988 26-2-63°  26-12-88 Comdt. 2nd AP Bn. 14-9-94 - - -
{RR) M.A.
108. M.R.Vijay Kumar 1988 22-9-56  25-8-88 SP, West Khasi Hills, 6-4-93 .3200¢- -
{RR) M.A. Nongstoin, Meghalaya 400/-
Andhra Pradesh
107. T.Dkhar 1988 1-7-54 11-3-83  S5P(SB) Meghalaya, 6-10-93 3750/- -
(SPS) B.A Shillong 400/- °
Meghalaya
108. Mukesh Agrawal 6-2-63 21-8-89 SP, Kokrajhar 23-6-94 - B

(RR) MBA.

“1989
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{2)

(3)

(4}

{5)

(6

7

(8)

(9}

(10}

109.

110.

S/Shrl

Kumar Vinoy
Singh Deo
{RR)

Y.K.Gautam

. (RR) MBBS.

112,

113.

114,

115,

116.

17.

18.

119.

120.

To121.

122,

123.

. Lungrinding
" (RR) B.A.(Hons),

LL.B.

G.P.Singh
{RR)M.Sc.

L.R.8ishnoi
(RR) M.V.Sc.

K.P.Changkakatl
{SPS) M.A.

Harmeet Singh
{RR) M.A,

Smt.ldashisha
Nongrang
(RR1B.A. {Hons.)
Meghalaya

Prakash Kr, Lohia
(RR) M.Tech

Hari Prasad Raju
{RR) M.Sc (Tech.)

Mrs. Malini
Krishnamurthy
(RR) M.A,

Dr. Ram Prassd Meena
{RR) M.B.8.5

U.C.Das
(SPS) M.A.

L.B.Sangma
(SPS) B.A.
Meghalaya

B.R.Rana
(SPS) B.A.

* Meghalaya

1989

1990

1990

1991

1891

1992

1992

1992

1983

1893

1993

5-8-63

30-9-61

. B-11-60

8-11-67
6-3-63
1-2-43
30-12-68

4
30-10-65

3-5-63
1-1-63

12-7-65

1-4-41

22-2-52

13-2-59

26-12.89

27-12-90

27-12-90

6-1.92
6-1.92 -
23-3-93
1 l~1l-'9'3

1-6-93

20-12-93

SP, Bongaigaon

Add). SP, {HQ),
Ghy. City

SOPO Rengia
SOPO Udalguri
Comdt. APTC,
Assam

SDPQ, Bokakhat .

Asstt. Co. 2nd MLP,
Georahre, SOPO
Dadengiri

T

20-12-93 -

20-12-95

20-12-93 -

25-1-94

9-3-94

30-12-94

SP SVC, Assam

SP, East Garo Hills,
Willismnagar

AIG (FS/Traflic),
Meghalaya,
Shillong

28-6-94

19-9-94

9-11-93
1-12-93

10-9-93

5-12-94

6-4-91

5-3-92

21-6-93

Rs.

22751-

3875/-
400/-

3480/-

- 400/-

On dep. to
GOl

R
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"ORDERS BY THE GOVERNOR

NOT IFICATION 4 \
Dated Dispuc,the 29'th May, 1996. ().

NO. HMA. 250/94/129 : The following Mrtification No. 1-14013/34/
952iP5. T dated 9.5.96 issued by the Under Secretary
2 to the Government of India, Ministry of Home Af falrs,

New D2lhi 1s republished. /@-3‘{1—'3‘/‘? <
n

"Consequent to inclus ef ‘his name in
the Select List of 1983 by the/review Selection
Commi-tee which met on 15,12.95 in pursuance of
judgement dated 21.9.95 in OA No. 83/94 of Central.
Zdministrative Tribunal, Guwahati Bench and in
exercise of the pewers conferred by sub-rule (1)
of rule 9 of the Indian Police Service (Recruitment)
Rules, 1954, read with sub-regulation (1) mf Regu-
lation 9 of the Indian Police Service (Appointment
by Promotion) Regulations, 1955, the president is
pleased to antedate the appointment of Shri H.L.

Deb to gbe Indian Pollce Service from 16.38Z to
14,11.84 and to allocate him to the cadre of Xissam
Meghalaya under sub-rule (1) eof rule 5 uwf the Indian
Police Service (Cadre) Rules, 1954, This supersedes
this Ministry's Notification No. I.14013/22/91-IPS.I

dated 16.3.92."

v , Under Secy. to the Govt.of India.

ed /- B Sanina.

Deputy Secretary. to the Govt.,of Assam, ..

v ‘Home () Department. :
Memo . No HMA., 250/94/129-A, Dated Dispur, the 29th May, 1996,
Copy to :=- ‘ '

’ 1. The Accountant -General, Assam etc., Shillong/Guwahati.
2. The Director General of Police, Assam, Ulubari,Guwahati-7.’
3, The Under Secy.to the Govt.of India, Ministry of Home

Affairs, New Delhi- 110 001,
4, The Regilstrar, Central administrative Tribunal, Guwahati
Bench, Guwahatil-5, : _
‘ 8, The Under Secretary, Union Public Service Commission;
Shahjahan Road, Dhalpur House, New Delhi-~ 110 011. :
&7 The Secy. to the Govt.of Meghalaya, Home (Police) Deptt.,

Shillong.
7. The Superintendent, Assam-Govt, Press, Bamunimaidam,

Guwahati- 21 for publication. . -
8. Shri H.L. Deb, IPS, Superintendent of Police, Vigilance &

Anti-Corruption, Kharghuli, Guwahati-4.
9. Personal file Of Shrdl weeesosessencssossocsccsctnacasons

By order etc., ‘
] e , 1 o
l @:// Q’@ 295196

Deputy Sec ry—to the Gove.of nssar,
Home (i) Department,

SITAKAK . | ’ | '
| Q)““%A\f}\@ .
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Shri M.5. Sylem, 1Fs, < i
Asstt, Inspecter Seneral of Police, (A), )
Meyhalaya, shilleng. '

The Speclal Secrétat1
tn the Government of Meghalaya
Home (Police) Departmgnt, bhiliong.

(Through the Dirsctor General & Inspecter
General of Felice,Meghalaya, Shilleng)

Hepresentation in the matter of asﬁigning
the yaar of allotment &n the 1,P.35.

- Govemment letter N3, HPL,16/90/PY/17,

dated 14/9/1993,

I write to xepresent herewlth agailnst the

oxdors as regards assigning of the year of allotment in the
1.P.S, in my case conveyed vide Gavemment ef Maghalaya
latter undexr reference.

1.

I was recrufted and appointed to the
Meghalaya Pelice bexvice in the rank of Deputy
Supekintendent of Folice in the year 1975 on
the basls ef thn emergency recrultment, the
first ever racrultment of the Govexnment of

Meyhalaya for ixtra Assistant Commisylenors and -

Daputy Superintendents of Felice well:bafere

the s2rvice liules of the Meghalaya Clvil Service
and Pelfice Jervice wore framed, The Rulzs were
subse wently framaed In the year 1976, The re=
cruitment was made threugh the Meghalaya Pyblie
Service Commissien as par advertisement No,
MP5G/18/2/73-74, dated 27.3.,1974, The examinatim

s

-

conducted for bath the Civil and Pelice Service -

was the same,

v
A

Put while the recognition of the Meghalaya
Civil service as a feeder seorvice to the 1.A.5,
was cempleted and notified en 23/7/1985, the
racognition of the Moghalaya Folica s2rvice
(MePe3) was unnecessarlly delayed.

ooooooooo?/"-
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'w1th effoct from 1.4.1990

[ 2 :_ \‘
'\w\
rhe Dirncter uenpxal of Police, Neqhaiayéf)
taken up the case {ox the recognition of the
Ae;halaya Folice servize since 1986 vide his
lotters r:o. i/ XAVI=Y 65, te 6,2.86 and No'
‘/AAVI-Q/??/CE, dt. 4.0(,86,

'
.

In the y:ar 1987 the Jovemment of MeqhélaYé
informed the Uirector 3 neral of Police,Meghalaya
vide letter No. HPL. 76/77/14, dt. 27,8.97 that
the Joint Cadre Nuthoxity of the Assam - Meghalaya :
Cadre in its meeting hald on 18,5,85 observed
that since the recognition of the MNe eghalaya Clvil
Services 1s now at the final stz "ge awaiting
approval of the overnment of India, it 1s felt _
*hat there would not he any difficulty to recogﬂsq
the othur sexrvices like Meghalaya Forest Sexvice |
or anha'aya Folice service as 3 feeder services
to the respective All India &orvices.

but thd Join. Cadre Authority teCOgnised the
Meghalaya Police service as a fecder service to
the Indian #olice ervice only till 20.4,1989,
and 1t was not until %.4.1990 the service was
iacognised and notified as a feeder service to
the 1.),5, by the Govermment of Meghélayaolé

In pursuance to tho recognition of the Joint
Cadre rw thortty Sovarnment vicde their letter No,
HPL,160/89/6 dated 15,7.198) recuested the
Dlrector general of i‘olice to fumish the particy-
lar of the tws 1975 bateh of FiePa3, officers.

(1) ori M.5, Sylen, (2) sri 5.3, Momin, for onward.
stmission to the Union iublic Service Commission
for their inclusicn in the seloct list for promo-
tion to the Indian Folice Service, Accordingly the
same was submitted by the Director Seneral of

Police, Meghalaya vide his letter L..FW/XXVI—9/124
datod 27.941929, :

'Lut even though one vacsncy had fallen vacant

and subsequently 8ur1en~'
dcrod by Assam Covernment my Case was not taken up

to place me in the selact dist of the year 1989
n(rl)’)@, :

oo;wnooo‘yf‘
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11,

12,

13,
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Further, as a result o! the delay in the
regognition of the Meghalwya Pollce varvice as
a feednr service te the lidian P'alice Service,
7 (seven) vrematicn vaéancies due to the Magha=-
laya wtng of the Jeoint 55&:9 sf Assam & Meghalwya
ware utilisnd by the Sovemment of Assam as of
tin year 1990,

Bizteors halmnjing te tha

“State Yollce veivice are eiijible for consldera-

tion to be placed in the selcoct list fox appointe
ment to tha L[.P.3, on comploetion of B (aight)
yaars of sarvice in the hale Pellce Sexvice,

fn my case, L would have therefore heen due

frr 2aeintnent to the 1,105, 1n the yanpe 1097
and as per the old requlation of Jdeniority Rules
1954 whicn vas still in force in the year 1597,
I would have heen assigned the yaar 1982 as tha
yrar of allotment, And if th:2 new Mula is applixd
L would have hean aséign@d 1983 as the year of
allotment, '

at having been appointad teo the 1,P.5, till
19392 the Requlation of Seninrity falls under the
new tale ef 1988 which came into force with
eficct from that yasr, therefore 1 wasﬁa%signed
1987 as the vear ¢f allstment in the l.b.S.

The itractar Sineral of ¥ellea, Maghalayva in
his lottay 'F, B/ TIa971€60, 6, 0.12,1972
addressad to the Lepuby daeretary, Hona (Police)
wvemreant of teghalaya had reprasantad the

facte of my case -ulte elaharately and very

cl2arly fur constdarztion yhila assigning the

year 2f allctnnt ts mes Byt 48 is regrettad

that the Grverrannt of Neghalaya vide their
Latler s MELOIG/I0/04/ 13, 4t, 11.5.92 addressod
o ths Undaer dfci@taty, “vt. of India,Ministry
of Heme aAffalrs had not rerreszented my case to-
the -sovt, of India in the right prospective,Govt,
of Ilrdia, In veply, has simply repeatved tha same
nreposal of Lhe Govt. ef Meghalaya while intima-
ting my veur of alletnant,

R,

LR NN IR o

i

P



229

7.

8.
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As a result of the Jelay in the’tpcoanitioﬁ of
the M.P.5, ns a feadar sexrvice to the I, P¢uw (
3(three) Assam I'olice vervice (ﬁ.P.a) officers
of the batch one ysar junlinr to tha M.P.S, i.e,
the batch of the year 1976 of the A,P.3, were
ncminated to the 1,P.S, sarlier than me, s M.P,.S,
officer who belenged to the 1673 batch of M.P, 8,
The 3 (three) officers of 'he{1976 batch of the
A.P.5, has also heen sssigned)the yzar of 3allote

.ment in the 1.P.5, hihhar than me. According to -
:uovoxnmont of Indla, letter to, 1-13016/17/92~
IP5-1, dated 15.19,1992 tha followiny of ficers
of the A.P.S, ware appointad to the I.p eSe 0N thq
dates shown 27alnst thoelr name,

1. 5ri A.K. Nath - appointed to the I,P.5,
4 cn €.12,1990,

2. 51l Mad, Dutts =~ appointed to the 1,P.3,
' an 11,3.1991,

3. 5l P.D,3o3wanal = appolinted to the 1,.D.J,
: on ll’\?,.j()(‘l. ‘

The above threo 2fflcars have been assigned

‘th= yaar of allota:nt 1n the 1.P,5, as follawste

1. 5ri AK, Nath - 1935
2. 31‘1 N.M. D‘:‘tta b 1,086
Jo oxl Fl,Goswamt o 1986.
|

Whereas In my casa though I was reconmended by
the Selact Conmitter held ip shillong en, 12th
Naxc1, 1921 1 w338 appuinted to tia lndian 901101

Service only 111 thy yaar 1972 4.0, on 21.2 19 2.

‘though the Govarument vf Aszam had released one
vacancy with cffect from },4. 19%0 vicde thelr let.
for lioo HALY/88/ 30, 4t, 24,10,90. Byt regret to
say that as p:r Sovarnment of India's letter Ho,
I-150)¢/ 3/ 92«51, dated 10 28,1993 cenveyad
vide Govemnment of Meghalaya letter Lo, HPL, 1€/
I/EL/7, dated 14.9.1093 have heen assignod the

Year 1987 as tha year of alletnent in the Indian
Folice Lorvice, '

iy apzointvaht tn the [,F.o, latet
than the threa officers of the 1976 batch of the
AP L, and ajain assigning the Y2ar allotunent in
tha I...5, alsy Tater thin the 197¢ batch
O H.P5y officers Ls hoth unfair and unjustifing
through ne fault of mine, o

DUV ——
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I would also like to bring to youx notice that
I will attain the age of supperannuation on
1.5.2005, but having been assigned 1987 as the %
year of allotment I would probably retire only jé
in the Selection Grade-of the I.P.3, As stated ¥
in para 1 above, 1 bolbggcd to the first batch -?
of Héghalaya Police Sexvice, 1973, and was alno;g
placed at the top of the seniority list of the ﬁj
Meghalaya Police Service. Government had seen 1%
fit to shoulder upon me fmportant auéignmentl.ihg
Cadre posts even though I was still only a Meghas
laya Police Service Officer, tha most important
being that of the Superintendent of Police of S
(undivided) EHast Khasi Hills District, I have ]
never shirked my responsibilities and fael that |
1 hévo devoted the best of my ability and giv0n3§
the best years of my 1ife to the sexvice of tho4ﬁ
people, But I reget to Say that I am deeply ;
grieved it the order assigning me the year of
allotment in the I.P.S, ‘ f

Yo e

Lastly, your attention 1s invited to the ?
Judgement of Supreme Court of India in the case
of RS, Das and others Vs, [he Union of India
(A1R 87 sc 593) wherein emphasis has been laid

~ on advance preparation of the Select 11st

well $n advance to avold any delay, The, extract
of the judgement 13 as follows o SN

Extract of the Judgement of the Supereme Gourt
deldversd on 11.)2,1986 i the case of R.s, as
and others vrs, Union of Indla,

"As the select 113% s to be pXepared each
Year, the Stste Sovemment should take action
well in advance to avold any delay,If unde delay
is caused in Preparation of solect list, 1t
pProvides occassion for suspicion against the
authoritles and it is likely to generate fruse
tration and heaxt burning amongy the memberxs of
the State Civia Sarvice, which would obviocusly
be detrimental to publfc adninistration®,

tecsccsest/m
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I weuld therefore, farvently asppeal that my case
as regard the assigning of tha year of all 'tment may kindly be
ence aqain represented to the Gevernment of India as per facts
glven abeve with a recemmendation te. Trefix the year of allotment

net later than 1983,

1 am confident thrat my appeal would net ge in

vain and have falth that Gevernment in its wisdom and compassien
will redress my grievance, '

{),
(ab

Yours faithfully,

- M —Y==3)5094.
Asstt. Inspectoy Genarlll eof iolice, (A),
Meghahaya, Shilleng,
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* OFFICE OF THQ DIRECTOR GENERAL OF POLICE :MEGHALAYA:SHILLOG.

-was released by the Government of Assanm in the year 1990 vide

R L R Lt

L {

1. I am foywarding herewith the representations of Sarvashree -

M.S:Sylem,IP§,Assistant Inspector General of Police :(A) -.and

S.G.Momin,IP§,Commandant,2n MLP Battalion., . |, The

representatipn,I think,contain facts and need to be }ooked into

seriously and with priority. From the records avallable,undue -

delay appeargd to have been caused to place these two ofé;cers.
in the selget: list.v This office had taken wup -with the
Government of Meghalaya since 1986 for the recogriltion'of ' the

M.P.S.as a feeder service to the I.P.S. and "also to/place the .

above officers in the select list vide letters No.FM

XXVI-9/65
dated 6/2/86  and FM/XXVI~9/77/§8<dated 4.4.86, .

2.: Government vide letter - No.HPL.76/77/141 dated 27.8.87
conveyed the observation of the Joint Cadre Authority of the
Assam Meghalgya Joint Cadre in its meeting held on 18/5/85 that
"since the tecognition of the M.C.S.is at the final stage
awalting the approval of the Government of India it is felt
that there 1s no difficulty. to recognise the other services
like the M.F.S.,M.P.S.as feeder services to the respective
A.I1.S. The Qovernment ' of Meghalaya will therefore prepare a.
working papar for both the services for discussion". Even

though the cpse of the M.C.S.was cleared and notified on 23rd -°
JulK- 1985 the case of the M.P.S. was not ursued, It was. '
aps unfoytunate that the matter was pursued only after the -

per
issue was valsed in the floor of the Assembly by . Shri
H.D.R.Lyngdoh- during the Autumn Sessfon of the Meghalaya
Leglislative "Assembly,1988 conveyed vide Governent letter
No.HPL.264/8§/3 dated 11.8.88. 'In reply to . the Assenbly
Question,thig Office informed the Government that since all the

materials relating to - the question are already with the . ..
: Government,vaernment may,cherefore,apprOpriately reply to the

question.

The Joint Cadre Authority finally afproved the M;P.S.as“a-

, : »1989. Further to. add .- .
to the already delzged process and to the heartburn and. ',

feeder servige to the I.P.S.on 20th Apri

frustration of the officers,the notification of the recognition
was published a year later,vide Government Notification
No.HPL.76/77/248 dated 5.4.90. This I feel is a great injustice
done to the Qfficers with no fault of theirs. o '

3. As a yesult of the sald secretariéi'.délay;‘iﬁ.‘thé-»'

recognition of the M.P.S.as a feeder service to the I.P.S.the

Government of Assam had utilised 7 (seven) promotion vacancies = | \

of Meghalaya as of the ;ear 1990. In pursuance -to Government
notification No.HPL.76/7 5.4.1990 the first' vacancy-

their letter No.HMA G1/88/30 dated 24.10.1990.

a
.

4, In pufgpance to Government letter No.HPL,160/89/6.datédfgiT"
15.7.89 a proposal for the inclusion in the select list of the "~ . ' -
two officeps was  sent by this office . vide letter . -

h the recognition of =~

No.FM/XVI-9/;24 dated 27.9.89. But thou

the M.P.S.aa a feeder service was publisied In April 1990 and
the first vacancy released by Government of Assam in 199Q,yet -

the selection of the two .officers was delayed till {%;h B

March,1991. >

-'P/Z..
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5. Further,on the matter of assigning the year of allotment
in the I.P.S.in respect of the two officers,it was represented -
to the Government vide this office letter No,FM/XXVI-9/160
dated 31.12.92 where reference was also made as . reégards the .
Assan .Police Officers of 1976 batch of. the A.P.S. While one '
Assam Police Officer of the 1976 batch was duly eppointed to .
the I.P,S.in 1990 and two in 1991,our two officers of the 1975 .
batch of M.P.S,were appointed to the I.P.S.in March 1992, As a
result,the Assam Officers were assigned the year 1985 in the.
case of one Officer,Shri A.K.Nath,while the other two,Shri:
P.D.Gogwani and N.M.Dutta,vere assigned the year 1986 as the
year of allotment in the I.P.S. Therefore it is surprising and’
unfortunate far the two Meghalaya Officers that the . Home, °

. (Police) Department Meghalaya did not recommend their.cage ag -
suggested by 'this Office vide letter stated above. The., ' -. ...
Government of India had,therefore,accepted proposal of U the, .- U e,
Government of Meghalaya and assigned the year 1987 as the year - T
of allotment tq the two Meghalaya Officers,as per the new rules LA
of 1988. All cthis happened because of the undue delay in . = TN
placing the twq .representationists in the select 1list. -

6. Even the Police Officers of Sikkim & Nagaland were i{n much . . ,
better position. They were straightaway assigned the year of L
allotment 5 years from the date of ioinin of Police 4in - =~ i
Nagaland and 2 years from the date of Jolning in Sikkim at the a

time of dinitfal constitution of the I.P.5.Cadre 1in their. - .. ' ,ﬂ*fi'
respective States. ' o -

7. In this connection an extract from the
Supreme Court delivered on 11/12/86 in the case o
otheTs.,vrs.Union of India is given below for perusal.,

Y

.udgement" of .
R.5.Das and .

o s

e,

mial Al
BN

"As the Select List 1is to be prepared each year,the State '
Government should take action well in advance -to avoid any
delay. If undue delay is caused {in preparation .of Select .
List,it provide occasion for suspicion against the authorities " * - b
and it 1is likely to generate frustration and ‘heart burning.{y' NS

among the members of the State Civil Service,which -woul
obviously be detrimental to public administration" L

¢

e e

8. The above extract speaks for itself and calls for a review

of the assfgnment of year of allotment ' to  the
representationists by the government. ~

LS 41T

J. As the officers of Assam Police Service of 1976 batch have
been assigned 1985 & 1986 as year of their allotment 4in
I.P.S.it will be 1in the fitness of things " 1f . the Y ¢
representationists who belong to the 1975 batch of M.P.S,are

paR=gaeed

glven 1984 as theilr year of allotment in the I.P.S. , . ,
10. The reprepentationists joined M.P.Sin the year 1975 and - S
have beeri assigned 1987 as the year of allotment to I.P.S.,that N
15,12 years after that recruitment in M.P.S. The A.P.S.0fficers LT Ay
of 1976 ,appointed one year later than the . IR
representationists,have been assigned 1985 & 1986 as the year T
of their allotment in I.P.S. I am sure that 1f they go to T
tribunal/court,Government may mnot be 1in sound footing to: I
counter their arguments for justice, e :

0‘9/300
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Shri K.K.Sinha,IAS,Chief Secretary;Meghalaya,Shillong. L

th immense dedication
their duty and’ have proved their worth a

presentations

[

presentationists are. first rate officers Vﬁho'~are
and devotion in discharge. of
8 excellent officers of

ent. I will be grateful {

;(% [ f;’ix

Director General .. ' .

L T and -

. Inspector General of Police,
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< ONO,ELe /XYPYB, . Debed Sulliong,tbe 5t Juln 1991.. |

: ‘ Under Socuhar.r to tho (hvt. of )bgholavu. A ad
) ' O T : . . - RS " . ’\‘
To . y :
' : : ‘tbaUm:br aacrotax;rto the am.of:mu, P
of lome Aﬁaira, ‘ L
Ne\l 1m1l PO - ' ..‘ . ,».' ,""." o '}:“,'4 - ..'.. N

" aubjects s (Rogxlution of mmr) Rules, 1988 quamind:ion i
A of Seniority of pmuwtoo 1r3 Officers, o H

'H

T T '4 .
" Referenoce; . . mnistry'a letter Ko, 1.‘15016/37/92-11’3.1 dafiod 10.8.93. U ,’
S:Ir, T o coe RS -\.- ' ““

h uxviung arota'anoo to the m:usf.ry'a 1¢bter oitod abcvu,
Ian ammd to forward herewith the rspresentations qnnittod by :yshri

. : m&mns(mms.mwn,m(mmmw&abum«-h

. 1 The Joint Cadre Aitharity of Astmn-Moghilayn, huve apprma PECA
* the proposal of recognition of the Meghalays Palioce Sorvico as a .t‘oedar miot

for promotion to the: LP.Ss in its mesting hald on ar.e:ea. RIS ‘ ]
) 2, Aftar receiving the approval of the Joint Oadre Althority, T
.tmstatommmmtmgm.fmthaqpmdoftmmmum&m' R .

Gverment?q letter No, HPLe 76/77/2% dated 9,8,89; * . . o

.«.' ," i
".-"l oo i Y

' 3, Hme Ministry in their letter Ko, z-1101:v1q/89-n>s.1 |
dﬂm %.2.90 have conveyed thelr declaon on the metiterty ;. %0 b i

4 The State Gvermaent oould decLare the n.r.‘s ag s room e
service only on 5:4519%, thet is after the Silection (uimittee: Héeting for : -
propard:ionotthesdoecuatW?Owuhald. ' A ""4 ey _

5. The State Governoent in their lebter no.m..160/89/52.. L oo
dabed 19i7,%0 have requested the UiP.3.C to consider-as a Specidl Scléctiom .., .
Gormittee Moebing for Meghalaya Wing and the UPSC in their J.e‘bter no.r.'z/z(z)/- - '
89-AT3 (M) dabed 6,8,90 have remested the State Goverment to mtuit propom '

. for omvmmg a meoting of the Selection Committes end uooordingly tha M‘
Govermment have sitmitted the proposal to the Ganiasion Vid letter Mo nm.-
160/8%/55 dgbed 23,8.90, 'Eowsver, the Selection Gmittes Meirb ing' oonld b ba
hdld during 1990 md the Sclect st 1990 O Ibgtnlm Hing culld pat bo o g"i;_ -
Under tho olramstaces indicated hbovo, T themroro, x "‘.}'?.-"'.‘ o
" %o request the Ministry te kindly fsvourahly conaider ths r@remw.m.j IR
W \"}’ silnitted by the officers and convey necessary ocrcbn & en ed‘ly dato.

| Yours wxhcn.w.g

G
Under Socretery to tha Covt! «Mﬁomm,. el
thmo (Palice) Dapu'tuqm«a v e ‘
()’ o\b ;‘.“.-":.,(";.A;\.'! ‘ . '. |
b\ Z;(\\/or @\x\\ AR

L)
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ANNExURE - X ,(G’,@, |

,: \ GOVERNMENT OF MEGHALAYA . l (7 ! /JV 1
SR HOME (POLICE)DEPARTMENT U
FARXR . t:" - \_/
NO.HPL. 16/90/Pt/42 Dated Shillong,the [&lwMay, 1995, wct;'
| v
From - t= Shri Y. Lyngdoh, ~ |
Under Secret3sry to the Govt. of M&ghalaya{’ﬂ

To . -

The Under Secretary to the Govt.cf India, {
Ministry of Home Affairs, ;| .
New Delhi -110001. o

. Z | ﬂ 5

Subject :  IPS (REGULATION OF SENIORITY) RULES,1988- DETERMINAT ION
OF SENIORITY OF PROMOTEE IPS OFF ICERS. -

Reference:- State Government's letters No.HPL.16/90/Pt/35
dated 15.7.94 and NO.HPL.16/90/Pt/37 dgted 18.7.94,

\
.~

, : 4 B
Slr, N . . .0“_ . 3

In inviting 2 reference to the State Government's letters

cited above, I am directed to request that Ministry may kindly

convey necessary orders early,

Yours faithfully,
(é{/ / -

Under Secretary to the Govt. of Meghalayya,
Home (Police) Department, . b

L
® o0 0

MemyL.M/‘?O/Pt /42-A Dated Shillong,the .  May, 1995,

"~ Copy to Assistint Inspector General of Police(A) with reference
to letter No,FM/XXVI-9/94/8 dt.9.5.95,

By order etc.,

1

—
Under Secretary gc the Govt.of Meghalaya,
(gZVHome {Police) Depsrtment. .

® 00 00

. (}\, v
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IN THE CEWERAT “ADMINISTRATIVE TRIBUNAL & — =
GAUHATI BENCH : GAUHATT ' "
IN__THE MATTER OF :

Ovo 98/96 . ] <
sri Meitty sword Sgiem

«eees Applicent.
~ VS = '

.Union of India & ors.

.+«+s Respondents.

WRITTEN STATEMENT ON BEHAIF OF RESPONDENT NO,.S

| I, Yearlynneson Lyhgdoh, S/o0 late T Leitflang,
aged about 57 years, residing at presént Shillong, do.
hereby solemhly affirm and say as follows sz~

l; That I am the Deputy Secreter& to the Govt.

of Meghalaya, Home (Police) Department and as such I em

-acquainted with the facts and circumstences of the instent

case.

2. .. That I have received a copy St the apﬁlication

in the instent 0.A. 98/96 (hereinafter'called application)

~and having perused the same T have understood the contents

therecof.

LContd oo 0.02'0 L)
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2. .
3. That I deny the statements end submissions

made in various paragraphs of the application save and
except those which mey be specifically admitted herein

in this ffidevit.

4, | That I submit that the application is

liable to be dismissed as being barred by limitetion.

5. Thet with regerd to the stetements made in
pafagraph 6.6, 1 state that the period of eiligibility
for promoﬁionvOf'Stétg police Service Cfficers to the
Senior scale of service is 7 yeers subfiect to be

aiailability of vacancies and not as a matter of right.

6. That with regerd to the stotements made in

paragraph 6.7 of the epplicetion I stete that the officer
receiving President Medels or any other Madels has no
right to cléih'for higher prdmotion/seniority. It is

not relevant for the purpose of the instant cese.

T7e | That I deny the statements mede in paregrgh
6.8 of the spplication I state that as per the cadre
strength, promotion guota for both Assem end Meghelaya

is 34 posts in which pMeghalaya wing is entitled to 8

'promotion posts.

8. That with regerd to'the statements mede in

parsgraph 6.9. of the spplication I state that Meghalaya

Contd. [ 032-0 L]
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wing is entitled to 8 posts of promotion quota. However,
the contention of'apvlicant in this case is not
relev nt as offlcers of the Assam w1ng whog are senior

. to the appllcants were. not in the select list of

that partlcular year.

9. vahat with rgard to the stetements made in

parsgraph 6.10 of the applicstion T state that the
state Government had to move the Government of Tndia
for recognisation of the MPS as a feeder service to

the IPSo ,

0. -That while denying the correctness of the

statemcnts made in paragrephs 6.12 and 6.13 of the
apnllcatlon I state that off1c1a1 steps have been
taken by the stzte Government on Lepe"ted occasions
in respect of the matter and as such the allegatlon of
the epplicatit is not sustainable, since all the
vacancies were utilised by the government of Assam
with the knowlcdge of 211 concerned at thet tlme,
subsequently th@ec @eeder post cee >sed to be avellable
to the Government of Assam and thereffter Government

of Meghalaya in accordance with the Government of Assam

and chernment of Mcghalaya agrecment have systematically

made use of the opportunities available to the Mps

officers.

Contd....4:....
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11; '\_ ~That with regard‘to~the statements made

1

in paragraph 6.20 of the application I state that the

12. ' That 1 deny the stetements made in paragraph

6,30 of the appllCction and the seid ststements

are not correct as alleged or otherwise.

13. . | Thet with regard to the statements mede
in pqragfﬂph 6 X of the appllcatlon I state thatg the

promotion quota for both Assem and Meghelaya wing hes

' been worked out qnd_lncorporated in the eadre schedule

. e o _
of the IPS which|wes besed on/pumber of senior duty

posts etc. as presefibed in the cadre schedule.

14, | 'That while denying the correctness of the

‘statements made in péfagraphs.6.35? 6.37, 6,45 and 6.46

of the application I stste thet formal communication

from the Government of Tndia on the matter wes received

by the gtate dovernment only 5.3.90.

15. . That I deny the ground sebf forth in the
épplication and state that the said grounds are not
tensble nor are they borne out by the fects and

circumstences of the instant case. .

" ves . VERIFICAT ION. ...

\séid.statements are not correct as alleged or otherwise.

e ; o o

- e L S
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VERIFICATION

— e e e G G S Gn Ged WS e

| I, Yearlynneson Lyngdoh, son of

r

late T. Laitflang, aged about 57 years, residing

at prgsent Shillong, by occupation the Deputy
Secretary to the Government of Meghalaya

Home (Poliée) Depogtment, do hereby verify

that the statements mode in the Written
Statement are true to my knowledge and belief
a

o And I sign this Verification on this

' Tia. ) o
the A#...day of March, 1997 at Guwahati.

W?MM 7
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. IN THE CENTRAL ADMINI STRATIVE TRIBUBZL, GIWAHA’I’.‘[. BENCH,
| AT GUW2HATI, '
In_the matter of -
Ce 2 98 0f 1996,
-Versis-
Union of Indla & ors.
-2 G-
In_the matter of -
Rejoinder t the written ststement
fijled by the Regpondent No.l.
‘ I, shri Maitty Sword syiem, IPS,, the gppiicant
in O. 2. No, 98 of 1996, ® hereby solemniy afZm and
state as fiiows 3=
e That I have been served with a ocopy 0% the written

statement filed by the Respondent No.) a1d I have gone %
through the sane s2d understood the oontents theres?.

Save and except what is spedificaily gdnitted in this

rem.inderoooocﬂoc
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rejoinder, other stztements macde in the written
statements may be deemed to have been denied,

Stateaments which are not bome on remrds are alsc denied,

2 That I have no comment with regard to the
statements made in paragraphs i, 2 aad 5 of the
written statement,

' A
3. Thatw with regard to the statements macde in
paragrgph 3 of the written statement, I deny the same
and reiterate that the impugned ietter dated 10.8.93
fixing ;:hgs year of aliotment in 1987 has been made by the
Govt, 0f India in a most unjust, unfair and unreasonabie

manner,

4, - That ‘with regard to the statements made in

paragraph 4 of the written statement, I deny that my
representation was carefuily examined and thereafter
tejected, 1 state that the very fact that the Gvt, of
India took 2 years in &isposing of the said representation
ard disposed of in ax most ciyptic and non-speekingb

mamer shows the gpathy asnd negliect towards me snd I have
even been denied to know the gmunds on which my

representation is rejected,

5.'.....0.



5. That with regard to the statements made in

paragraph 6 of the written statement, I deny the ststements
made therein #hd state i:hat there is no deldy or laches

on my pa'rt in sppmaching this Hon'ble Tribunasl, The Gvt,
of Mechalaya, by taking up my case with the Govt., of India
over the years held out hope that my case wouid be
oconsidered for promotion to the I.P. S, But when I found
that the officers appointed iater than me into the A, P, S,
were pmwmoted fixng their year of allotment zbove me,
filed a representation before the Gvt, of India, on
29.3.94 which having not been disposed o:.. gpproached the
Hon'ble Tribanal with the instaat O. A, it ig oniy after
the mceipt of notice fmom this Hon'bie Tribunsl the Gvt,
of Indla dsposed of the said‘l/repxesmtation vide its
ietter dated 16.7.9”6 in a most cryptic aad non-speaking
manner, I deny that the gpplication is barred Ly

6e that with regard to the ststements msde in
paragraph 8 of the written ststement, I deny the same and
sta that the mile 2(j) (iii) of the Indian Police Service
(appointment by promotion) Regulations 1955 pmvides the

meaning of State Poiice Service as -

" ....s the principal poiice service of a State,
3 manber of which normailly holds charge of a

sub=ivicionNecceces
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sab-dvision of a &strict for purpose of polilce
adhini stration ad inciudes any other auly
constituted poiice service functioning in a State
which'is deciared by the State Covernment to be
equivalent®, . .
I stste that tr‘xe above rules des not in ahy way
reqaire remenition of M, Ps. as feeder service for
promotion to the I.P» S¢ Recognition of the Gvt, of India
may be required in respect of otl';er equivalent service or
service other tha State Pblice Service or State Civil
gservice (MoPs S O0r M. G S. in the instant casg. The dvt,
of India vide their letter dated 23.2.90 (Mnexare - 'N' to
the applicétﬁ.o‘n) onfimed that the remagaition of the Gvt,
of Ind a is not necessary ‘smce the M, Ps, would |
automatically became & feeder service if it fuifils
ocondition 1aid dwn in ruie 2(j) (ii) of the I,P. S.
(zpptt. by Promotion) Regalation, 1955.

7. That with regard to the statements made-in paragraph

9 of the written statement, I say that I appmached this
Hon'bie Tribunal making a grievance against non~oonsiceration
of my case for promotion to I.FP.Se which was due to me

% since 1984 sndfpr non mnsiderstion of fixation of year
. ad Tha~

61‘ allotment prior to those officers ad AP, S, whose <o

Ca8SEBecssccee
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were onsidered and later pmmoted to the IPS, Hence,
Ministry of Personnel, Pension s d Pubiic G evaice
which issued letter dated 23,7.85 recognising M. G S, as
feeder service is not a nenessary party fir detemination

of the gppiicant's case in issue,

8, 'ihat with regard to the statements made in

paragraphs 10, il, 12 and 13 of the written statement 9
reiterate and reaffim my ststement made in paragrephs

6,11 Nd 6,12 , 6,13, 6c8 6,14 and 6.15 of the application.
% That with regard to the statements made in paragreph
i4, 15 of the written statement, I .reiterate ahd reaffim
the statements made in paragraphs 6,19 ™ 6,32, 6,33 &ad
6,34 and, further stzte that both the Gvt, of Indias ard
the G@vt, of Meghalaya are jointly and severally respoasibie
Hor my deigyed promotion resuiting loss ofix my senioxity in
the I,P, 8¢ cadre, I state that the Govt, of India igiored
to send the clarificetion with regard o the reognition

of M, PS on feeder service in time and in fact it is for
this lapse wmupled with the iack of initistive on the

part of the Qvt, of Meghalays, the vacancies mérit sor

the Gvt, of Meghalaya have been utiiised by the ®vt, of
Assam without sathority of law depriving me the due and
legitimate claim for promoticn to the LD, S,

10....0.
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10.  That with regard to the statements made in
paragraph 16 and 17 of the written ststement I state that
 the Govt. of Meghalaya by ©1ing the written statement have
oniy heid the delayed communication oi the Govt, of India
responsible for non-consideration of the gppiicant's
cace by the Selection Committee, The statements made
in the amresaid paragrephs of the written statement that
a separate list of each segménts of joint cadre is prepared
and mik no manner of continuity can be imputed"betweex the
select iist of Assam VSegnent and Meghalaya Segunent a1d that
the seniority iist of State Police Service has nothing to
do with detemination of seniority in I.P. S, are wholily
inoorrected snd hence deni€d, It is stated that the
statements made therein have no basis a1 d are odatrary to
the provision of Raie 5 of the Indian Police service

( appointment by Promotion) Regalation, 1955,

il. That the .statané&nts made in paragrsphs 18 and 23
of the written ststement are dehied I say that I had a

. right to be mzaéiéered for appointment to the i.P. Sﬁ%’xﬁ?
that having not been onsidered, desgpite being eligibie,

I an entitied for a drection from the Hon'bie Trikunal

@/ either tp recavene the sei€ction Gommi ttee meeting to
4 _

review the seiect lists prepared from 1983 to 1991 or o

deem ME co0c0e000e
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deem me o be selécted in the seiect iist prior to

1990 s0 as to get gppropriate vear of aillotment and
seniority prior to Respondent No, 6 to 17, It is

further stated that since the reocognition of M, P, S.

as feeder service by even the Stat;e Govt, was not
necessary, I had a right to be considered for sppointment

to the I.P, S, in tems of Rule 5 of the I,P, S. (Zppointment
by promotion) Regulation = 1955, I reiterate and

reaffim that because of the hardship caused to me my case
is a fit case vhere the power under Rale 3 of the A, I. 8,
(Condition of Service - Resicdnary matters) Rile 1960 ought
to have been invoked, The statement that no Seiection
Committee meetings; prior to 1990 cah be mnvened is denied,
This statement goes counter to Govt, of India's letter
dated 23,290 (anexire - 'N' to the O,A). The further
statement of the Gvt, of India that M, P, S, was not a feeder
service prior to 5.4.90 is inoangroﬁs and inoonsistent .
in view of the »fact that the @vt, of India gave benefit

of service rendered by me aé State Power Service Officer
while fixing my year of allotment under mlé}(ii) (a)

of the I, P, 8. (Regulation of Seniority) Rales, 1988.

i3, mat_wii:h' regard to the Statements made in paragraphs
19, 20, A and 22 of the writté'a statement, I deny the
statements made therein, I rei.teratev and reaffimm my
statements made in paragraphs 6,40, 6,43, 6,42 ad 66 of

the gppiication and paragrgph 10 of this rejoinder,

It 1Secccccee
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It ig further stated that gppointment of Sri A, Rajkumar
and shri PG Neog in the L P, S. on 2.12.95 ;d assigning
1989 as year of allotment does not éiseﬁtii:le me to claim
my due onsideration for gppointment to the I.P.S. Dgiayed
appointment of Shri A, Rgjkumar and shri P,C,Neng, to the
1PS, is a Gifferent case aitogether, That gart koth
these officers joined in the AP, S daring. 1976 whereas I
joined in the M. P. S, in 1975, There were many officers
V'above them, in the 2 Ps Se also. It is stated that
appointment of..Shri‘ H.Le Dev to the I,P,S. giving
retmspéctive benefit shows that the Gvt, have the
power or for that matter the ruie pemits to appoint

an officer to the I, P, S. with retmspective effect,

I say that wheh explanation below second proviso to

Ruie 8( 2 (ii) of I.PsS. (2pptt. by Promotion) Reguiation,
1955 provides a bar for gppointment of members of

State Police service to a post under the Gvt, of other
constituent state} the gppointment of AP, S. officers

thus made ig mntrary to Riles and a fortuitous one

in which I, as MePe S, Officer can 1& a claim - now for
my notional seniority by a legal Ffiction since I would
have been gppointed agasinst the said post,if considered

at th.at poixut' of time, The Govt, of I'ndié failed

consider that even equity and justice demanded that

Govt. shouid have onsidered this while fixing my Year

of ailotment,

14......;.
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i4, That the statements made in paragrgphs 24 sd 26

of the written statements are emphatically denied, It is
stated that the representation submitted by me was oniy
& sposed of after sbout two ahd a half years by a cryptic

and non-spezking order, The order discloses no ground on

reason for its rejection at all.

.15. That with regard to the stastements made in

éaragraphs b, 21, 8 a'id 29, I state that I am entitied
to the reiief ciaimed in this Original agppiication since
I am denied sppointment t the IPS, by promotion for
reasons directly attributabie to the Union of India and
the Govt, of Meghalaya.' &1d I camot be made to suffer for

any action or inaction on the point of the Govt,

VERILFICATILON,

I, shri Malttye Sword Syiem, IPS, the gppiicaat in
Oe¢ Be NO, 98/96 (b hereby verlfy and state that the
statenents made in this rejoinder are tme to my knowiedge

: q
snd belief sad I sigy this Verification on this __ 12

day of 2prii, 1997 at QW

"

(M-S Swgm)
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IN THE CIN'I‘R;‘L AIMINI STRATIVE TRIBUNAL, GUW2ZHATI BENCH,
AT GUWHATI, L

In_the matterof -

Oe Ae No. 98/96,

shri Maitty Sword Syiem IPS,
=Versise

Union of India & Ors.

eecees REspondents,
-2 G
In_the matter of -
A rejoinder to the written statement

by the Respondent No. 5.

I, Shri Maitty Sword Syiem, I.Pe Se, the gppiicant in

O« 2o NO, 98/96, (o hereby solemn) ad state as

01i0Ws s~

ie That I have been served with a copy of the written
/'"stéfanent sijed by the Respondent No, 5 and snd I have gone
‘ thmugh the same :1d understood the mintents thereni, Save
and except whatk is specifically admitted in this rejoinder,
other statements made in the written statement may be deemed
to have been denied, Statement which are not ome on

reoords are also Genied,
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2. That with regard@ to the statements made in paragraphs 5, 6,
7 and 8 of the writtent statement, I say that I was eiigibie

for omnsideration Dr gppointment to the L, P, S, by promotion

| in 1983 amd githough there were vacancies in Meghaliaya Segment

of the Joint Cadre of 1.P, Se, my case was not omnsidered,

It may be stated that even as & M. Pe S. O0fficer, the @vt, of
Meghalaya, appointed me in the post earmazked for the Cadre
O0fficer and therefore the Govt, was awsre of the vacancy

position.

3, ' That with regar@ t the statemerts made in paragraphs
9 and 10 of the written statement, I reiterate and say that
remgnition of M P, S as feeder service to the L P.S. either
by the Gvt, of India or by the sState Govt. ax is not
necessary since such reoogd:i.in‘.on is automatic in tems ol
the pmvision of Ruie 2(J) (ii) of the I.P. & C. (Apptt. by
Promotion) Reguiation,i855. The Gvt, of Meghaiaya
misonscelved the provision of iaw ard by making uanecessary
.0 rrespondence with the Govt, of Indla"s who is the appointing
authority, deizyed my sppointment to the I, P, S, The action
of the Gvt., therefbre, suffers fiom a exmr of law
spparant on the face of the record, The Govt, of Assam also
misused the power in bad faith and utilised the posts meant,
for Meghalaya Police Service Officer to acoommodate Xkex

their own officers depriving me fmom my legitimate right

erOCOQOO



Hr mnsideration of promotion to IPS, It is denied

that the @vt. of Meghalaya have systematicaily made use
of the oppottunities availabjie to the M, P. S, Officer, I say
that if sy post of Mecghalaya segment of the Joint Cadre
0f I.DP, S. is reieased by the @vt, of assan subsequently
that should have ah retmspective eifect so that the M, P, Sefftras
who were deprived of due promotion can get the benefit of

promo tion,

4, That with regard to the statements made in paragraph
il, 12, 13, 14 84 15 of the written statement, I reiterzate
and re-affim the various stateméts made by me in
paragraphs 6, 20.6.30, 6432, 6.35, 6,37, 6,45 ad 6,46 sd
ail the grounds of my original gppiicestion aad I further
say that since remaguition of M P S, as % service

is aatomatic, the notificetion issued by the Gvt, of
Meghalaya dated 5.,4,90 (mnexare - '0' to the O.2) is

redundant,

i; shri Maitty sSword Syiem I.P, S, the gpplicart of the
instant Oe 2o, G hereby verify that the statements made in
various paragrephs of the rejoinder are true to my knowiedge

¢
1@ belief snd I sion the Verification on this 12

—

day of zpril, 1997 at .W‘*‘“

(M. 5-STHEM)



